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Estimates Committee (Second Lok Sabha) Inaugurated
SPEAKER'S ADDRESS TO NEW MEMBERS®

Friends,

It is so kind of my friend, Shri Mehta,** to
have invited me to inaugurate the first
meeting of the Estimates Committee.

The Estimates Committee was formed on
the 10th April, 1950 for the first time. I
happened to be the first Chairman of the
Estimates Committee, I fully remember
how it was started. Shri Mavalankar
inaugurated it and the then Finance Minis-
ter, Shri Matthai, was also present. We have
had a number of Estimates Committees and
this is not the first time that the Committee
has been formed.

Continuity of Membership

So far as the work is concerned, I under-
stand that three-fourths of you are mew to
the Estimates Committee. I would very
much wish that Rules may be so framed as
to have an Estimates Committee for a two-
year term at a time. A member takes six
months to settle down to his work and
within another six months his membership
of the Committee may come to an end. So
far as the Congress Party is concerned, I am
aware, that the same Member is allowed to
continue for a period of two years and one-
third of the members go out by rotation. If
the other Parties also adopt a similar pro
cedure, it will lead to continuity of work of
the Committee.

Functions of the Committee

So far as the functions of the Committee
are concerned, this Committee is the watch-
dog of the finances of the country. You may
remember that a short time ago the budget
estimates were presented to the House. In
the House of Commons the estimates are
referred to a Committee of the Whole
House. The Speaker does not preside over
the Committee of the Whole House; but the
Chairman of Ways and Means who is called
Deputy Speaker presides. Here also I had
in view a similar procedure that the Budget
for each year may be referred to a Com-
mittee of the Whole House. Thereafter the
Committee of the House may split itself into
various Sub-Committees according to the
Ministries or the Departments and they may
go through the whole estimates in detail
sitting across the table with the Minister-in.
charge and try to cut out various items so
that real economy can be effected. In some
measure this suggestion of mine was adopted
last year, when the House had to consider
the Second Five Year Plan. 1 suggested
then that all the recommendations con-
tained in the Plan may be put under four
broad heads and four big Committees may
be appointed each to consider certain parti-
cular subjects. It did very useful work. I,
therefore, thought that we might adopt a
similar procedure. But opinion on this

.matter has not crystallised so far.

STFext of th delivered by Sbri M, Acesthasayasam Ayymages, $ Lok Subba oo the 176h Jul hile i
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In the absence of such a procedure or
even if that Procedure is to be adopted every
year, the Esttmates Committee may be neces-
sary. Within a short time of a month, even
a Sub-Committee or a Committee of the
Whole House may not be able to go into
this—into these various items—in such a
detailed manner, as the Estimates Committee
can do.

The Estimates Committee does the work
of scrutinising in each year matters relating
to a particular Department of the Govern:
ment. They take up a Department or a
Ministry where a lot of savings can be effect
ed or ought to be effected. Starting from 1950
down to the present year as many as 68
Reports dealing with various Ministries have
been submitted to Parliament. I understand
that during the last two years as many as 52
Reports relating to the Ministries of Produc-
tion, Railways, Communications, Transport,
Community Development and Defence have
been submitted to the .House while sixteen
Reports had been submitted by the earlier
Committees. They have done a lot of work.

The tunction of the Committee is to sug-
gest economy consistent with efficiency. In
the nature of things, a policy as to whether
Government may undertake a particular
project or not is decided by Parliament as a
whole. But, suppose, after the Budget is
passed, a new service is thought of, which
was not contemplated at the time the Budget
was prepared. In the British period the
practice was to refer the new service to a
Committee which was called the Standing
Finance Committee, which scrutinised new
services in the absence of Parliament dur-
ing the inter-session period. If any new
undertaking is thought of now, there is no
Committee for that purpose.

The Public Accounts Committee looks
into the accounts only after the expenditure
has been incurted. It is a post-mortem ex-
amination. On that score we cannot mini-
mise the importance of the Public Accounts
Committee. Even the post.mortem is a
continuous process. The post-mortem of
previous year’s accounts may become useful
for the succeeding years. The Auditor
General audits the accounts—his is a concur-
rent audit and also audit after the expendi-

ture is incurred. The Audit Report is then
before the Public Accounts Committee.
They scrutinise it. They invite the officers
of various Ministries and put questions to
them to clarify certain points. They elicit
various facts in this manner, with a view to
see that excess or improper expenditure is
not incurred. They have been doing useful
work.

The Estimates Committee, the Standing
Finance Committee and the Public Accounts
Committee—all three put together--dis-
charge all the functions relating to the
finances of the country as a whole. There is
a lacuna now in that the Standing Finance
Committee is not there. A token grant is
asked for by way of Supplementary Demand
during the course of the year relating to any
new service which was not contemplated at
the time of the presentation of the Budget
to the House. It is brought up before the
House. The House would not have tlie
time to scrutinise the demands. The Esti-
mates Committee, however, can discharge
these functions.

At no time can Parliament, even if it
should sit all the year round, scrutinise every
item of the Budget. Even in case the other
procedure viz., the procedure of referring
the Budget to the Committee of the Whole
House as in the House of Commons, is
adopted, even then the recommendations of
the Estimates Committee for the year with
respect to particular Ministries will be very
useful. -

We will assume that this year the Budget
is referred to a Committee of the Whole
House and the House splits itself into vari-
ous sub-committees. One of the sub<om-
mittees goes into, say, the Ministry of Pro-
duction. Then, the report of the Estimates
Committee will be very useful. They will
be able to ask the Government why they
have not implemented such and such recom-
mendations and if they have been imple-
mented, as to how far they have been imple-
mented and so on. Therefore, this will be
a useful instrument in the hands of Mem-
bers of Parliament for the Parliament as
a whole to advise on economies consistent
with efficiency.
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Questions of Policy

1 would like next to refer to the question
of policy. The question of suggesting any
leviation in the palicy comes only incident-
ally and not directly before the Estimates
Committee. We have no right to enunciate
any particular policy to be adopted by
Parliament. But when once a particular
policy has been adopted by Parliament and
expenditure has been incurred, it is open to
the Estimates Committee to find out how
far that policy has affected the finances of
the country as a whole and whether a modi-
fication of that policy would not yield better
results, In that way, we can consider inci-
dentally the matters of policy which have
already been adopted by Parliament. Other-
wise it would be too much for the Estimates
Committee to enter into the domain of
policy and then say that a particular policy
1S wrong.

Mode of Examination

In your first meeting, you get together
and decide upon the Ministries which have
not been taken up for examination so far.
Then you ask for a memorandum on the
administration of that particular Ministry,
and then issue a questionnaire. If further
details have to be got, you can issue a sup-
plementary questionnaire.

Hon. Members may divide themselves
into various sub-committees in convenient
groups in respect of the various heads of ex-
penditure or the various items. They have
got the right even to go to the offices to
find out how exactly they are working. You
can also go and make an on-the-spot study
of the various items--particularly with res-
pect to river valley projects and so on. You
can get the material from the Ministries
and after examining it and studying it, you
can call for the officials of the Secretariat to
come here and you can examine them in
detail so as to get any information which is
not available there, with a view to find out
how the loopholes might be plugged. There-
after, you prepare the draft report and send
it to the Ministry for factual verification.
Then you finalise the report and submit the
same to Parliament.

After 1 assumed charge as Speaker, 1 re-
quested our friend, Shri Mehta to give me
a copy of all the reports before presenting
them to Parliament for the reason that the
Speaker can give instructions from time to
time with respect to the proceedings of all
Committees of Parliament—not that 1 want-
ed to interfere with the working of the Com-
mittee but I wanted through these repors
to keep in touch with the working of the
Committee. With my experience in Parlia-
ment I thought I might make some sugges-
tions here and there—and not interfere with
the decisions of the very august body chosen
by Parliament consisting of as many as 30
Members.

Discussion of the Report in the House

On the subject of discussing the Reports
in the House, questions have been put and I
have been asked why I did not allot one or
two days for discussing the report of the
Estimates Committee in the Parliament as
a whole. I have not allowed—nor did Shri
Mavalankar allow—a regular debate on the
report of the Estimates Committee. My fear
has been this. We, as a Committee here,
represent all sections and shades of opinion
in the House. We take decisions. We cross-
examine the witnesses from the various
Ministries. Ultimately, before presenting
the report to Parliament, we send such re
ports for factual verification and the opinion
is all our own. The Ministries are entitled
to hold their own views, but ultimately our
opinion ought to prevail. On the other
hand, if, after the presentation of the report
we allow discussion on the report, the Minis-
ter who may not see eye to eye with the
Committee will gather support on some
general proposition on political grounds and
on such an issue being raised in an acute
form the usefulness of the report may be
nullified. We wanted to make the recom-.
mendations of the Committee as good a3
obligatory upon the Ministry or the Govern-
ment to adopt. Therefore we have evolved
this procedure.

Implementation of Recommendations

It is an obligation cast upon the Govern-
ment or the particular department to report
to the Committee soon after the report is
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submitted to the House as to how far they
have been able to implement it. Whenever
1t is thought that a recommendation cannot
be implemented, they inform the Committee
that they are taking some more time for a
particular reason.

If they find any practical difficulty in
implementing a particular recommendation,
then the procedure is this. They have to
write to the Chairman of the Estimates
Committee that so far as that particular
matter is concerned, they find certain pecu-
liar difficulties. Or, it may be that a parti-
cular item of information which was not
available then is made available now and
in the light of that information it may be-
come necessary to medify the recommenda-
tion. The Chairman of the Estimates Com-
mittee places this matter once again for
consideration of the Estimates Comumittee.
The Committee may then modify the re-
commendation, if necgssary.

So far, this practice or convention has
been established. At no time doe¢s the Gov-
ernment or the Ministry say: ‘We are not
going to implement the recommendation .
This convention has been honoured so long.
It has developed.

1 am glad to find that even in the early
years of the working of this Committee, the
work of this Committee was very favourably
reviewed in a U.N. publication relating to
Finance. In respect of the various insiitu-
tions or the various instruments that have
been developed to keep a watch on the ex
penditure of the State. there is a very favour-
able review relating to the work of the
Estimates Committee. Nothing should be
done which will detract from that position.

These recommendations of the Committee
are by convention as good as resolutions of
Parliament which are binding upon the
Government. If they want to interfere with
any particular recommendation or if they
want to get it modified, they must once
again invoke the aid of the Chairman of the
Estimates Committee and through him of
the Committee, to modify the recommenda-
tion on account of circumstances which have
occurted later or in the light of cartain
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material which could not be made available
to the Committee in spite of proper dili-
gence.

Responsibility of Members

Now, I would like to make a personal
apPeal to you. You are undertaking a very
serious responsibility, Sometimes a Member
puts questions about which the Ministers
or the Sccretaries feel agitated. So, deal with
them tactfully. Without their co-operation
we will not be able to get much work done.

I am sure you will be able to discharge
all che duties of your office as this Com-
mittee has been doing all these years. 1
have all praise for this Committee. During
the last session 1 was wondering as to how
our friend, Shri Mehta, was able to look
into so many Ministries. While the previ-
ous Committees could produce only 16 re-
ports, the last two Committees, in a short
period. produced 52 reports. I admire the
enorncus amount of diligence that has been
displayed by this Committee particularly by
Shri Mehta as Chairman of the Committee.
Thercfore, I had no hesitation in requesting
him to continue to be the Chairman once
again, and 1 was extremely glad when he
agreed to continue as Chairman of the Com-
mittee. I am sure that with his experience
as Minister in Saurashtra and his experience
here and in various other capacities, he will
bring to bear his knowledge and experience
and will guide this Committee.

Appointment of Committees by Govern-
ment

Another difficulty arises occasionally.
While you are going through a particular
subject of the Ministry, an over-zealous
Secretary of the Ministry appoinis a Gov-
ernment Committee to deal with the same
subject. You have taken charge of a parti-
cular subject here and your report should go
to Parliament. They appoint a Committee
to go into the same matter. There is one
Committee there and another Committee
here. The general public thinks that there
are two Committees and they are not able to
know which report is and which 1is
bad. Ultimately there is confuslon.
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Therefore, we have said that, when once
the Estimates Committee takes on hand an
enquiry relating to the affairs of any parti-
cular Ministry, that Ministry shall not ap-
point another Committee. If any such
Committee is appointed it should not con-
sist of any person who is a Member of
Parliament. Let not the opinion of a
Member of Parliament in one capacity be
quoted against him in another capacity. I,
however, there is to be a Committee not
touching that particular subject, then, the
permission of the Speaker, of course on the
advice of the Chairman of the Estimates
Committee, is asked for by the Ministry to
permit the individual Member to setve on
the other Committee. The report of the
Government Committee is not allowed to be
published before it is sent to the Estimates
Committee for its consideration. Through
all these years we have been trying to pre-
serve the importance of the report of this
Committee lest it should be bypassed by
some other report of another Committee
going through the same subject.

Liatson between Financial Committees

I wanted to bring about a convention
that some of the members of the Estimates
Committee may also be Members of the
Public Accounts Committee and vice versa
so that what happens there may also be
understood by some of the members here.
But this was not agreed to. Therefore, we
decided that at important meetings of the
Committee, we may invite the Chairman of
the Public Accounts Committee to see what
exactly is happening here. I would request
the Chairmen of both the Committees to
work in unison. If a particular Department
is taken up there for scrutiny and the same
thing comes up here, let there be no clash
so far as this matter is concerned. Avoid
difference of views. In the Public Accounts
Committee there are about 22 members and
here there are 30 members. But the Public
Accounts Committee consists of not only
members of the Lok Sabha but members of
the Rajya Sabha also. Members of the
Rajya Sabha are not allowed in this Com-
mittee because under the Constitution the
Rajya Sabha has no right to interfere with

or cut down any item of the Budget. They
have no jurisdiction over the Budget except
by way of discussion of the items of the
Budget. You know that under the Constitu-
tion if a Bill is certified to be a Money Bill
by the Speaker, the oth¢er House has no
jurisdiction over it except by way of a
general discussion and the right of making
a recommendation to Lok Sabha. There-
fore, it is that in the Estimates Committee
members of Rajya Sabha are not associated.

It is not so with respect to the Public
Accounts Committee which deals with the
expenditure which is already incurred. It is
open to them also to have their own small
committee to examine the accounts of ex-
penditure. Therefore Members of Rajya
Sabha are associated with the Public Ac-
counts Committee of the Lok Sabha. Bet-
ween the Estimates Committee and the
Public Accounts Committee, let there be no
differcnce of opinion. Whenever it is
likely that on the same subject there may
be two views, I will request the ewo Chair-
men to sit together and settle the matter.

These are in brief the duties and res-
ponsibilities of the Estimates Committee.
+ The whole country looks to the Estimates
Comnittee to suggest ways and means of
economising the expenditure. I particularly
appeal to you to exert all your energy at
this juncture when we are embarking upon
the Second Five Year Plan and when we are
at our wit’s end to find resources. If we are
not able to suggest economies which will
catch the imagination of the people, we will
not he doing much. It requires greater
effort to be put in. Nobody will misunder-
stand you even if you go a little farther than
you would normally do in times of plentw.

I trust that your Reports would be valued
much more than any previous Reports
hitherto placed before the House, because
each year we gain by experience. I am con-
fident that with the personnel that have
come here you will be able to substantially
contribute to increasing our income or
economising the expenditure for the pur-
pose of fulfilling our Second Five Year Plan.
I wish you all good luck.
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Committee on Government Assurances (Second Lok Sabha)

SPEAKER'S ADDRESS TO NEW MEMBERS® s

Friends,

The object of evay Parliamentary Com-
mittee is to assist Parliament as a whole in
carrying on its work. We have a number of
Committees. There is a Committee to check
the accounts and also suggest economies and
see to it that the Government does not spend
more money than what.is granted by Parlia-
ment. We have the Subordinate Legisla-
tion Committee to see that the Executive
does not exceed or abuse the powers granted
by Parliament in regard to rulemaking. In
various ways, Parliament keeps contrel over
the Executive and also over the finances of
the country. The Committee on Assurances
is an equally important Committee.

During the question hour, in answer to
many questions and during discussion on
Bills, hon. Ministers say, “I will consider”,
“I will look into the matter”, “I will gather
information,” “We are considering”, etc. If
we leave it at that stage and leave it to the
individual Member to write to the Minis-
ters. it will be endless. In various ways,
they commit themselves. So, it was felt by
my predecessor in }953 that a Committee
of this kind was necessary to look into the
various assurances and see that these assur
ances, promises, undertakings, etc. were im-
plemented by the various Ministries, on
whose behalf the Ministers gave these assur-
ances on the Floor of the House.

To assist this Committee, the Question
Branch of the Lok Sabha Secretariat culls
out all the assurances, promises and under-
takings by the various Ministers during the

Question Hour. Another Branch culls out
assurances, etc. given on the Floor of the
House during proceedings other than Ques-
tions and Answers.

All these things are then put together
and tabulated. So far as the Government
side is concerned, the Minister of Parlia-
mentary Affairs also prepares his own list
of assurances, promises, undertakings etc.
Formerly, he used to give the list after the
session was over. But now, from time to
time, even during the sessions, he prepares
the lists and sends them to our office. His
office culls out these things from the pro.
ceedings, sends them to the various Minis-
tries, gets replies from them, consolidates
them and then the Minister lays a statement

riodically on the Table of the House stat-
ing that such and such an assurance or pro-
mise or undertaking has been implemented.

Our office compares those assurances
which the Department of Parliamentary
Affairs have culled out, and which, accord-
ing to them are assurances, with the list of
assurances that we have prepared. And
wherever any important item or items ap-
pear to be omitted, those items are brought
to the notice of this Committee.

This Committee then takes up those
things, looks into them and finds out whe-
ther those are really assurances or not. If the
Committee feels that they are either assur-
ances or promises or undertakings which
have got to be implemented by Government,
then the matter is taken up with Govern-
ment, and we write to them.

. th address deliversd by the ,mn.mm-a\mu.mmi&musnllh!mmtiu of the
lorrpody Aot ovand Lo BonaY.
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5 Addresses i

With respect to the assurances which are
accepted, the Committee insists upon the
assurances being implemented by action or
by gathering of information or by considera-
tion as the circumstances of the case require.

The previous Committee also laid down
some rules and regulations to find out what
I would only make one
suggestion in this regard. My suggestion is
that these assurances, promises etc. may be
put under three categories conveniently:
those that are really substantial assurances;
those which are in the nature of promises to
do something and thirdly, those which are
undertakings, such as gathertng of informa-
tion etc., which are less than assurances and
promises. All the assurances, promises etc.
can be put under one or the other of these
groups. On the suhstantial matter you
should be a little insistent.

Formerly it used to take sometimes two
years or two and a half years for the imple
mentation of the assurances. The previous
Committee had fixed a maximum of only
two months within which it ought to be
implemented. Therefore, you will have to
watch from time to time what assurances
have to be implemented.

The important point to be considered is
whether an expression is really an assurance
or not. First of all decide whether it is an
assurance, then get it settled as early as

1334 Ls—2.
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possible and if it is not done, negotiate and
send it to the Speaker.

Then there is another important point.
Very often it is said that a particular assur-
ance has been implemented, but if you go
through the matter you will find that there
is no implementation at all. Sometimes, a
portion which is not material may be imple
mented, but the substance of it may not be.
Therefore you have to scan the statement
regarding implementation with vigilance
and see whether the assurance has been
really implemented or not.

I must place on record my deep apprecia-
tion of the hard work that the Members of
this Committee did under the chairmanship
of Shrimati Sucheta Kriplani for some time
and later on under Shri K. S. Raghavachari.

It appears that during the previous three
or four years, about 5000 assurances were
given on the floor of the House, and well
over 4000 were implemented. All credit for
it goes to the previous Committee and the
office and the alacrity with which they were
looking into all these matters and got them
implemented. It is not an easy matter. All
the grand pioneering work has been done;
80, there is not much of difficulty now.

This Committee will be a very useful
limb of Parliament. It will sce that what is
promised on the Floor of the House is
implemented.



Committee on Subordinate Legislation (Second Lok Sabha)

ADDRESS BY THE DEPUTY SPEAKER °*

Friends,

I am glad that it is now my privilege to
welcome you here in this Committee. Some
of us are old members, and we shall have
the benefit of their study and-experience in
the working of this Committee. Others who
join now have fresh ideas and new approach
to grapple with the problems that would
require our earnest efforts and careful
attention.

Our Committee has very important func
tions to perform. As elected representatives
of the people we have to safeguard the
interests of the people. We have a written
Constitution and certain broad limits have
been laid down within which the Parlia-
ment is to function as a sovereign body.
There is the Judiciary to declare whether
any limits have been transgressed. Then, as
the Supreme Legislature of the land, the
Parliament enacts laws and directs the
Executive to administer those laws. In a
Welfare State the spheres of activity of the
State are increasing and the administration
pervades every walk of a citizen’s life.
Naturally the work of the Parliament in-
creases, and the scope of the legislation
becomes very wide. Even where the Parlia-
ment is continuously in session as in
England, for brief intervals of recess,
it 15 not possible for 1t to enact all details
of legislation that are required in the
country. Besides that, there is always a need
for certain amount of flexibility within
which adjustments may be necessary at
occasions.  Sometimes immediate action
becomes necessary and technical details can
be worked out only by experts. It is agreed
now that the delegated rcgislation is a

necessity. But at the same time there is a
risk involved in it. Unless suitable checks
are exercised there is always the danger of
the Executive abusing the powers vested in
it. It is this Committee which would he
exercising these checks on behalf of the
Parliament. We shall have to see whether
the authority delegated by Parliament in the
Statutes has been properly exercised to the
extent permissible and in the manner en-
visaged. We shall be making our reports to
the Parliament advising it for taking any
action which may be deemed necessary.

But in discharging our duties we would
not be acting in hostility to the Executive.
Our objective is uniform and our efforts
would be complementary. The Executive
always try to comply with the wishes of the
Parliament and frame rules and regulations
in exercise of the authority vested in them
by law. Sometimes in their eagerness to dis
charge their duties more expeditiously and
effectively the Executive may commit 1nis-
takes. May be, sometimes out of thirst for
greater power they might go astray. We have
to keep them on the right track. We are
the friends of the Executive and not their
enemies. We have to help them in the
proper discharge of their duties for the
benefit of the masses.

There is another danger. The Sub.
ordinate Legislation, namely the rules,
regulations, by-laws and orders, are mostly
framed by the officials of the Secretariat in
their rooms. These officials have a different
approach. They have little contact with the
masses and seldom know what is the effect of
a particular legislation on those who are

-‘ru; of the At_l‘c_irwd’eli_\‘&lru_i by o}h&’ Deputy g‘mhtur, Lok Sabba, Sardar Hukam Gingh, oo the 16th July 1ps7, while insugurating the Com=
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affected by it. We know the intentions of
the Legislature as well as the interests of
the people and hence we are best suited to
advise in these respecss.

This Committee has another peculiar
feature. There are no parties and no fac-
tions here. Once a law is enacted by the
vote of the majority, it becomes the com-

the concern of all parties to see that it is
administered properly. From the proceed-
ings of this Committee, Members might
have noticed that all the decisiens were ar-
rived at unanimously and I hope that that
tradition would be continued by us too and
we would be able to pull on in a combined
manner and cooperatively and with the
same will and determination as is expected

bined will of the Parliament.

Then it is of us.

Of all the forces working for peace, I think
one of the best is our organisation of Parlia-
mentarians, particularly in the Common-
wealth, where not only Governments meet,
but members of all parties and legislatures
meet and understand each other, understand
their point of view and explain their point
of view. Itis only by this understanding that
we shall rid ourselves of the troubles of the
world and march into an era of peace and
prosperity.

—EARL ATTLEE in his speech to the U.P.
Legislature, Lucknow, on October 22, 1956.

1al
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Use of L.A.F. Planes by the Prime Minister
for Tours other than Official in Nature

The question of the use of IAF planes by
the Prime Minister for tours other than
official in nature, cropped up in 1951, and
again in 1957 at the time of the second
General Elections. The matter was referred
to the Comptroller and Auditor General in
October 1951, and a Press Note was issued
with his approval on 20th October, 1951
explaining the whole position. The Press
Note said:

“As is the practice in other countries,
the Indian Air Force maintains a
special flight within its communi-
cation Squadron to meet the trans-

rt requirements of certain
holders ol high office for whom it
is desirable in the public interest
to provide expeditious means of
travel. The use of these aircraft
ensures the elimination of the de-
lays incidental to travel by public
modes of transport and at the same
time makes it possible for facilities
to be provided for the de$patch of
official business during the journey
and for adequate security arrange-
ments to be made. The Prime
Minister normally travels by one of
these aircraft on his official tours.

The Prime Minister, in his capacity as
the leader of his political party, has
recently had, and will in future
continue to have, occasion to
undertake journeys by air for other
than official purposes. The nature
of the journey on such occasions is
different from normal official tours
but the Prime Minister cannot on
this account divest himself, for the
period of the journey, of his posi
tion and responsibilities as head of
the Government. The business of
the Government never comes to a
standstill, and the Prime Minister
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is never off duty. Whatever the
¢haracter of the journey performed
by him, the need for eliminating
delays in travel, for providing
facilities for the transaction of
official business during the journey
and for making suitable security
arrangements remains unchanged.
It is, therefore, considered advis-
able that even for journeys by air
for other than official purposes, the
Prime Minister shoulg. as far as
possible, travel by ILAF. aircraft.
For such journeys, however, the
Prime Minister will pay for him-
self and for the members of his
party, other than those in official
attendance on him and therefore
entitled to travel at the cost of the
Government  fares equal to the
current commercial fares, where
the journey is between two places
connected by a commercial service
and in other cases at a rate to be
;Jrescribcd by the Government
rom time to time. In addition, a
detention charge will be made in
the event of an aircraft being de-
tained at an outstation beyond a
reasonable period.”

- L] L

Election of Speaker: Speaker’s Announces
ment that he would ccase to be a Party man
(Bihar Legislative Assembly)

On May 18, 1957, Shri Vindheswari
Prasad Varma, a Member of the Bihar
Legislative Assembly, was unanimously re-
elected Speaker of the Assembly. While
replying to the felicitations offered to him
on his election, Shri Varma said:

“In Parliamentary Democracy, the office of
the Speaker is of great respongibility..........

1 declare before you that in keeplng with the
traditions of the House, I shall have no connec-
tion from todey with any party. My (reat-
ment of all parties will continue to be based
on equality and impartiality.......... T shall
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continue efforts to be just and to maintain
justice without any favour to either sider*
[ ] [ ] [ ]

Inanguration of the public accouns Com-
mittee (1957-58) by the Speaker, Lok Sabha

The Public Accounts Committee of the
Second Lok Sabha was inaugurated on the
7th August, 1957 by Shri M. Ananthasaya-
nam Ayyangar, Speaker of Lok Sabha. The
Finance Minister was also present by special
invitation,

In the course of his address, the Speaker
briefly traced the history and working of the
Public Accounts Committee in the past and
drew attention to the important role of the
Public Accounts Committee in Parliamen-
tary control over public expenditure. In
the cuntext of the vast developmental expen-
diture, he observed, the work of the Com-
mittee had assumed added importance.

The Speaker emphasised that the Commit
tee should examine very strictly cases reveal-
ing laxity in budgetary control over expen-
diture. In particular, cases of irregular re-
appropriations, excesses over voted grants,
supplementary demands for grants, expendi-
ture over new services, etc. should rteceive
careful scrutiny by the Committee. As
Members of the Public Accounts Commit-
tee, it was necessary for them to keep a vigi-
lant eye upon all financial matters coming
up before the House from time to time.

The administration has become very com-
lex and in order that the Committee could
ulfil these functions adequately, it would be

advisable for the Members to divide them-
selves into sub-committees or  working
groups, select certain Ministries|Depart-
ments and study their working critically. In
his words:

“Unless you know the dewils of the
admunistration in every depart-
ment, you can never do justice to
this Committee. Therefore, it is
not even two years, I would like
the members of this Committee to
continue here for three consecutive
years, so that you may have a hang
of it".

Proceeding further, the Speaker observed
that although the examination by the Com-
mittee was ex post facto by closer co-ordina-
tion with the work of the Estimates Com-
mittee, the recommendations made by the
Public Accounts Committee would go a long
way in avoiding extravagant and wasteful
expenditure.

“Do not think that the Estimates Com-
mittee is something different. Both
are Parliamentary Committees. We
have to have two Committees be-
cause one cannot do the work of
the other. In order to avoid over-
lapping it will be useful if the
Chairman of the Public Accounts
Committee attends occasionally the
meeting of the Estimates Commit-
tee and vice versa. In that case
they may not also put forth differ-
ent views on the same subject. One
may work in co-operation with the
other”.

Actually today the Public Accounts Com-
mittee is not functioning in that concept of
post srertem. Many of the current matters
of importance come under its scrutiny. He
observed:

“Whenever there is a particular infor-
mation which comes to your notice,
in addition to what you are consi-
dering, you may take up that mat-
ter and also ask the Auditor-Gene-
ral to look into it, and then submit
a Report to Parliament. We would
like to have as many Reports as
possible on all current matters; not
merely on old matter but the cur-
rent matters also.”

Lastly. the Speaker touched upon the
question of parliamentary control over auto-
nomous bodies. He pointed out that al
though very laige sums of money were in-
volved in the running of such bodies, there
was very little parliamentary control over
their expenditure. In his view, the accounts
of every autonomous body should be exa-
mined by the Comptroller and Auditor
General.

*Tragslated from Proceedings ln Hindl.
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In conclusion, he said that control by the
Committee should be continuous.

“I'ry to have a Standing Committee of
your own not only for today but
perpetually.  If you dispose of a
thing to-day you must watch from
time to time how it is going. Don’t
merely be satisfied that you have
made a Report and nothing more
has to be done. If the Report
has been implemented, see how far
it has gone through."”

Sittings of the Public Accounts Committee
Parliament of India (Members of P,A.C. of
Madras Assembly ateend as observers):

In pursuance of a decision taken at the
Conference  of the Chairmen, Public
Accounts Committees of the various State
Legislatures and Parliament, copies of the
programme of the sittings of the P.A.C. of
Parliament were circulated to all State Legis-
latures to enable Members and Officers of
the State Public Accounts Committees watch

the proceedings of the Committee, if they so
desire.

In August 1957, the Speaker of the Madras
State Legislative Assembly addressed the
Speaker, Lok Sabha, that the Chairman and
some Members of the State Public Ac-
counts Committees desired to watch the
proceedings of the Central P.A.C. as observ-
ers. The Speaker, Lok Sabha, welcomed the
idea and considered such visits to be of
mutual advantage and also helpful in
establishing healthy conventions and stand-
ard in the working of the Public Accounts
Committees.

The Chairman of the Madras Public
Accounts Committee with 12 Members,
accompanied by the Secretary, Madras Legis-
lative Assembly, accordingly, attended the
sittings of the Central Public Accounts
Committee held on the 6th and 7th Septem-
ber, 1957. They also had an informal dis
cussion with the Chairman of the Central
P.A.C. on matters relating to the working
of the Committee.



Position and Functions of the Deputy Speaker

By M. N. Kﬂul‘
Secretary, Lok Sabha.

ITH the advance of Parliamentary

Democracy in India, the office of the

Deputy  Speaker has grown in
importance and after the enforcement of the
new Constitution in 1950, the Deputy
Speaker has come to acquire a more promi-
nent position.

Constitutional Position

The ofhce of the Deputy Speaker in India
is as old as the Central Legislature itself.
Till 1947, however, the holder of the office
was known as Deputy President, but in 1948,
when the office was revived, the designation
was changed to Deputy Speaker.

The office of the Deputy President was
provided for under the Government of India
Act, 1919, section 63C (2) of which stated as
follows:—

“There shall be a deputK
Legislative Assembly, who shall preside at
meetings of the Assembly in the absente of
the president, and who shall be a member of
the Assembly elected by the Assembly and
approved by the Governor-General.”

president of the

Section 22 of the Government of India
Act, 1935 laid down the following provisions
concerning the Deputy President:

(1) He was to be chosen by the Federal
Assembly as soon as may be and so
often as his office became vacant.

(2) He was to vacate his office if he
ceased to be a member of the Ass-
embly. He could resign his office
by writing under his hand address-
ed to the GovernorGeneral and
could be removed from office by a
resolution of the Assembly passed
by a majority of all the then mem-
bers of the Assembly.

(3) While the office of the Speaker was
vacant, he was to perform the

duties of the Speaker, and during
the absence of the Speaker from
any sitting of the Assembly, he was
to act as Speaker.

(4) He was to be
might be fixe
Legislature.

gaid such salary as
by-‘the Federal

The above provisions, however, never

came into force.

The transitional provisions relating to
the functioning of the Central Legislature
as contained in paragraph 63 of the Ninth
Schedule to the Government of India Act,
19435, remained in force till the 14th August,
1947, Section 22 of the Government of
India Act, 1935 was brought into operation
after Independence by the India (Provision-
al Constitution) Order, 1947 issued by the
GovernorGeneral on the 14th August, 1947
under the Indian Independence Act. 1947,
but provisions relating to the Deputy
Speaker contained in it were omitted.

During the Second Session of the Consti-
tuent Assembly (Legislative) which com-
menced on the 28th January, 1948 need was
felt for having a Deputy Speaker to preside
over the sittings of the Assembly in the
absence of the Speaker and necessary
amendments were made in the Rules of
Procedure of the Constituent Assembly
(Legislative) on the Ist May, 1948 to revive
this office.

The Constitution of India® contains pro-
visions relating to the Deputy Speaker ana-
logous to Section 22 of the Government of
India Act, 1935 except that under article
112(8)(h) his salary is now charged on the
Consolidated Fund of India and that he has
to address the letter of resignation to the
Speaker and not to the President.

*Soc arileles ;s_toﬂ‘.

145



Journal of Parliamentary Information

Position of the Deputy Speaker

The question regarding the position and
functions of the Deputy Speaker was raised
as carly as 192}. On the Ist September,
1921, the President of the Asscmgly. Sir
Frederick Whyte, made inter alia the follow
ing observations regarding impartiality of
the Deputy Speaker:—

“The Assembly must create its own
recedents and traditions to estab.
ish and to protect the impartiality
of the Chair and pending the evolu-
tion of these traditions we can rely
ulllaon the individual discretion of
the Deputy President himself.

“It has been suggested to me, from
more sources than one, that the
analogy of the House of Commons
—if properly. followed—would com-
pel the Assembly to forbid the
D?uty President to take part in
ordinary debate and thus preserve
the impartiality of his official
character.

In point of fact, the House of Commons
has no Rule nor Standing Order
which forbids the Deputy Speaker
—better known as the Chairman of
Ways and Means—to ke part in
debate; but the conditions of his
office and the established tradition
of the House effectively preclude
him from doing so.

In the matter of the analogy between
the Deputy Speaker and the Deputy
President, I would suggest to the
Assemnbly the desirability of follow-
ing faithfully the spirit of West-
minster but of modifying to its
own needs the letter of House of
Commons practice.

It is for this Assembly to evolve its
own practice, and to establish its
own mstitutions for the discharge
of its duties as a legislative body.
Your Deputy President carries
upon his shoulders the obligation
to uphold the evenhanded impar-
tiality of the Chair even when he
himself is not the occupant of it
That obligation is laid upon him
by the will of his colleagues when

they elect him; and it should ever
be his first care to observe it. It
must be obvious to those who
survey his position that he does not
and cannot enjoy perfect freedom
to take part in debate, and in
accepting election to the office he
also accepts the sacrifice of many
otherwise tempting Parliamentary
opportunities. The fact of his
election singles him out from the
1anks of the Assembly as one—one
among many perhaps—whose quali-
ties inevitably give him eminence.
In some sense, therefore, he is to
be regarded as a leading personal-
ity, whose voice the Assembly
would not willingly silence. Hence
my reluctance to shackle his dis-
cretion by any iron rule; and as I
do not propose to anticipate the
remote and improbable occasion of
indiscreet action on his part, I
will not even adumbrate the appro-
priate action of the Chair or of the
Assembly in that event.

At the same time 1 will not conceal

from this House the conviction
which is growing in my mind, that
in the not very distant future, it
may be found desirable to place in
his charge some of the functions
which naturally fall to officers
directly responsible to a Legislative
Chamber. By this means his
office would grow in importance,
and the Assembly will gain by
securing greater control over the
whole field of its work.

To those—and I have direct evidence

that they are not a few—who are
somewhat perplexed by the con-
trast between the intrinsic import-
ance of the Deputy’s office and of
its present appearance as that of a
sinecure, I would say that many
great results have emerged from
lesser origins, and that in any case,
Solvitur Ambulando.”

Position under the New Set-up

The prophecy of Sir Frederick Whyte has
already come true. During the days of the .
old Legislative Assembly the election of the



Position and Functions of the Deputy Speaker

Speaker and Deputy Speaker was subject to
the approval of the GovernorGeneral,
while under the existing Constitution the
offices of the Speaker and Deputy Speaker
are quit¢ independent ol the Executive.
They are elected by the House and can be
removed only by the House itself.

Their salaries, under article 112(3)(b) of
the Constitution are charged on the Con-
“solidated Fund of India, as of other high
dignitaries whose office is sought to be made
non-political in character.

in addition, under the well-established
:ouvenuons, no discussion is permitted in
the House on any matter relating to his
slfice aithough there is no bar under article
113(1) to the House discussing demands
relating to charged expenditure.

The duties of the Deputy Speaker under
the Rules of Procedure and under the new
set-up have become more onetrous than they
were in the days of the Central Legislative
Assembly. There is a provision® in the
Rules of Procedure and Conduci of Busi-
ness in Lok Sabha that if the Deputy
Speaker is a member of a Parliamentary
Committee, he is to be appoinied its Chair-
man. During the First .ok Sabha, the
Deputy Speaker was mcmber of six impor-
tant Parliamentary Committees out of whith
lte was Chairman of four. The Speaker was
Chairman of the other two Committees, but
whenever the Speaker was absent, he had to
preside ovcr the sittings of these Committees
a3 well. He had thus to spend a good deal
of time in connection with the business of
these Committees. In the second Lok
Sabha also, the Deputy Speaker is a member
of seven Parliamentary Committees out of
which he is Chairman of four, the Speaker
being Chairman of the remaining three.

During the days of the Central Legislative
Assembly the House used to meet only for
short periods and that too at long intervals.
At present the House sits for nearly eight
months in a year and the duration of the
sitrings has also been increased from about
five hours as in the case of the Central
Legislative Assembly to about seven hours a
day. Therefore, it is not practicable for the

Speaker to be present in the House through-
out the sitting on each day. Every now and
then, when he has to attend to his other
duties, he has to vacate the Chair, and in
his absence it is usually the Deputy Speaker
who presides over the deliberations of the
House.

In short, the Deputy Speaker is now a
whole-time officer of the House and is
largely associated with the activities of the
House in various ways.

A question as to whether the Deputy
Speaker ‘“could exercise the rights of an
ordinary member to participate in Debates
and attack or criticise the govcrnmem and
take part in divisions of the House”, was
raised at the Conference of Presiding Officers
held in 1953. The Presiding Officers parti
cipating in the Conference expressed diverse
views on the subject. The Chairman (Shri
G. V. Mavalankar) concluding the debate
on the point, however, observed:—

“The question of the Deputy Speaker
h is a question which each Deputy
Speaker has to consider himself
and decide. Undoubtedly he is a
member. But I think he has also
to remember that he has to preside
in the Legislature and, therefore, a
responsibility lies on him to so
conduct himself in the debates that
Members of the Parties do not take
him to be a party-man. And this
limitation applies not only to his
taking part in debates inside the
House, but even in politics out
side~and not only in taking part
but also so far as the language of
expression of views is concerned.
That is a question on which he has

to exercise his discretion.”

At the Centre, neither of the two Deputy
Speakers in the First Lok Sabha (Shmi M.
Ananthasayanam® Ayyangar and  Sardar
Hukam Singh) tabled any question, resolu-
tion or Bitl during their tenure in office.
They also withdrew the notices of questions
etc. given by them before their election to
the office. Therefore, it may be said that a

*Proviso 10 pule €38(1) of the Rules of Tracedure and Conduct of Busloessinl ok bhn( P thBditicn).

1334 LS.
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convention has already been established in
Lok Sabha that the Deputy Speaker does not
sponsor Bills, resolutions etc. nor does he
table questions.

U. K.

In the House of Commons, U.K., while
the office of the Speaker is of ancient stand
ing, the oflice of the Deputy Speaker is com-
paratively of recent origin and has come to
be evolved out of necessity. Until 1855, the
House of Commons literally could not sit,
not only if the Speaker’s office was not filled
but unless he was personally in the Chair.
On oceasions, when the Speaker was alsent,
the House had to adjourn or to elect another
Speaker, who conveniently retired when the
first Speaker returned. “In 1855, on the
report of a Select Committee, a standing
order was agreed to, which enables the
Chairman of Ways and Means as Deputy
Speaker to take the Chair during the
uuavoidable absence of Speaker and perform
his duties”.®

Position in the House of Commons,

Under the present practice, “if the
unavoidable absence of the Speaker s
announced to the House by the Clerk, the
Chairman of Ways and Means acts as
Deputy Speaker aud perlorms the duties in
relation to all proceedings, until end of the
sitting, or he takes the Chair on the Tequest
of the Speaker, but in this case he cannot
exercise the Speaker's functions with regard
to the closurte and selection of amend-
ments”.**

“The Chairman of Ways and Means dur-
ing his occupation of that office follows the
same tradition of abstention from party
controversy as the Speaker.

He no longer exercises the rights of the
ordinary Members to participate in debates
and divisions of the House. His indepen-
dence has not the same formal guarantees
as that of the Speaker, as he is appointed on
the motion of a Minister of the Crown from

the supporters of the Government, and is
unlikely to be re-elected on a change of
Government. His seat is liable to be con-
tested and his salary placed upon the Esti-
mates.

As the result of a report from a Select
Committee, the Prime Minister proposed,
with the general agreement of the House,
that the Chairman and Deputy Chairman
should in future refrain from acting in a
professional capacity on behalf of or against
any Member of the House'.t

Comparison of position of Deputy Speaker
(India) & Chairman of Ways and Means
(UK.

In the House of Commons, U.K., unless
the absence of the Speaker is formally
announced, the Deputy Speaker is not autho-
rised to put the question on a motion for
the closure of a debate; nor may he exercise
the power of selecting amendments. In
India no such fetters have been put on his
office and the Constitution itself provides
that while presiding in the House he shall
have all the powers of the Speaker.

Secondly, in U.K,, the salary of the Deputy
Speaker (Chairman of Ways and Means) is
put as an ordinary grant before the House
whereas the salary of the Deputy Speaker
in India is charged on the Consolidated
Fund of India and is not subject to the vote
of the House.

There is no guarantee either in UK. or
in Iiidia that the seat of the Deputy Speaker
shall not be contested during the general
elections.

Taking all factors into consideration it
may be said that although the office of
Deﬁuty Speaker in India is not as old as that
of his counterpart in U.K,, yet he enjoys in
many ways a more prominent
privileged position.

and more

*May, 15th Bdition, pege 237.
**Dod’s Pulismymiary ComPanion, pege 488,
“Masy, isth Bdition, p. 239,
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Inter-Parliamentary Relations

By S. L. Shakdher,
Jaint Sccretary, Lok Sabha Secretariat.

HEN our country became free in
W1947 there were immediately requests

to Parliament from international
bodies such as the Inter-Parliamentary Union
and the Commonwealth Parliamentary Asso-
ciation (then known as Empire Parliamen-
tary Association) to become their members
and to open Indian Branches. It may be
mentioned here that although the old Cen-
tral Legislative Assembly was a member of
the Empire Parliamentary Association it had
ceased to function as an Indian Branch on
our attaining Independence. Speaker Mava-
lankar considered carefully the requests in
consultation with the Prime Minister and
decided that Indian Parliament should
become a member of the Inter-Parliamentary
Union. A resolution was adopted by the
Constituent Assembly (Legislative) autho
rising the Speaker to form an Indian Parlia
mentary Group. In moving the resolution
the Prime Minister said:

*“A Group constitutes itself and announ-
ces its membership (of Inter
Parliamentary Union). The Union
is a federation of National Groups.
Each Group within a Parliament
draws up its own rules of associa-
tion and fixes the amount of con-
tribution of its members. In its
internal working each Group is
autonomous subject of course to
the limitation that it conducts its
work in conformity with the aim
of the Inter-Parliamentary Union
to which it is affiliated........ 1
cxpressed the view of Government
that we would welcome our asso-
ciation with the Union and that if
this House is sending representa-
tives, it will be in the fitness of
things if the Speaker chose those
representatives and not the Govern-
ment.”
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Change: of Name of Empire Parliamentary
Association to Commonwenlth Parlia-
mentary Association

As tegards the invitation from the Empire
Parliamentary Association, the Speaker stipu-
lated that consistent with the status of India
which she had attained on Independence she
could no longer be a member of a body
which smacked of imperialism and he
observed that until the name of the organi-
sation was changed and India given a status
of equality she could not be a member there-
of. At about the same time changes in the
organisation of the Empire Parliamentary
Association were under consideration of that
body and the member countries were engag
ed on preparing a new Constitution for it.
Thus in 1948 when the Conference of the
Empire Parliamentary Association was held
in London, India was invited to participate
therein in anticipation of forming a Branch
in order to assist in the shaping of the
future constitution of the Association.
Speaker Mavalankar himself led the dele-
gation and took active part in the delibera-
tions of the Conference. His suggestions
were accepted. The Association was named
as “The Commonwealth Parliamentary Asso-
ciation” and its constitution provided equal
status for India in the same way as that of
other self-governing dominions.

Formation of Inter-Parliamentary Group

On India becoming a member of the
InterParliamentary Union and the Com-
monwealth Parliamentary Association, a
question arose whether there should be two
separate Branches of the two international
bodies. While the Inter-Parliamentary
Union were indifferent. the Commonwealth
Parliamentary Association urged that the
Indian Branch of the Association shou!d be
a separate Body dealing only with the affairs
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of the Commonwealth Parliamentary Asso-
“ ciation. Speaker Mavalankar considered
the whole matter in consultation with the
Prime Minister and leading Members of
Parliament and came to the conclusion that
it was in the interest of smooth working of
the indian Branch that there should
not be separate Branches independent
of each other for the various inter-
national bodies. It was felt that the
sovereign status of the country demand-
ed that our Parliament should in no
way be a subordinate Branch of any outside
body. The question whether India should
be a Branch of any international body and
how it should manage its internal affairs
should be left to be determined by the
Indian Branch iuvself and should not be sub-
ject to control, whether in theory or in prac-
tice, from any outside authority. It was
considered necessary that the decision whe
ther India shoi®d continue to be a member
of these or other bodies should rest with
India itself and the organisation that was
proposed to be formed for this purpose
should be such as to contain that freedom
of action independent of any outside
influence or autgority. Keeping these con-
siderations in view it was decided that an
autonomous body having its own constitu-
tion and directing its own affairs should be
formed. A meeting of the Members of Par-
liament was then called and it was resolved
that an autonomous body called the Indian
Parliamentary Group should be formed.

Constitution

The Constitution of the Indian Parlia-
mentary Group provides that its member
ship is open only to the Members of Parlia-
ment. Ex-Members of Parliament and
Members of the Provisional Parliament or
Constituent Assembly (Legislative) ar Cen-
tral Assembly can become affiliated members
and they are entitled to limited rights which
are separately defined.

Each member is required to TPay a subs
cuption of Rs. 20 per annum. T he affairs of
the Group are looked after by an Executive
Committee consisting of a President, two
VicePresidents, Treasurer and twelve mem-
bers. The Speaker is the ex-officio Presi-
dent of the Group and the Executive
Committee. The other officebearers and
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members of the Execytive Committee are
elected annually. Usually the Deputy
Speaker and the Deputy Chairman are elec-
ted VicePresidents. As to the appointment
of the Treasurer and other members, autho-
rity is given at each annual meeting of the
General Body to the Speaker to nominate
them. The Secretary of Lok Sabha is the
ex-officio Secretary of the Group and the
Executive Committee.

Aims and Objedts

The aims and objects of the Indian Parlia-
mentary Group have been defined as fol-
lows:—

(a) to promote personal contact bet-

ween Members of Parliament;

to study questions of public impor-
tance that are likely to come up
before Parliament;

(b)

to arrange lectures on political,
delence, economic, social and edu-
cational problems by Members of
Parliament and distinguished per-
sons;

(©)

to arrange visits to foreign coun-
tries with a view to develop con-
tacts with Members of other Parlia-
uients; and

to function as the National Group
of the Inter-Parliamentary Union
and also the Indian Branch of the
Commonwealth .Parliamentary As-
sociation in conformity with the
aims and objects of these two orga-
nisations.

(d)

(e)

Functions and Activities

The Group thus functions as the Indian
Branch of the Commonwealth Parliamentary
Assaciation as also the National Group of
the Inter-Parliamentary Union. Parliamen-
tary good.will missions and delegations are
sent to foreign countries and received in
India on behalf of the Group. The Group
also arranges talks by distinguished visitors
and prominent persons. Among those who
have addressed Memhers of Parliament
under the auspices of the Group may be
mentioned such distinguished guests as
Marshal Bulganin, Mr. Khrushchev, Sir
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Anthony Eden, Mr. Aneurin Bevan, Mr.
Chou En-lai, President Nasser, Dr. Ali
Sastraomidjojo, U Ba Swe and Mr. Bandara-
naike.

The Group conducts Study Committees.
There are three active Study Committees at
present—on defence, foreign affairs and ship-
ping.  The idea behind these Study Com-
mittees is that Members get authentic facts
and exchange ideas and equip themselves
for better debates in the House. Sometimes
the Study Committees send memoranda to
the Ministers on conculsions they  have
reached after study of a particular probiem.
These memoranda are for the information of
Ministers and for such action as they may
consider necessary. The Ministers also
come and address the Stucy Committees on
various matters on which they are engaged.

The group also provides assistance to visit
ing members of other Parliaments and other
distinguished persons, holds receptions or
entertainments in their honour and provides
facilities to them to study the working of
Parliament. These contacts are greatly wel-
comed by both the visiting members and the
Members of Parliament because they pro-
vide opportunities for exchange of useful
information and establishment of intimate
contacts at informal gatherings.

Prolosal to  Start Indian

Association.

There is now a proposal, which has reach-
ed an advanced stage, that an Indian Parlia-
mentary Association should be formed. The
idea was first mooted some years ago at a
Conference of Presiding Officers that there
should be a forum where the Members of
the various State Legislatures and Parlia-
ment may meet together and discuss freely
questions of policies of their States with
reference to matters of common interest such
as Education, Public Health, Internal Trade
and Commerce, Food and Agriculture, Local
Selt Government, etc., so as to help each
other in the moulding of such policies and
in evolving a common or uniform point of
view in respect of such questions and to
advance national unity by affordmg oppor-
tunities of personal contact. The question
of forming such an Association was discussed
formally and informally at several successive
conferences of the Presiding Officers and by
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the Presiding Officers with the members of
their Legislatures. The scheme has been
approved in principle by the Indian Parlia-
mentary Group and the various State Legis-
laturcs and is now in the process of imple-
mentation. A draft constitution is also
under preparation for the said ‘Association.
Broadly speaking, representatives of State
ILegislatures and Parliament will meet once
a year and discuss matters of common
interest which will be set out in advance.
The conference will be held in  different
States from year to year. All this is design-
ed to ensure that the fundamental unity of
the country is achieved by providing oppor-
tunity for contacts bectween members of
legislatures who are the highest organs of
administration in the country. This will
also enable them to know at first hand the
problems confronting the various parts of
the country and to bring to bear upon such
problems their experience so that there is
complete interchange of thought and ideas
among the legislators from the various con-
stituent parts of the Union.

Parliwr.entary Delegations

Wilienever delegations return from foreign
countries they make reports on their impres
sions and experiences and such reports are
published under the auspices of the Group.
Each individual member of a delegation is
encouraged to write his own impressions so
that one who reads the report may form his
own conclusions and may in this way get to
know various aspects of the life in such
foreign countries. These reports are valu-
able as contemporary records. They are not
gencrally made public or put on sale, in
order to enable members of delegations to
express their views freely: but are circulated
to members of the Group and are available
for study to other Members of Parliament
who are not members of the Group. The
reports are primarily intended to give a
backzround of the country visited and the
information so gathered by the members
proves helpful in assessing the progress made
by the countries in the various walks of life.

The Group also sends delegations to the
annual conferences of the Inter-Parliamen-
tary Union which are held from year to year
in the capitals of the various countries of the
world.
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Inter-Parliamentary Union

The Inter-Parliamentary Union is an asso-
ciation of Parliamentary Groups constituted
within the various national Parliaments for
the purpose of promoting personal contacts
between the members of different Parlia-
ments. The idea of such a Union first took
shape at a preliminary meeting organised in
Paris m 1888 by William Randolph Cremer,
a Member of the British Parliament and
Frederic Passy, a Deputy of the French
Chamber. As a result of their efforts, the
first Inter-Parliamentary Conference was
held in Paris on june 30, 1889 with members
of ninc Parliaments (France, Great Britain,
Belgium, Denmark, Hungary, Italy, Liberia,
Spain and the United States) taking part in
it. Since then, the Union has gradually
grown in strength and activities and includes
at present 46 national Parliamentary Groups.
They include all thie big and small countries
of the world. Among the members of the
Union are U.S.A, Argentina, Austria,
Albania, Belgium, Brazil, France, Germany,
Great Britain, Bulgaria, Burma, Ceylon,
Denmark, Finland, Greece, Haiti, Hungary,
Iceland, India, Indonesia, Iran, Iraq, Iteland,
Israel, Italy, Japan, I.ebanon, Liberia,
Luxembourg, Monaco, Netherlands, Nor-
way, Pakistan, Phillipines, Poland, Rumania,
Spain, Sudan, Sweden, Switzerland, Syria,
Czechoslovakia, Thailand, Turkey, U.S.SR,,
Yugoslavia, Australia and Laos.

The Union has so far organised 45 con-
ferences, the last one having been Leld at
Bangkok in November 1956.

Aims and Objects

The aim of the Union is to promote per
sonal contacts between members of all Par-
liaments, constituted into National Gronps,
and to unite them in common action to
secure and maintain the full participation
of their respective States in the firm estab-
lishment and development of democratic
institutions and in the advancement of the
work of international peace and co-opera-
tion particularly by means of a universal
organisation of nations, The Union also
studies and seeks solutions to all questions
of an international character suitable for
settlement by parliamentaty action and
makes suggestions for the development of
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parliamentary institutions with a view to
improving the working of those institutions
and increasing their prestige.

Constitution

The Union is directed by an Inter-Parlia-
mentary Council. Each National Group is
represented on the Council by two delegates.
The Council clects its President for a period
of three years which may be extended for a
further period of two years. The election
takes place at the time of the annual con-
ference.

Functions and Activilies:

The functions of the Council are to sum-
mon the annual conference, fix its agenda,
institute Study Committees, propose the
President and Vice-President of the Con
ference and Members of the Executive Com-
mittee, select the venue of the Conference
appoint the Secrctary-General of the Union,
fix the amount of the annual budget, and to
take all steps necessary for the realisation of
the aims of the Union.

The administrative organ of the Union is
the Executive Committee which exercises
powers delegated to it by the Council in
accordance with the statutes. The Com-
mittee is composed of nine members belong-
ing to different Groups. The President of
the Council is the ex-officio member and
President of the Executive Committee. The
other eight members are elected by the Con-
ference from among the members of the
Council, consideration being given to the
contribu:tion made to the work of the Union
by the candidate and his Group and to
securing a fair geographical distribution.
Members of the Committee are elected for a
term of four years and are not eligible for
reelection for the next two years but are
replaced by Members belonging to other
Groups.

The Central Office of the Union is called
the Inter-Parliamentary Bureau, which is
located at Geneva. It is directed by a paid
Secretary-General who is appointed by the
Inter-Parliamentaty Council. Under the
directions of the Executive Committee, the
Bureau executes the decisions taken by a
Conference or the Council. The Inter-Par-
liamentary Bureau coiresponds with the
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Groups, brings out publications and reports
and also prepares the preliminaty memo-
1anda on the questions to be studied by the
Union,

Conferernces

The Union holds Conferences once a year,
as a general rule, its meetings being held in
the capitals of various countries where the
. Parliament building of the inviting country
is always placed at its disposal. The Inter-
Parliamentary Group of the country, in
which the Conlerence is to meet, is respon-
sible for the organisation of the meeting.

The size of the delegation to the Confer
ence as fixed by the Statutes is related to the
size of the country in terms of its population
from which each Group comes and to the
size of the Group itself. The Inter-Parlia-
mentary Conferences are thus a true reflec
tion of Parliamentary opinion as represented
by the Groups of the linion. Votes at the
Conferences are allotted on a mixed basis,
the chief factor being population.

Every session of the Conference opens
with a general debate on the basis of the
Report submitted by the Secretary-General
in the name of the Council. A part of the
Report bears upon the general political
situation of the world.

Study Committees

The resolutions submitted to these Con-
ferences are drawn up by Standing Study
Committees on which every Group has one
representative. There are at present seven
Standing Committees. each dealing respec-
tively with (a) political and organisational
matters, (b) juridical questions, (c) econo
mic and financial subjects, (d) non-self
governing tegritories and ethnical questions,
(e) reduction of armaments, (f) social and
humanitarian questions, and {g) intellectual
relations.

As a rule a sub-committee is first set up
to study any question which has been chosen
for discussion at a Conference and to pre-
pare a preliminary draft resolution, This is
then examined in detail by the full Com-
mittee to which the question more parti-
cularly concerns at a special Study Session.
Once agreement has been reached on the
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wording of the proposed resolutions, they
arc presented to the Council for approval
and rapporteurs are then appointed to bring
them together with a report to the full Con-
ference. All these documents are printed
in a special publication known as the “Preli-
minary Documents”. This procedure enables
the plenary session of the Union to discuss
caretully prepared proposals which, if adopt-
ed, may fairly claim to be the well-consider-
ed opinion of a representative parliamentary
body.

Council and Study Committee Meetings

Meetings of the Council and Study Com-
mittees are held in spring, ie., nearly six
months prior to the annual conference.
These meetings are also held in the capital
or other selected places of the country which
may extend an invitation for the purpose.
such mectings are miniature conferences and
represcntatives in smaller numbers of almost
all countries are present. The Study Com-
mitiees are useful instruments for collecting
facts, gathering different points of view and
ethbodymg agreements in appropriate lan-
guage. These are more or less business
meetings but members take opportunity in
informal gatherings, receptions and private
mectings to discuss current affeirs and to
keep themselves informed of the events as
they are developing in various parts of the
world.

Those who have attended conferences or
mectings of Council and Study Committees
have stressed their importance to their own
countrics, The atmosphere is one of equa-
lity, cordiality and respect for each other’s
views and countries. Since the Inter-Parlia
mentary Union is not charged with any
executive responsibility nor are delegations
sponsored by Governments, no tensions of
any serious nature, such as are noticeable in
U.N.O., are visible here. The members
develop a certain brotherhood and uncon-
sciously feel that they belong to the same
family even though they may be of different
nationalities. There is exchange of much
courtesy and mutual regard among the mem-
bers of the various delegations and usually
some good friendships at a personal level are
forged. :

=
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Special Features

A special feature of the working of the
Inter-Parliamentary Union is that delega-
tions are not bound by Government instruc-
tions. The delegations are composed of
Members from the various Parties or Groups
in National Parliaments and thus both Gov-
emmment and Opposition Members from
various countries are represented at the Con-
ference. Each delegate is entitled to offer
his own views on any matter betore the Con-
ference and the same delegation may present
two or three points ot view. Even at the
time of voting, members are at liberty to
vote as they like and they arc not bound by
any official instructions.

Among non-Governmental international
orgunisations, the Inter-Parliamentary Union
holds a position of unique importance. Of
all unofhcial organisations it stands closest to
the Government and is able to press with
immediate effect for the ratification and
application of international convention and,
in general, it exerts direct influence on Gov-
emment policy in matters touching the rela-
tions between States.

Each National Group keeps its Parlia-
ment informed of the resolutions adopted at
the Conference of the Inter-Parliamentary
Union which calls for parliamentary or Gov-
ernmental action and also reports to thc
Office of the Union as to the action taken
thereon.

India and The Inter-Parliamentary Union

The Indian Parliamentary Group has
been sending delegations to the annual con-
ferences of the Inter-Parliamentary Union
since 1949. As India had not become for-
mally a member of the Union, a formal
delegation was not sent to the Conference m
1948. Only two observers, Dr. B. V. Keskar
and Shri R. R. Diwakar, were sent. Formal
delegations have becn sent since 1949 to the
Conterence held at Stockholm (1949), Dub-
lin (1950}, Istanbul (1951), Berne (1952},
Washin%ton (1953), Vienna (1954), Helsin-
ki (1955) and Bangkok (1956). Since last
year, the Indian Group has been sending
delegates to the Council meetings and Study
Committees also.

Soon after the Indian Group joined the
Inter Parliamentary Union, the annual Con-
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terence which met in Stockholm in 1940
elected Shri Mohan L.al Gautam as a Mem-
ber of the LExecutive Committee of the
Union. This was a fitting tribute to India
as bemng an important country in Asia. After
Shri Gautam ceased to be a Member of Par-
liament after the General Elections in 1952
his place on the Executive Committee was
filled by the nommation of Shri A, C. Guha
who contmued to be a member of the
Executive Committee till 1953,

At the invitation of the Indian Parlia-
mentary, Group, the 10lst session of the
Executive Committee of the Inter-Parlia-
mcniary Union, was held in New Delhi in
December, 1955. In the history of the
Union it was the first time that meetings of
the Fxccutive Committee were held in Asia.
Fhe mee: .: of the Executive Committee
were attendeu by representatives of National
Groups of Ceylon, Finland, Iraq, Iealy,
Switzerland, Thailand and the U.S.S.R. who
are members of the Executive Committee.
Lord Stansgate, who is the President of the
Executive Commitiee as well as the Council
ot Inier-Parliamentaty Union presided at
these meetings. The meetings of the Execu-
tive Committee were preceded by informal
discussions for two days between the repre-
sentatives of the Asian Groups and the Inter
Parltamcar s, Peocan. Delegates  of five
National Groups namcly, Burma, Ceylon,
India, Pakistan and Thailand participated
in the discussions. The purpose of these
informal consultations was to consider the
means of increasing Inter Parliamentary co-
operation in Asia. In pursuance ot the
o}:inion expressed at the intormal meetings
of the Asian Group, Dr. H. N. Kunzruy,
Leader of the Indian Parliamentatry Con-
ference at Bangkok advocated at the meeting
of Potitical and Organizational Committee
the holding of Asian-African Regional Con-
ferences under the auspices of the Inter-
Parliamentary Union. The matter was
referred to the Executive Committee of the
Inter-Parliamentary Union. The Executive
Committee considered the request submitted
to the Political Committee (Ly Dr. Kunzru
and warmly welcomed the desire expressed
by the National Asian Group to make it
better known in their region and to streng-
then their national link.
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At the meeting of the Economic and
Financial Committee held at Bangkok the
Indian delegate Shri B. C. Ghosh, Member
of Parliament, suggested the inclusion of
“Techniques in problems of planning in
underdeveloped countries” in the agenda of
the Committee for consideration at its next
meeting. The suggestion was accepted by
the Committee and the subject has been
included in the agenda. The Executive
Committee of the Inter-Parliamentary
Union decided at Bangkok to establish a
Sub-Committee of five members to give pre
liminaty consideration to the problem of
stabilisation of primary products.

At Dubrovnik meetings in 1955 Shri
Raghuramiah moved on behalf of the Indian
and Sudanese Groups the following resolu-
tion which was adopted by the Committee on
7th April, 1956:~

“IThe XLVth Inter-Parliamentary Conference,

Believing that self-government is the inalien-
able right of all peoples,

Noting that a power may consider that a
territory administered by it is not yet ready
for self-government, and that a transitional
period is desirable,

Recommends that, failing direct agreement,
the question of eligibility for self-govern-
ment should be submitted to the United
Nations;

Further recommends that, in cases .
the United Nations consiiers that a people is
not yet ready for self-government, [t should
recommend the period of time and adviee on
the manner in which the people concerned
shall be made ready therefor. and that the
administering power, ding the atw#ainment
of self-government, should report from time
to time to the United Natlons on the progreas
made towards this end.”

India has thus taken considerable interest
in the affairs of the Inter-Parliamentary
Union from the very beginning of its mem-
bership of Union.

where

Commonwealth Parliamentary Assodation

The Commonwealth Parliamentary Associ-
ation as its name implies is an organisation
composed of Branches formed in the legisla-
tures of various Commonwealth countries.
It consists of main Branches foimed in the
National Parliaments of independent mem-
ber countries of the Commonwealth, State
and Provincial Branches formed in State or
Provincial Legislatures within members
countries of the Commonwealth, auxiliary
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Branches formed in Legislatures of countries
under responsible govemment but which are
not fully self-governing and affiliated Bran-
ches formed in Legislatures of any other
parts ot the Commonwealth under responsi-
ble or representative Government.

Aims and Objects

The aim of the Association is to promote
understanding and co-operation for common
purposes between those engaged in the
Parliamentary Government of the countries
of the Commonwealth by the establish-
ment of machinetry for the exchange ol
information and of individual visits and to
promote understanding and co-operation by
similar means between those Members and
the Members of Legislatures outside the
Commonwealth having close political and
Parliamentary association with them.

The Commonwealth Parliamentary Asso-
ciation began in 1911. It originated in a
suggestion made by Mr. L. S. Amery in 1911
in connection with the Coronation of King
George V. He proposed that “His Majesty's
faithful Commons from each part of the
Empire should, by delegations of their mem-
bers, be present at the Coronation” and it
was, when these delegations assembled in
London, that the Association (then the
Empire Parliamentary  Association) was
born.

Conferences Held

Before the War two important Conferences
were held in 1935 and [937. At these two
Conferences, matters relating to foreign
affairs, defence, shipping, communications,
trade, finance, agriculture, miglation and
parliamentary government were attended by
members of Legislatures from the various

rts of the Commonwealth (including

nd’i,a) numbering 152 in 1935 and 195 in
1987,

At the Conferences held since the Second
World War in London in 1948, in Welling-
ton (New Zealand) in 1950, in Ottawa in
1952 and in Nairobi in 1954 similar general
subjects were discussed, though the subject
of ‘Delegated Legislation' was an additional
subject at the last Conference. At the
Conference to be held in New Delhi this
year it is intended to discuss the problem of
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underdeveloped countries in the Common-
wealth and the role of English language in
the Commonwealth.

General Council

Since the General Council was established
it has been the aim to hold these Conferen-
ces every two years.

The work involved in the Association’s
activities, formerly undertaken by the United
Kingdom Branch, was felt after the Second
World War to be properly the affair of the
whole  Association; and constitutional
changes in the Commonwealth also suggest-
ed the need for some central organisation to
act as a liaison body.

At the Cemmonwealth Parliamenta
Conference in October 1948, it was agree
that a General Council should be formed
and that the name of the organisation should
be changed from the “Empire Parliamen-
tary Association” to “Commonwealth Parlia-
mentary Association”.

The headquarters of the Council are in
London. This Office provides a centre for
the issue of publications, the organization of
Conferences, and for research and informa-
tion on current Commonwealth afieirs for
the members of all Branches.

Facilities and Privileges Available to Mem-
bers of Commonwealth Parliamentary
Association

The Association provides for its individual
members the following specific facilities:

(a) Introduction and Hospitality: A
Branch, Affiliated Branch or Asso-
ciated Group uses its best endea-
vours to provide introductions and
hospitality for visiting members
from other Commonwealth coun-
tries. The Secretary of the Associa-
tion in any country has to be noti-
fied of the intended visit of a mem-
ber by the Secretary of the mem-
ber’s Branch of the Association,
and steps are taken to arrange for
him a cordial reception and pro-
vide him with personal introduc-
tions, if so desired.

(b) Travel Facilities: The Association
secures special terms for i% mem-
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(d)

(e)

@

bers when visiting those countries
where Branches exist. Travel con-
cessions for visiting members of the
Association, ranging from free
transportation for a member, his
wife and family to a half-rate on
the railways of the country visited
are provided by the Branches.

Parliamentary Privileges: Members
visiting any country in which a
Branch or Associated Group exists,
receive preferential treatment in
the matter of access to the Galle-
ries, Lobbies, Dining and Smok
ing Rooms of the Legislature of
that country for the purpose of
hearing debates and meeting other
Members of the Association.

Special Information: The Secretary-
General and Secretaries of the
Branches endeavour to provide
special information on any subject
which Members may wish to inves-
tigate.

General Facilities for Intercourse:
The machinery of the Association
can, in general, be utilised to
enable Parliamentarians of the
countries concerned to exchange
visits, either individually or collec-
tively, with facility and to obtain
the fullest information possible on
matters of common interest.

Publications: A free regular supply
of information is contained in the
three quarterly publications of the

Association, the ‘Journal of the
Parliaments of the Common-
wealth”, the “Report on Foreign

Aftairs”, and the “Summary of
Congressional Proceedings, U.S.A.”
The ““Journal’ gives in summaris-
ed form the debates, during the
previous three months, in the vari-
ous Parliaments of the Common-
wealth on any matters likely to be
of particular interest to Members.
The "Report on Foreign Affairs”
provides an expert commentary on
the affairs of the various countries
concerned, regarding the main
events and tendencies in those



Inter-Parliamentary Relations

countries. “The Summary of Con-
gressional Proceedings”, as i%s name
implies, is a digest of the debates
in the Congress of the United States
which have special interest for the
Commonwealth. Recently arrange-
ments have been made to meet the
timelag in the distribution of the
“Report on Foreign Affairs” by
issuing a monthly “Commentary
on Foreign Aflairs” which is sent
by airmail to those desiring to
receive it. This keeps Members
who are specially studying foreign
affairs up-todate between issues of
the quarterly Reports.

In addition to the above publications, the
General Council of the Commonwealth
Parliamentary Association supplies to every
Branch adequate number of copies of the
publications of the Commonwealth Econo-
mic Committee which is an official organi-
sation formed by the Commonwealth Go-
vernments in 1925. The memoranda and
reviews prepared by the Committee’s In-
telligence Branch on “Commonwealth Tra-
de” are particularly valuable. Another
outstanding publication is the ‘'Commodity
Series” of seven volumes which is also issued
annually. They present in convenient
form up-to.date summaries of world produc-
tion, international trade and consumption
regarding a group of allied commodities,
with reference to the Commonwealth
countries.

Conferences and Delegations

An important activity of the Association is
the organisation of Commonwealth Parlia
mentary Conferences which take place every
two years. These Conferences are attended
by delegates from every Branch, meeting at
one of the Commonwealth capitals, as the
guests of the Branch there, the inviting
Branch being also responsible for the over-
seas transport of all delegates. It is possible,
when occasion offers, for more than one
Branch to join together as joint hosts. For
the ensuing Conference which is scheduled
to be held in New Delhi in December this
year, India and Ceylon have joined as hosts
in inviting this Conference. Talks are afoot

to ascertain whether Pakistan will also join
as a joint host with India and Ceylon.

Regional Conferences are alec held by the
Branches which are in close proximity and
have special Interest in common. These
have taken place in Australia, the West
Indies, Singapore and the Federation of
Malaya. Delegations are also organised from
one Branch to another thus enabling parlia-
mentarians in one part of the Common-
wealth to acquire knowledge at first hand of
some other parts. Generally speaking, the
entertainment of these delegations is under-
taken by the inviting Branch with the sup
port of the Govemment in the country
visited and in any case the delegates them-
selves are not asked to defray any expenses
on travelling or accommodation,

Place of Association in the Common-

wealth

The work of the Association has
been summarised in one of its publications
as follows: "“In all the years of its existence,
the Association claims credit for no specific
constitutional change, no far-reaching legis-
lative enactment, not even 30 much as a
resounding resolution; yet it has played a
genuine and valuable part in the develop-
ment of ideas about and within the Common-
wealth. It is indeed something more than
the mere words ‘An Association of the Par-
liaments of the Commonwealth’ can imply.
Through the facilities it offers, the various
legislators can obtain the necessary know-
ledge and understanding of each other and
of each other's problems without which no
common approach is possible. They can
confer fiankly as with members of the same
family and take back with them to their own
lands the fruits of experience they have
gathered which, in the course of their nor-
mal parliamentary duties, they can distribute
among their colleagues and constituents. By
these means throughout the entire Common-
wealth a certain common background of
thought and opinion can be created, which
at times of international crisis may be re-
flected in a readiness for common action”.

India and the Commonwealth Parliamen-
tary Association
Delegations from the Indian Branch of the
Association have participated in the Com-
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monwealth Parliamentary Conferences held
in London (1948), Wellingson (1950),
Ottawa (1952) and the representatives of
the Indian Branch of the General Council
have taken an active part in the annual
Council meetings held in New Zealand,
Ceylon, Canada, England, and Jamaica.

State Branches of the Associations have
been formed in the Legislatures of six Indian
States, namely, West Bengal, Bombay, Mad-
ras, Madhya Pradesh and Uctar Pradesh.
They are autonomous Branches and deal
direct with the General Council of the
Association. Like the main Branch, they
send delegates to the annual Conferences
and to the meetings of the Council. So
far, only West Bengal has sent delegates, as
other State Branches have come into exis
tence only recently.

A feature of the working of the Common-
wealth Parliamentary Association is that no
resolutions are framed or moved nor any
decisions taken. A subject is put down
for discussion and members express their
views. The consensus of opinion can be
gathered only by going through the record
of proceedings and not by any carefully
worded conclusions drawn by the Confer-
ence itself. This is in keeping with the pat-
tern of Commonwealth relations that no
decision should be formed but only opinions

gathered. There are thus no Study Com-
mittees or any clear<cut decisions of the
Association for consideration or ratification
by the respective Governments.

Another feature of the working of the
Association is that at the time of the Confer
ences, the host country or host countries
arrange tours lasting for nearly four or five
weeks for all the participating delegates,
numbering over 100, before and after the
Conference. The delegates are taken
round, at the expense of the host country
and shown all the important places and as-
pects of life—cultural, social, historical and
modern. These tours provide various
opportunities of contacts between the Mem-
bers of various Parliaments and this natural-
ly enables them to have a full all-round dis-
cussion of important problems of common
concern with people holding responsible
political positions in their respective coun-
tries. While all this enables the delegates,
free of any cost to themselves to study and
see all that a countty has to offer, the invit-
ing country has this satisfaction that such
eminent people will carty impressions of
their countty and act as its ambassadors of
goodwill and friendship towards the people
of other countries. Experience of the past
Conferences has abundantly shown that any
money thus spent is amply repaid.



The Ten Minutes Rule*

By P. A. Brombead,
Lecturer in Political Theory and Institutions, Durham University, Durham.

(This article is based on part of a chapter in a book on private members' bills, to be
published by Routledge and Kegan Paul)

bers of the House of Commons to

bring forward Bills under the so.
called “Ten Minutes Rule” is based on
Standing Order No. 12. The Standing
Order provides that "On Tuesdays and
Wednesdays—notices of motions for leave to
bring in Bills .... may be set down for
consideration at the commencement of
public business. If such a motion be
opposed, Mr. Speaker, after permitting, if
he thinks fit, a brief explanatory statement
from the Member who moves and the Mem-
ber who opposes any such motion respec-
tively shall put either the question thereon.
or the question, that the debate be now
adjourned.”

THE right enjoyed by private mem-

The device has often heen attacked. In
1931, in his memorandum to the .Select
Committee on Procedure, Captain Crook-
shank (who at that time was considered to
be particularly expert on procedure from
the private members’ point of veiw, and
had not yet held office} complained that Ten
Minute Bills were mostly used “for giving
publicity to some (generally ephemeral)
grievance, which could be done better bet-
ween 11 and 11-30"'. He advocated the
abolition of the device.

In 1950 Mr. Herbert Morrison, then
Leader of the House, resisted Mr. Pick-
thorn’s proposal to restore the right to
introduce Bills under the Ten Minutes Rule,
which had then been suspended for eleven

years. He pointed out that if the time taken
up by a Ten Minute Bill was not to be
forfeited to the main debates, the House
would have to sit later. This is a good point.
‘There are already too many late sittings; on
the other hand, a reduction in the time
available for the main debate hurts private
members more than it hurts the Govern-
ment. A reduction of seventeen minutes?
deprives at least one backbench member of
the chance of speaking, and sends his care-
fully prepared speech into the wastc paper
basket, unspoken.

{'he Ten Minutes Rule was in fact the
last of the private members’ rights to be
restored after the war years. It was restored,
by 235 votes to 229, against the wishes of
the Labour Government, for the session of
1950-51, and has been in operation ever
since. It differs from other private members’
occasions (apart from the daily Question
hour) in at least three important ways. All
the other “rights* provide for the distribu-
tion of the time available by means of a
ballot; they all (except the motions in Com-
mittee of Supply) give the time at the end
of a period of sitting, when most members
are likely to have gone home; they all pro-
vide opportunities for a reply from a
Minister. The Ten Minutes Rule does
none of these things. It allows any member
to bring forward a proposal on any Tuesday
or Wednesday, at a time of the day when
the House is likely to be very full, and there
is customarily no reply from any spokesman
of the Government.

*Reproduced from Pahmmiry Affairs (Autumb 1g33) with 1be kind permiasion ofthe Author and tbe Rditer Porfiamensory Afaisrs
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The Ten Minutes Rule is, of course, not
the normal way of bringing in private mem-
bers' Bills; it is only supplementary to the
vastly preferable device of introduction
under the ballot. But only about twenty
members can win places in the ballot in
each session. For members who have not
won places in the ballot, the Ten Minutes
procedure is an alterpative to another
method of proposing Bills which at first
sight seems so much easier that the unini
tiated may be surprised that the Ten
Minutes Rule is used at all. Under Stand-
ing Order No. 35 any Member may put
down a bill on any day and his bill is given
an automatic First Reading and is ordered
to be printed. Under the Ten Minutes
Rule the best that can happen is that the
House gives leave to introduce a Bill, or
in other words to do that which could have
been done under S.O. No. 35 in any case.
Yet these days the right to introduce unbal
loted Bills under S.O. No. 35 is hardly used
at all. The advantage of the Ten Minutes
Rule is that it gives the introducer an
opportunity of making a speech on behalf
of his measure and perhaps of enlisting
support for it. Under neither method is
the Bill likely to make any further pro-
gress towards enactment into law, unless it is
so entirely uncontroversial that it is allowed
to pass through its second reading stage as an
unopposed measure, without any discussion
whatever, It has indeed a rather slender
chance of coming up for Second Reading on
one of the ten regular private members’
Fridays, if all the balloted Bills down for
that day are disposed of very .quickly; but
this is an outside chance. A non-balloted Bill
introduced under S.0. No. 35 will almost
certainly be consigned to oblivion without
even a word having been said about it. If
introduced under the Ten Minutes Rule, a
really very uncontroversial Bill may stand a
better chance of being allowed to pass as an
unopposed measure than it would otherwise
have had?, if it is not so uncontroversial it at
least obtains some publicity.

Because of the time of day at which Ten
Minutes Rule Bills are dealt with, the
publicity gained in the House of Commons
under this procedure is really very substan-
tial. A stu§y of the Division lists shows the
extent to which these Bills force themselves
on the attention of members. In the four-
teen Divisions on Ten Minute Bills in the
four sessions of 1950-54 the number voting
was never less than 3215, the greatest number
was 465, and the average was 396. On
balloted Bills on Fridays, on the other hand,
during the same period, the seven Divisions
on Second Readings® produced an average
of 221 members voting in each Division, and
the smallest number was only 95. The
greatest number, 476, was on the Transport
(Amendment) Bill of 1951, which was treat-
ed as a party question and was quite un-
typical of balloted Bills. If this is excluded
from the calculation, the average was only
189.

The superiority of the publicity obtained
under the Ten Minutes Rule to that gained
under other types of procedure for private
members’ business is well illustrated by the
fate of two recent proposals for the im-
mediate institution of a fixed date for Easter.

The Easter Act 1928, already on the
tatute Book, provides for the fixing of the
date to be made operative by an Order in
Council which is to be introduced only when
certain bodies have expressed their agree-
ment. No Government has yet made any
move towards putting the Act into force.)

In 1948 Mr. Wilson Haris had the fourth
and last place on a day before one of the
seasonal adjournments, and used his place
for the purpose of advocating immediate
action by the Government to make the Act
operative forthwith. In his autobiography
he relates how his audience consisted of the
Home Secretary and one other member, Mr.
Driberg’. Yet three years later, when Sir
Richard Acland brought forward substanti-
ally the same proposal in the form of a Ten
Minute Bill, 384 Members voted in the
Division. The 279 in favour included Mr.

4- O- Lord Hemlaglord, What Petl
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Ten Minutes Rule

Churchill (then Leader of the Opposition)
and seven Ministers with seats in the Labour
Cabinet. It seems hard to deny the differ
ence between the amount and value of the
parliamentary publicity obtained on these
two occasions.

Secing that the chief ground for com-
plaint against the Ten Minutes Rule is
related to the time that it consumes, it is

. worth enquiring how much time it has in
fact consumed in vecent years. Although
the usual designation of this form of proce-
dure refers to “ten minutes”, neither the
Standing Order nor Erskine May in fact
mentions any specific length of time as the
limie for speeches. Erskine May does, how-
ever, use the term "Ten Minutes Rule”, and
thus apparently gives some sanction to the
idea that speeches should not be longer than
ten minutes. For more exact definition he
refers to a ruling of Speaker Fitzroy in 1931,
but when we refer to this ruling we find that
the Speaker merely recalled the terms of the
Standing Order and seemed to agree with a
suggestion that the introducer of a Bill had
been overstepping the limit by speaking for
fourteen minutes?.

It is certainly well understood that neither
the proposer nor the opposer should speak
for more than ten minutes. Occasionally
a member exceeds the limit for reasons be-
yond his control. Mr. Silverman's speech on
behalf of his Death Penalty (Suspension) Bill
in 1953 took seventeen minutes, but he was
much interrupted. More often the speeches
are well under ten minutes in duration.

If we look at the Ten Minutes Rule
debates of the four sessions from 1950 to
1954 we find that the longest lasted for
twentysix minutes, the shortest for about five
minutes. Thirteen out of the towal of
thirty-seven motions were agreed to without
any opposing speech. On the whole 37
motions the average time consumed was
about thirteen minutes on each®. Fourteen
of the thirtyseven motions were decided by
Divisions, which took about ten minutes

each, so if we count the Divisions the average
time consumed by each motion came to
seventeen minutes. In all, the average time
spent on motions under the Tea Minutes
Rule was about two and a half hours in each
of the four sessions.

A study of the use made of the Ten
Minutes Rule since its restoration suggests
that it is in fact very adaptable, and can be
made to serve several types of purpose.

In the first three post-war sessions!® in
which the Rules was in operation twenty-five
Bills were brought forward, six of which
eventually went on to receive the Royal
Assent. Five of these had their Second Read-
ing stages taken unopposed, but three of
them?! produced some discussion at the later
stages, by which time they took their place in
the queue along with the balloted Bills em-
erging from the Standing Committee.

None of these five Bills had produced any
opposing speech on originally being propos-
ed under the Ten Minutes Rule, and it may
be, that their successful passage unopposed
through this stage without opposition help
ed them to be allowed to go through Second
Reading without objection. The sixth of
the Ten Minutes Bills to be enacted was the
Slaughter of Animals (Pigs) Bill, which
owed its success in the first place to the rapid
progress made by the later stages of the bal-
loted Bills of the session. It was able to come
forward for Second Reading on Friday, 24th
April, 1953, (nine days after introduction),
at I p.M. by which time the House had dis-
posed of the later stages of all the balloted
Bills which had by then been through
Standing Committee.

On seven other Bills during these three
sessions the motion for leave to introduce
was accepted by the House without a Divi-
sion, but no further progress was made.
Some of these Bills were introduced again
in later sessions, either by other private
members under the ballot or by the Govern

3 Bnklva May, 19th (tp30) «d., p. 369, H.C. Daba,, 1pth May, 1931, Col. 1783,
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ment. They included the Pool Betting Bill,
which was eventually brought in under the
ballot and passed into law in 1954, and the
proposal to amend the law about the lighting
of motor<ars, which was passed in 1953.

Of the twelve proposals decided by Divi-
sions five were approved for First Reading
and seven rejccted'?. None of the twelve
made any further progress at all. Two other
proposals were negatived without a Division.

One interesting feature about the recent
Bills proposed under the Ten Minutes
Rule, as ogapoeed to the Bills brought in
under the ballot on Fridays, is that, while
the Friday Bills have generally avoided party
questions, several partisan proposals have
been brought in under the Ten Minutes
Rule. Three of the Ten Minute Bills of the
session 1950-51 produced Divisions on party
lines. One of these, aiming to restrict the
rent of garages in London, got all its sup-
port from the Lahour benches. It obtained
a majority of 269 votes to 196. The other
two were favoured by Conservatives, and
were defeated. The first was Sir Herbert
Williams' proposal to give the House the
power of praying against all Statutory Instru
ments which have to be laid before Parlia-
ment, and the second was Mr. Hutchinson’s
proposal to improve the basis of compensa-
tion paid to owners of Property requisition-
ed by public authorines for demolition.
(Mr. Hutchinson had time to refer to the
rather scandalous case of a man tiymed out of
4 house valued at £2,000 and given £925 in
comgcnsation). In the next session Mr.
Geoffrey de Freitas asked for leave to bring
in a Bill to provide that at least two-thirds of
the members of the Cabinet should be taken
from the House of Commons. This matter
was then at the centre of party controversy.
Mr. de Freitas’ proposal was part of a fairly
sustained campaign then being waged by
the Labour Party against the system of
“overlords” in Mr. Churchill's new
Cabinet.

In the session of 1953-54, there were divi-
sions on party lines on two Labour mem-

bers’ proposals, one brought in by Mr. Bing
for the control of the specific gravity of beer,
and one brought in by Mr. Fenner Brockway
to prevent summary deportations from
British Colonial territory. There were, in
addition, two Bills proposed on successive
days by Labour members for the imposition
of price controls in certain fields of com-
mercial activity.

There have been some proposals concern-
ing the Constitution in general. The Ten
Minutes Rule seems to be very well adapted
for the introduction of some types of propo-
sal in this field. Now that peers seem to be
ineligible for the highest offices in the State,
a good deal of sympathy has been felt for
politicians who inherit erages and thus
become subject to criprlmg disabilities in
their political lives. It was under the Ten
Minutes Rule that Mr. Paget in 1953
brought forward his proposal that men who
inherited peerages in the future should be
allowed to continue to sit in the House of
Commons. Mr. Walter Elliot, in opposing
the measure, said that “this was not a mat-
ter for perfunctory discussion and decision
of the House, nor should even the principle
be discussed in that way”. His view was
widely accepted, but it remains true that the
subject was worth bringing forward, and
that the Ten Minutes Rule was probably
better adapted than any other type of proce-
dure for its introduction at that time.

Another feature of Ten Minute Bills is
that they seem to allow more complete free-
dom of voting than do other types of propo
sal, The leaders of the Opposition do not
often vote against one another in any cir-
cumstances, except on matters which are
clearly questions of personal feeling and
conscience, like the laws about Sabbath
observance. Yet on the Peers Bill Mr. Attlee,
Mr. Morrison, Mr. Gaitskell and Mr. Dalton
voted against, while Mr. Griffiths, Mr. Isaacs
and Mr. Strachey voted in favour of the pro-
posal, and on Mr. Donnelly’s proposal about
the licensing of barristers the Labour leaders
were again divided.

13. Ove of the five had the uanrsal dstinclion of produciag a tie atthe NM‘M'I'}: veting 00 8ir lea Prase's u-..?,‘.&um Bl ':io'
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In general there seems to be reasonably
little ground for complaint, with rapect to
the proposals brought forward in 195053,
that the Ten Minutes Rule was being used
for the airing of particular or merely
ephemeral grievances. It is true that on one
or two occasions the member proposing the
introduction of a Bill referred to a particu-
lar matter of curvent interest. M. Silver-
‘man asked leave to inooduce his Death
Penalty (Suspension) Bill soon after the
murderer John Halliday Christie had con-
fessed to the murder of Mrs. Evans. Mr.
Silverman referred to the case in his spesch.
A little before this Mr. Donnelly, in propos-
ing a Bill to give the Bar Council discipli-
nary powers over bairisters, referred to the
circumstances in which a barrister had
recently heen suspended by the Benchers of
tis Inn. He had, incidentally, asked parlia-
mentary questions on the subject twice dur-
ing the previous fortnight. These two ins
tances, particularly that of the proposal
about the death penalty, can hardly be
regarded as mere airings of e{)hcmcral griev-
ances. After all, the proposal to abolish the
death penalty bad been often heard before,
and Mr. Silverman had himself brought for
ward the proposal with much eclat five years
carlier, as an amendment to the Labour
Government's Criminal Justice Bill.

In 195854, however, there was quite a
crop of proposals, all  brought forward by
Opposition members, which seemed to fall
into the category deplored by Captain Crook-
shank in his memorandum. In February,
1954, there were the two price control Bills,
brOught in on successive days, one criticizing
the high expenditure on advertising etc. by
detergent manufacturers, and the other com-
plaining about the imposition of minimum
prices for sparking plugs. On the second
day a conservative member complamed that
thls series of measures was “an abuse”, and

“part of a deliberate menoeuvre to get over
party propaganda“,
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A month later another Labour member
brought forward a proposal to give “equal
pay” throughout the Government service,
This was part of a wider campaign in which
every possible parliamentary device was
used on the same day for the same purpose.
Two public petitions had been brought in,
and twenty-one parliamentary questions ask-
ed (occupying fully half the Question hour)
on the same topic.

It is noteworthy that although thesc last
three proposals were all highly contcoversial
they were all allowed to be brought in for
First Reading without a Division. I is as
though their opponents had decided not to
fall intr a trap. They had apparently returs-
ed to the old precept, stated by jernmge in
1939, that “the simpiest way to dest with
these measures s to ignere them''1s

It is quite legitimate, and a ggrfectly pro-
per and constructive ase of the Ten Mirrotes
Rule, to seize a specially suitable moment for
the proposal of a Bill, 2 moment when some
striking instance of an abuse, real or imagin-
ed, auwzibutable to the existing state of the
law, is fresh in the public mind.

But that is not the same thing as to invent
a Bill at short notice in order to create an
opportunity for ventilating a current griev-
ance more effectively than could be done by
the use of the other forms of procedure, sach
as the adjournment at the close of each day's
sitting. It is this sort of practice that C
Crookshank apparently had in mind when he
attacked the Ten Minutes Rule in 1981

We can agree readily that the Ten
Minutes Rule would present eonsxkeable
disadvantages if it were too often used for
ventilating grievances. Such a practice
would be regrettable not only hecause it
would be a distortion of the device, but also
because the Ten Minutes Rule is illadapted
for grievance debates in so far as the oppoe-

e e




Joumal of Parliamentary Information

ing speech is always made by a private mem-
ber and not by a Minister. "t'he normal
rules of give-and-take of parliamentary life
require tat wuen the Government is attack
eu (as it must be when a grievance is venti-
lated), the appropriate Minister ought to
reply to the attack. It is both his duty and
his privilege to defend himself, and to
explain and to attempt to justify his actions
or his failures to act.

There must be a cert2in temptation for
private members to use the Ten Minutes
Rule for the purpose of airing off grievances,
and so to get inhnitely more publicity than
they could get on the adjournment. It is
perhaps because the temptation is so obvious
that it is so well resisted. The House of
Commuons is remarkable for its corporate
respect for unwritien rules which require no
other sanction than the well-known general
opinion of members. 1n a strange way, party
duscipline itself probably reinforces such un.
written ruies, even when they are not con-
cerned with party qQuestions.

When we come to attempt a final assess-
ment of the system of the Ten Minutes Rule,
we may begin by recognizing that it is not
casy to find specific justifications for it. It
is not very fruitful as a producer of new Acts
on the Statute Book. Six Acts helped on
their way in three years, all of them entirely
uncuntroversial, and all of which Parliament
probably ought to have been able to pass
without difficulty if the general procedure
had been fully 1ational, is not a very impres-
sive result from a device which takes up two
or three hours of parliamentary time, all at
the most valuable period of the day, each
session. If the device bas not produced

ventilation of grievances either, we may
haps ask what use it is after all. The con.
crete answer seems to be that, apart from the
six Bills which were enacted, it has enabled
other constructive and useful proposals to be
canvassed and discussed and brought nearer
to eventual success. But more important
than the concrete results are the intangible
results. On the one hand, several interesting
and worth while ideas have been brought
before Parliament and public opinion. On
the other hand, the House of Commons has
found itself stimulated and, it may be,
amused from time to time in a way which
must surely be good for its vitality. In these
days when we hear so much of the com-
plaint that the excessive power of the Gov-
ernment and of the party machines is destroy-
ing the liveliness of Parliament, there must
be some value in the mere fact of having a
private member's bill come forward now
and again for discussion at some time other
than an obscure Friday’s sitting in a sparsely-
attended House.

The complaint about the time consumed
becomes less impressive when we remember
that the House seems quite ready between
Questions and the beginning of the main
business, on wholly pointless divisions on
proposals to suspend the Ten O'Clock Rule,
so that the main business may be continued
after 10 p.a

On the balance it seems that, as it has
been used in the past few years, sparingly,
for Bills which differ widely in type and
aim, and rarely for the mere raising of cur-
rent grievances, the House of Commons has
reason to be glad that it has preserved this
type of procedure.



Dissolution of Legislatures and Formation of Cabinets®

Disolution of Legialatures

HE Constitution of India provides for

a five-year term for both the Lok

Sabha and the Legislative Assemblies
in the States. Article 83(2) of the Consti-
tution states:

*“The House of the People (Lok Sabha),
unless aooner disaolved, shall continue for five
years from the date appointed for its first
meeting and no longer, and the expiration of
the said period of five years shall operate as
a dissolution of the House"

Article 172 (1) contains similar provisions
with regard to the Legislative Assemblies of
of the States.

After dissolution, a new Lok Sabha and
new Legislatures have to be constituted in
terms of Section 14 of the Representation of
the People Act, 1951, which provides that

“A general election shall be held for the

urpose of constituting a new House of the

eople on the expiration of the duration of the
existing House or on its dissolution.”

And further that

"The President ahall by one or more noti-
flcations published in the Gazette of India on
such date or dates as may be recommended by
the Election Commission, call upon all Parlia-
mentary constituencies to elect members in
accordance with the provisions of this Act.

"grovided that where a general election is
held otherwise than on the dissolution of the
exlsting House of the People, no such
notification shall be issued at any time
eariler than six months prior to the date on
whiti:h the duration of that House would
expire.”

Similar provisions exist in Section 15 of
the Act for the constitution of State Legis-
latures, with the variation that in their case
the notification in the Gazette is to be made
by the Governor of the State concerned.

The first Lok Sabha and the State Assemb-
lies under the present Constitution were
constituted in 1952 after the Grst General
Elections. Their first meetings were held
on different dates during March, April and
May 1952, and their terms, except in the
case of Andhra Pradesh and Kerala®® were
coming to an end during the corresponding
months in 1957. As new Assemblies had to
be conmstituted soon after, elections were
held in accordance with the provisions of
the Representation of the People Act, in
FebruaryMarch 1957, a little before the
terms of the old Assemblies were due to ex-
pire. When the clections were in progress,
the old Lok Sabha and several State Assem-
blies like those of Bihar, Bombay, Mysore,
Punjab. Rajasthan and U.P. even held their
sessions. These Assemblies were later dis-
solved by formal notification issued by the
President or the Governor, as the case may
be, so as to vonstitute the new Legislatures,
elections for which had since been com-
pleted.t

Resignation of Old Ministries and Formation
of New Cabinets

The dissolution of old Legislatures and
the constitution of new ones were followed
by the resignation of old Ministries and the
formation of new Cabinets. Although the
Constitution provides that the Cabinet
should be collectively responsible to the
Legislature and that a Minister, who for any
period of six consecutive months is not a
member of either House, should
cease to be a Minister, it does not
call for the tendering of resignation by the
Cabinet either on the eve or conclusion of
the elections or simultaneously with or

*Propecod by the Research 8 Refevance Heeoch, Lok Ssbha Stcretariat.
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immediately after the dissolution of the
Legislature. No terro of office has been laid
down for the Cabinet and the dissolution of
the Legislature does not amount to termi-
nation of the life of the existing Cabinet.
It is not, cherefare, neoewsary for the Minis-
try to resign immediately the Legislature is
dissolved, and in fact it can resign at any
time before or along’ with or after the dis
solution of the Legislature.

The different procedures followed in the
various States in India in regard to the for-
wation of Cabinets following the dissolution
of their Asemblies illustrate the above
point. In seme States, the resignation of
the old Ministries followed immediately
after the dissolution of the old Legislatures,
while in otbers the old Cabinets continued
in office even after the dissolution of the
Amemhlies. In all Swates except Assam,
Bambay, and Orisaa the Governors accepted
the ragaations immediately on their being
lmhgv.hﬂe in the case of these three
States, the resignations were accepted a
little later, as explained below.

At the Centre, the Lok Sabha was dis-
solved on 4th April, 1957, but the Union
Cabinet did not resign immediately. It
continued in office until 16th April, when
the Prime Minister tendered his resignation
and that of his colleagues to the President
just on the eve of the formation of the new
Cabinet. The new Ministy was formed on
the {7th April and sworn into office by the
President on the same day. :

The same procedure was followed in the
case of Bihar and Madhya Pradesb as well.
In Bihar, the Assembly was dissolved on 2nd
ggril, 1957, but the Ministry continued in

ce until 5th May, 1957, when it resigned
and the new Ministry was formed and swom
in on 6th May. In Madhya Pradesh, the
term of the old Assembly had expired on
5th March, 1957 due to eflux of time, but
the Ministry continued wuntil 14th April
It resigned on the latter date and the new

Ministry was formed and sworn in on the
15th April, 1957.

In Orissa, the term of the old Assembly
had expired on 4th March, 1957, but the
Ministry continued in office until Ist April,
when it submitted its resignation to the
Governor. The resignation was accepted by
the Governor on 6th April on which date
the new Ministry was formed.

In Rajasthan also, although the Assembly
stood dissolved by efflux of time on the 28th
March, 1957, the Ministty continued until
2nd April, 1957. on which date it tendered
its resignation. It was asked by the Gover-
nor on 3rd April tv remain in office uatil a
nc\; Ministry was formed on 1ith April,
1957.

In the case of Madras, Mysore, Punjab,
1LP. and West Bengal, the old Ministries
resigned immediately on the dissolution of
the old Legislatures  The Legislative
Assernblies of Madas, Punjab and U.P.
were dissolved on 8lst March, 1957 and
those of Mysore and West Bangal on st
April and 5th April respectively. The
resignations of the Ministries in these Ssates
were accepted immediately by the Gowver
nors but they were requested to continue in
office until new Ministries were formed and
sworn in.*

In Assam, the term of the Legslative
Assembly expired on 4th March, 19557, and
the Ministry tendered resignation on the
same date. The resignation was accepted
by the Govemnor on 22nd April, 1957, on
which date the new Ministry was also formed
and assumed office.

Similarly in Bombay, the old Ministry
tendered resignation immediately on the
dissolution of the old Legislature on 4th
April. 1957, but the resignation of the
Ministry was accepted by the Governor on
12th April, 1957, on the eve of the formation
of the new Ministry.f

TThe wew t , P,
o ﬁw ?whux:‘-;xm 1937, in Mysare on 191b APril, in Punfab on 9th Apell, iz U.P. oa r0th Aprl) and in
1ammbey GovernmeotOam e Bmaadinary p.ovt i Qouivti-buntion-Batra No. 16 dated 1ath ADFil, 1937,
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In Andhra Pradesh and Kerala the
situation was somewhat different. In
Andhra, the elections held recently were
only in the nature of bye-elections, being
confined only to a part of the State, viz,
the Telangana region. The question of
dissolution of the Assembly and of the
resignation of the Ministry did not. there-
fore, arise in that State.

In Kerala, consequent on the promulga-
tion of President’s rule® in the State from
28rd March, 1956, and the dissolution of
the Assembly on that date, th®re was neither
a Ministty nor a Legislative Assembly
fuoctioning there. The new Assembly of
Kerala was constituted only on Ist April,
1957 after the recent elections and the
President’s rule was revoked on 5th April,
1957, when the new Ministry of Kerala wxs
also swom in.

AnNExure

Statement showing dates of dissolution of the old Hiouse, resignation of the old Ministry and forv.aticn of
Q ned one.

Date of Date of Date of Date of
Dissolution Resignation  acceptance Formstion

of the old of the oid of of New

House Ministry Resignation  Mirpistry
Lok Sabha 4-4-57 16-4-57 16-4-57 17-4-57
Assam 4-3-57°¢ 4357 22-4-57 224457
Bihar . 2-4-57 5-5-57 5-5-57 6-5-57
Bombay . 4-4-57 5-4-57 12-4-57 12-4~57
Madhya Pradesh 5-3-57** 14-4-57 14-4-57 15-4+57
Madras 41-3-57 31-3-57 31-3-57 13-4-57
Mysore 1-4-57 1-4-57 1-4-57 19-4"57
Orissa 4-3-57** 1-4-57 6-4-57 6-4-57
Punjab 31-3-57 1-4-57 1-4°57 9-4-57
Rajssthan 28-3-57°¢ 2-4-57 3-4-57 1144757
U. P. 91-3-57 31-3257 31-3-57 10~4-57
West Bengal 5-4-57 5-4°57 5457 26-4-57

*Gesvin of Tedis Bagtracdinasy Past -1I Sectioo 3 No. Oe dated March 99, 1936,

*$No formal notification of dissolution was iasued as the term of Asscmbly t.ad expired and it stood

automaticslly dissoived due to efflux of time.
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Committee on Petitions of the Lok Sabha*

T is an inherent right of the people

l in a democracy to present petitions

to Parliament with a view to venti-

lating grievances and offering constructive

suggestions on matters of public importance.

Thas right has been well-recognised in India

and Parliament has made elaborate rules of

Emcedure for the dpmenution of petitionst

y the people and their consideration by
the House.

Subject Matter of Petitions

Rule 160 of the Rules of Procedure of
the Lok Sabha states:

“Petitions may be presented or submitted
to the House with the consent of the
Speaker on—

(i) a Bill which has been o(rublished
or which has been introduced in
the House;

(ii) any matter connected with the
business pending before the House;
and

(iii) any matter
interest,”

of general public

Matters which are sub-judice, or for
which a remedy is available under the law
or which fall within the purview of States
Legislatures cannot be made the subject of
petitions to the Lok Sabha.

Procedure for Presentation

Every petision has to be in the proper
form as laid down in the rules and is to be
addressed to the House. It may be submit-
ted either directly or through a Member,

in which case it has to be countersigned by
him. Petitions may be presented to the
Lok Sabha by a Member or, if submitted
direct, they will be reported to the House
by the Secretary.

Representations

Petitions, which are not in proper form
but are otherwise admissible, are, not
rejected but are edited by the Lok Sabha
Secretariat so as to bring them in line with
the prescribed form. Sometimes, however,
letters, telegrams, copies of resolutions etc.,
which are not strictly admissible under the
Rules as petitions are received in the Lok
Sabha Secretariac, These are treated under
the direction of the Speaker as Represen-
tations and considered by the Committee.

Committee on Petitions

The number of petitions being large, it
is not possible for the House to consider
each petition in detail and direct action
thereon. A “Committee on Petitions"
consisting of not less than fifteen Members
is, therefore, nominated by the Speaker at
the commencement of each Parliament, or
from time to time as the case may be, and
is entrusted with the work. It is the duty
of the Committee

(i) to examine every petition referred
to it by the House, and if the
petition complies with the rules, to
direct that it may be circulated
among the Members in extenso or
in summary form;

(i) to report to the House on specific
complaints made in the petition,
after taking such evidence as it
deems fit;

Npare® by the Camml ttee Branch. Lok Ssbha Sarotarisc.

1 Rales 160167 (afthe Rales of Procedure & Oogduct of Bualnsw ia Lok Sadha.
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(ili) to suggest remedial measures
cither in a concrete form appli-
cable to the case under review or
to prevent such cases in future;
and

(iv) to consider representations, letters
and telegrams from various indivi
duals, associations etc.,, which are
not covered by the rules relating
to Petitions and give directions for
their disposal.

Origin of the Committee

The Committee on Petitions of the Lok
Sabha is one of the oldest Committees of
the House and dates back to the old Legis-
lative Assembly of the pre-Independence
era. It was first constituted by the then
President of the Assembly on 20th February
1924. Its strength was fixed at five and
remained unchanged until early 1954. In
April 1954, however, the strength of the
Committee was increased to fifteen, in order
to provide adequate representation to all
parties and groups in the House.

The Committee wasgknown as the “Com-
mittee on Public Petitions” until 1931,
when its name was changed to “‘Committee
on Petitions”.

The Committee submitted its first report
to the House on 19th February, 1925 on
certain petitions relating to the Indian
Penal Code (Amendment) Bill, popularly
known as the "Age of Consent” Bill. Since
then, the scope and volume of work of the
Committee E;s increased a great deal,
especially after the inception of the first
Lok Sabha under the present Constitution.
The public have become increasingly aware
of their rights under the new democratic
structure, and this is reflected in the fact
that over 2,000 petitions and representations

were received during the period of the first
Lok Sabha.

Work of the Committee !

Of the 2019 petitions and represensations
received during the life of the first 1ok
Sabha, 351 were found admissible as peti-
tions. The Committee held 31 sittings and
presented 12 reports to the House on

ctitions. Of these, 311 petitions were on

ills pending before the House, six were
on the Report of the States Reorganisation
Commission, and the rest on other matters
of general public interest. Some of the
petitions in the last category were sugges-
tions for the amendment of the Displaced
Pe1sons (Compensation and Rehabilitation)
Act, amendment of the Indian Amms Act,
amendment of the Indian Post Office Rules
and facilities for third class passengers in
railways.

The petitions of all the three categories
were considered by the Committee and
suitable recommendations were made to the
House. The recommendations were for-
warded to the Ministries concemed for
implementation and some of them relating
to the railways have been implemented,
while others are being followed up.

Even with regard to representations,
which were not strictly admissible as peti-
tions, the Committee took steps to get the
grievances of the people concerned redres-
sed, by taking up the matter with the
Ministries.

The Committee on Petitions, thus, acts as
an important link between the people and
the Government, by bringing to the notice
of the latter, through the House, public
opinion on several matters of public im
portance and providing an effective means
of moving the Executive to quick action in
cases of genuine grievance.



Contributions by Companies to Funds of Political Parties*

The question of companies making con-
tridutions to the funds of political parties
came to the fore recently, when two com-
panies—the Indian lron and Steel Co., Ltd.,
and the Tata Iron and Steel Co., Ltd.,—
made applications to the Calcutta and
Bombay High Courts respectively, under
section 17 of the Compames Act, 1956*°¢
seeking confirmation of the alteration in
their Memoranda of Association for the pur-
pose of enabling them to contribute funds
to the political parties.

Obeervations of the Calcuuwa High Court

The application of the Indian Iron and
Steel Og was disposed of by  Justice
Mukharji of the Calcutta High Court on
28rd February, 1957. While making the
order canfirming the alteration. the learned
judge observed:

“The object is stated plainly to be to contri-
bute to the funds of political parties which will
advance policies conducive to the interest of
the company. Persuasion by contribution of
mooey lowers the standard of administration
sven in a welfare state _democracy. To
eanvert convictions and counscience by money
is to pervert both democracy and adminis

“As the number of applications here are
becoming more and more numerous by which
the companies are trying to divert commercisl
funds to political purposes, it is esgentlal in
e interest of both commercial and public

to have immedistely legislatlon on

the subject to keep the springs of democracy
and administration reasonably pure and un-
ied and before it ia too late to control the
dangera and mischiefs inhevent in the situation.

“In the abweuce of such legislation in India

, the point, however, must be governed

x provialons of the Compaaies Act, 1850.
e Courts are not concemned either with the
legialative policies or with quesatiorns of fancied

pared by 1be R b apd Rk
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beads of public policy not recognised by law
or even with their own ideas of public
morality. Nevertheiess the law requires the
Courts to sanction auch alteration of memo-
randum of companies and has not left it merely
1o the wisdom of the shareholders exhibited in
their special resolution at a general meeting.
It is, therefore, the duty of the Court before
giving the seal of its sanction to call attention
to the dangers of this situation........

“The decision on this application for the
present must depend on the actual provisions
of the Companies Act, 1966, and their inter-
pretation. If the Compenies Act, 1956, permita
such alteration and if the Constitution of India
does not dprevent it, then no further question

and the amendmeali of the memorandum
must have to be allowed and sanctiansd,
although even then the Court can impose any
terms and conditions as it thinks fit........

“The Statute lays down no limitation about
the objects and purposes of a compln{. atceg:
that the lpurpooa of a company must always
a ‘lawful p e’ as provided in section 12
of the (Companies) Act. According to my
interpretation, contribution to political funds
or political object is not lagmlly prohibited, and
therefore such a contribution 1s within the
meaning of the expression of ‘lawful purpose’
in section 12 of the Act........

“To describe contribution to political funds
or political parties as bribery may be helpful
in pointing out the danger inherent in the
situation but ia incorrect as a duei&tion 1n
law. 1t is not bribery under any of the legis-
lative enactments at present prevailing in
India such as bribery under the Indian Penal
Code or under the Corrupt Practices Act or
under the Prevention of Corruption Practices
Act or any other law........

‘“The question then becomes whether a
company’s contribution to the political funds
of political parties can be arid be required
to enable it to carry on it business moze
economically or more efficiantly...... Business
efficiency is a word of large connotation. A
heglthy relationship between the Governmesat
and adminiatration on the one hand Iron
and Steel induatry on the other does, in my
view, lead to buainess efficiency in the modern
age. I am, therefore, of the opinion that the
P og mth tion of the objem Memo-
randum e company au 27...
through the test &:ovided in_sub-clause (a) of
wction 17(1) of Companies Act, 1966......

@9 Qgrehem £ 9( t)(g) of the Act provides that & om, may, by special rasolution, aites the pe ovisions of ite reemoraadum with revpeot to
1) ot e ot 5 Buiow tally 67 messeBoies-ily—

oot 20 (a2 S ma'T % carry 08

» more sconomisally o2

Guotien 17(s) PUvidm that the said alteratios shall 8ot tahy e@ect uetil 424 e£0oPt iR 80 Farf B4 i ie con ivmed by the Court ow peutiea.
-mmﬁnﬁo 1hat 1hs 0ourt may @ARS a0 o7der CasBrming the altesatits ojther wholly o9 ia part and on such torets asdjoeadideas
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. “This view or interpretation is fortified by
section 293(1) of the Companies Act, 1056,
which by its sub-clause (e) provides that the
Board of Directors shall not except with the
congent of such company in general meetinc%
contribute after the commencement of the A
to charitable and other fuads not directly
rolstod to the business of the company, any
amounts the aggregate of which in any
financial year excieed Rs. 25,000 or 5 per cent
of its average net profits, whichever is gteater
....I shall interpret the words ‘other funds’ to
include a company's contribution to the politi-

+ ca! funds of political parties, and that certainly
would be funds not directly relating to the
business of the company. In other words, 1
interpret this provision in the Companies Act
to be an indication that such a_ contribution,
tar from being unlawlul or legally peahihited,
is permissible.”

The Court, therefore, confirmed the
alteration in the Memorandum of the com-
pany, on condition that it shall remain
operative for a period of six years during
which the company should show in their
balancesheet and profit and loss account
every year every single contribution directly
or indirectly made to any particular politi-
cal party by name, the amount and date of
contribution, and that after the expiry of
six years the company should again apply to
the Court for the continuance of the sanc-
tion to the alteration of the Memorandum.

Views of the Bombay High Court

More or less similar orders and remarks
were made by the Bombay High Court on
the application of the Tata Iron and Steel
Co.,, Ltd. The application of this company
was first heard by Justice Tendolkar on
January 11, 1957, who confirmed the altera-
tion sought by the company and remarked:

‘“The power to give contributions or
donations to political parties is obviously quite
capable of being used for corrupting public
lite...... (But) 1t iz not the function the
Court to give effect to whatever may be its
own personal view of what is right in this
context, for then the Court would be usurpng
what are undoubtedly the functions of Parlia-
ment under the Constitution...... An attempt
to guard against the inherent danﬁ:rs by
appropriate legislative action is essentially a
function of Parliament.”

On an appeal preferred in the same Court
on this application, Chief Justice Chagla
and Justice Desai observed:

“On first impression it would appeer that
any attempt on the part of anyone to finance

133¢ L84
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a political party is llkely to contaminste the
ver{ of democzacy..-... (But) Ne
could only be guided sitting in a Court of law
by legal principles and not by our own views
as to poli%il;s or morality......

“The new power or activity or object which
is sought to be introduced by the company in
its memorandum is not unlawful...... In this
connection, it should also be borne in mind that
if we were to refuse to sanction this amend-
ment and reject the petitian of the company,
there is nothing in the view of the law that
we heve taken to prevent the company from
ceconstructing iteelf and to have a aew memo-
randum including this object..... .

“We think it our duty to draw the attention
of Pariiaroent to the grest inberent in
f:rmiltins companies to make _contributiona

the funds of political parties. It is a danger
which may grow apace and which may uiti-
mately overwhelm and even throttie mo-
cracy in thkis country. -Therefore, it is desirable
for Parliament to consider under what circum-
stances and under what limitations companies
shoifld be permitted to make these contribu-
tions. . . . In our opinion, section 293 (of the
Companies Act) is not a aufficient check omn
this evil The least that Parliament can
do is at least to require the sanction of the
Court before any large amount iz paid by the
company to the funds of a political party.”

The learned judges finally ordered that in
addition to the condition laid down by the
trial judge, (i.e. of showing the contribu-
tions made by the company to any political
party in the profit and loss account and
balance sheet of the company) the company
should also at the end of every financial
year publish in two leading newspapers in
India, one of which must be published in
Bombay, a complete statement of all the
contributions and donations made by it to
any political party or cause.

Discuasions in Parliament

The question of companies making con-
tributions to political funds also figured in
discussions in Parliament on more than one
ocaasion. On 3rd September, 1955, when
section 293 of the Companies Act was being
discussed in the Lok Sabha it was suggested
by Members that (1) the provision should
not be taken advantage of for the purpose
of augmenting the election fund or any
other fund of any political party, and that
(2) contributions made by companies to

litical parties should be repofted ¢o the
fl?areholders and made known to the



Joumnal of Parliamentary Information

ublic®. The then Finance Minister, Shri refetred to the same judgement on 24th May,

eshmukh, pointed out that although the 1957, and in reply to his question as to what
danger of misuse or circumvention did exist, steps the Government proposed to take in
the power of companies to make contribu- the matter, the Finance Minister, Shri T. T.
tions should not be regarded purely from Krishnamachari, replied as follows:ft

A & A
the pomlm] point S “The Court have in this case directed that a

roper disclosure of all such payments should
ge made in the company's accounts. Whether
it is necessary to make this disclosure a general

On 20th March, 1957, during the debate

on ':.he A President’s Addrus: s _Member. réGuirement of the law is the only matter to
Shrimati Renu Chakravartti, raised the be considered......
matfer again in the House and said that the “Thia question of contribution by parties and
GCalcutta High Court bad drawn attention or, anhagons to political party funds is some-
% the inherent dangers of the companies thing probably which will have to be gone into
ki ibuti litical P later on not onl{ big money interests that
making contributions to political  parties contribute to political parties but also other
and demanded that there should be legis- iﬁtﬂ;ﬂt?ﬂs whtich ln_l{.e tlzompfilled to contr{ltau;: to
lative enactment against such donations.t e fuuds of political parties as a resu . 8
i certain agitat; arried on b litical parties
Another Member, Shri N. C. Bharucha also on their 'f,ef,.lﬁ?v carrie ¥ political parti

The progress of democracy seems irresis-
tible, because it is the most uniform, the
most ancient and the most permanent ten-
dency which is to be found in history.

—De Tocqueville.

Lok Gudhe Debat, Vol VL Pt 11, 3o, 30, Cils. 10070, 1R116~30337.

0Lk Badhg Dubmta, Vol, VI, Now g0 (B¢, IT), Cok. 19341 & 12149,
064 Ve 1 (Pr. DGl No. 18119
104 Sudihe Oxhutin, Pt. 1, 3¢, 4-99).
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Some Parliamentary Activities at a Glance

DEBATES IN PARLIAMENT
AND STATE LEGISLATURES

Lok Sabha Resolution on Nuclear Tests:
Prime Minister's Remarks i the
forwarding of the Resoludon to Foreign
Parliamenss

On the 22nd May, 1957, the Lok Sabha
discussed and later adopted unanimously the
following Resolution moved by Shri V. K.
Krishna Menon, on behalf of the Govern-
ment:

“This House views with anxiety and concern
the continued development and production of
nuclear and thermonuclear weapons of mass
destruction which if employed in any armed
coaflict, would spell the destruction of man-
kind and civilization.

Thia House expresses its more immediate and
grave concern about the present menace
arising from the harmful and unpredictable
effects of radiation consequent on the continu-
ing explosions of nuclear and thermonuclear
weapons for test zfm es which are carried
out by the Unite tates, the Soviet Union
and the United Kingdom.

This House regrets and deplores that despite
the declared intentions of all nations not to
embark upon war and in the face of the
mounting opinion and anxiety in the world
in regard to the grave and growing menace
of these tests of nuclear and thermonuclear
weapons, to the present and the future of

mankind, the Great Powers concerned have
not abandoned their programmes of such
tegt-explosions. These have alread roved

mjurious to populations in lands both far and
near to the iocation of such tests and danger-
ously pollute the world’s air and water and
threaten the present and future generations
with known and unknown risks and conse-
quences.

This House further expresses its consldered
opinion that the J)roposnls at present canvassed
for the so-called Limitation and Registration
of these tests will not help to rid the world of
the dreadful consequences of radiation to
present and future generations, nor peve the
way to the abandonment of these weapons of
mass destruction. On the other hand, such
regularisation would tend to make thermo-
nuclear war seem more legitimate and to
appear to have the sanction of the world
community.
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This House earnestly apgeals to each and all
of the three Great Powers concerued at least
to suspend ‘without further delay their pro-
gtramn}es for éhte neeglmiml’ for test purposas
of nuclear an o-nuclear weapoas -
ing€ agreement on their discontinuence Inﬂd
abandonment of the production and stock-
piling of such weapons.

This House considers that If auy or all the
Powaers concerned take the initiative or agree
to the suspension of their testaxpilogions, a
substantial contribution would be made to rid
the worid of the fear which has led to the
present armaments race and open the way foe
the lowering of tensions progreas towards dis-
armament and international co-operation and
peace”.

Among several amendments moved to the
above Resolution was one by Shrimad
Parvathi Krishnan, which said:

“that the appeal of this House be farwurdad
5,1 thft lgx\rlinmentu of the U.SA., USSR, and
e UK”

The Prime Minister while replying to the
debate, observed as follows on this amend-
ment which was not accepted:

ETRTIET the paseage of this Hesoliton
this House is something much more for
world—not only for our countty but
worid—than sending it in an envelope
some other Howse. I know it has sametimes
been the practice of aome Parliamenis to send
resolutions like this to other Parllaments. X
i may say so with all respect, Sir, I do not
want this practice to be adopted by
We pass resolutions and it is for the world %o
r(;adh them, and they do read and take notice
of them.”

1113

] [ L]
Easential Commodities (Amendment)
Bill, 1957 Permitted for Introductiom—with

out Prior Notdee to Members (Lok Sabha).

The Essential Commodities (Amend-
ment) Bill, 1957 had not been included for
introduction in the main List of Business
for the 30th May, 1957, as proof COPiG of
the Bill were received from the Mi of
Law on the 29th May, 1957 late in the night
at about I0 p.M. On a request made
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the Minister of Parliamentary Affairs on the
moming of the 30th May, 1957, a Supple-
mentary List of Business for that date con-
taining an entry for the introduction of the
Bill was issued_to Membess along with the
copies of the Bill in the Chamber on the
mormning of the 30th  May, during the
tion Hour with the permission of the
er.

.When. the Minister of Food and Agricul-
tar'e rose to move for leave %o introduce the
Bill, objection was taken by severai Mem-
bers that an important Bill was sought to be
intfedpced and passed without prior inti-
mation tq. the Members. The Minister of
Food and Agriculture (Shri Ajic Prasad
Jain) explained that members had expressed
gtave concera over the rise in prices and
the Bill aimed at providing that the price
payable for. the stocks of food that might
be acquired should be the average of the
prices during the previous three months. In
order that the hoarders might not take
a#ﬂng: of their hoardings and  stocks
might be acqoired at reasonable prices, it
was necessary that the Bill be passed
argently.

The Prime Minister observed that he
appreciated the feeling of concem on  the

Rlﬂ of ogposition members at the  Bill
wving been brought forward on the penul-
timate day of the session as it was not a
nopna) procedure. Government did not

- o pugh. through the Bill without the
consent of the House, he said and added thit
the Bill was not a complicated one and did
not t the small wader or the farmer, It
simply laid down a fair price so that food
hoarders might not exploit the prevailing
high prices and the Executive too might
not have any undue discretion in  the
gmuey, He suggested that the BiH could
.beimxoduoed on that day and taken up and
paked on the next day.

. The Speaker observed:

“fate last .night the hon m::m 1
Pu_il_lamen:lrynsllu informed me, (ig

view of the rise in prices it was _&roposed to
introduce this urgent measure. e Chair,
in response to the various suggestions made
from tijme to time and objections raised, has
lways been anxious that as far as podsible
the number of ordinances during the inter-
session peciod ought to be rut down. There-
fore, when the Minisier for Parliamentary
Affairs requested me to put it down on the
agenda I allowed it to be put down on the
business for this day under Rule 31(2)°......

"fo avoid ordinances being passed and an
ear]y opportunity being given {o this House, I
allowed 1t to be put down in the Order Paper
So far as its being brougnt up 1n the business
of the day is concerned, 1 have given per-
mission and no exception can be taken.”

The motion for leave to introduce the
Bill was thén put to the voie of the House
and adopted and the Bill was introduced.
The Bill was taken up for consideration and
passing on the next day i.e., the $lst May,
1957.

Adjournment of the House of Comamons
(U.K.) under Standing Order No. 9: Debate
on the Ruling of the Speaker.

On the 22nd July 1957, in reply to a
question in the House of Commons, the
Secretary of State far Yoreign Affairs (M.
Selwyn Lloyd) made a statement on the
situation in Oman and said:*

“The Suitan of Muscat and Oman has re-
uested British assistance and this request has
een agreed to. The local British authorities
are considering with him the best form which
this might take. They have been given dis-
a':itjon, within certain limits to take military
action.”

Thereupon a Member, Mr. Wedgwood
Benn, asked the Foreign Secretary whether
the Government would give an assurance
to the House that the British troops would
not be engaged until the House had been
informed of it in advance. On a reply in
the negative, he immediately raised a point
of order and asked for leave to move an

-n:‘i‘xm‘q&mu Proveduine sa 194
LIt “
* ey U e Spelpy .

§ Mouss of Czmmeons O@ciel Report, ama July, 1957 Cols. 39—49.
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adjournment of the House under Standing
Order No. 9* “to draw attention to a defi.
nite matter of urgent public importance,
namely, the decision of Her Majesty's Gov
ernment to offer British military assistance

“intexpreter of our Standing Orders.” He
wad only appealing, he said, to the House of
Commons agaiust the Chair's interpretation
of Standing Order No. 9, just as an appeal
is taken from a lower court to a superior

to the Sultan of Muscat and Oman.”

The Speaker, however, refused leave for
the motion and held:—

“This submission muat fail on the ground
of urgency......... We are not in ssion
of any of the facts of the situation which would
entiu‘ me to regard this as en urgent
matter....... I think that the House should
...... wait for something which may make
such a motion as this deflnite and urgent. At
preaent, it is not so, to my mind

He also’ said:~

“There are this week four Supply  Days
next week there fa the ﬁpropriatxon Bill and
on any of these days matter can be die-
cussed in all its aspeets. Thet is, in itself,
sufficient ground, as has been ruled by all my
predecessors, for my refusing to receive @
motion of this sort.

On the 2%th July, 1957, Mr. Wedgwood
Benn moved e following motion®:

“That this House is of the opinion that the
staternent made by the Secretary of State for
Foreign Affairs on 22nd July, in which he
announced that the British authorities in
Muscat and Oman had been given discretion
within certain limits, to take military actionm,
constituted a deflnite matter of ur&mt public
importance under Standing Order No. 9, and
"ﬁ“ﬁ,’ that Mr. Speaker did not rule to that
effect.

Speaking on the motion, Mr. Benn said
that it was a House of Commons matter and
he was unly appeating to the House of Com-
mons tv review one of the rulings given by
the Chair. The House had entrusted two
types of responsibility to the Chair, he
added, the first being “the rcsgonsibility of
acting as an umpire between both sides of
the House” and the second of acting as

court. He complained that by such an in-
terpretation of Standing Order No. 9, the
Speaker was depriving the backbenchers uf
even their alréady limited right of being
heard in the House and that the Speaker
should have seen if at least forty members
supported his motion before ruling on it
himself by refusing leave. Mr. Benn finally
concluded by saying:—

“Just es the judge, whose ruling is reversed
on nppeaﬁ. is not taken thereupon to
censured for all his conduct, so this motion is
a motion of censure on one ncé but not a
motion of no-confidence in the Chair or the
present occupant of the Chair, To underline
that...... it 15 not my intention to vote for

my motion. 1If I kave permission, I shall with-
draw it, in order that there a}mll not be a

Division of the House upon it."

Mr. Paget. who scconded the motion, felt
that it would be desirable if the Speaker,
while acting under Standing Order No. 9
heard arguments, wherever necessary, be-
fore, instead of after, giving his decision.
He suggested that the working of this Stand-
ing Order should be reviewed by the Rules
Committee.

After a debate in which several members
took part, the Secretary of State for Home
Department and Lord Privy Seal (Mr. R. A,
Butler) remarked that it was wrong to have
on the Order Paper motions criticising the
rulings given by the Chair, as the authority
of the Chair and the dignity of the House
were bound up together and “to imperil
one is to imperil the other.” Referring to
“endless precedents” quoted by Erskine May
and citing the passage therein that ‘“the
motion has been refused when an ordinary
parliamentary opportunity will occur short-

5. Swoding Order No, 9 : (;) No motion for the adlournment of the House shall be made untl all the g ]
THurdmy becp divpoutd of, a5d 00 136D motwon thall be Mmede upless bF & Mi
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belore ing ordsts Of tic GAY 01 Doteed G BghicNn fiave besn cacered
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ly or in time"¢ he said that the Speaker
had only acted according to precedent when
he ruled that the matter might be raised
later on any of the Supply Days. He, there-
fore, felt that the Speaker’s ruling was a just
and proper one and hoped that the mover
would withdraw his motion.

After a few more Members had also
spoken, the motion was by leave of the
House withdrawn by the mover.

COMMITTEES AT WORK

Work of the Committee on Government
Assurances (Lok Sabha).

The Committee on Government Assur-
ances (Lok Sabha), which was constitute:d on
the 13th June, 1956, continued in office un-
til the dissolution of the First Lok Sabha on
the 4th April, 1957.

During their sittings held on 22nd and
27th March the Committee considered the
procedure that should be adopted with res-
pect to the outstanding assurances, in view
of the impending dissolution of the First
Lok Sabha.

In the light of rule 285 of the Rules of
Procedure,* the Committee decided to select
fiom among the pending assurances such of
them as were of a subs:antial character and

ublic importance and to incorporate them

in their Fourth Report so as to’enable the
successor Committee of the new House to
pursue them.

Accordingly the Committee selacted cer-
tain specific and substantial assurances and
listed them in the appendix to their fourth
report and reccmmended that they be iin-
plemented by Government.

Shri K. S. Raghavachari, Chairman, Coni-
mittee on Government Assurances, present-
ed the Fourth Report of the Committee to
tls;e"l"im Lok Sabha on the 28th  March,
1957.

The Committee on Government Assur-
ances of the Second Lok Sabha was constitut-
ed by the Speaker on the 5th June, 1957.%¢

General Purposs Committee: Scope and

Functions

The Speaker of the Lok Sabha, besides
presiding over the deliberations of the
House, has also to settle other matters
relating to the working of the House. With
a view to have informal consultations with
the representatives of the various Parties
and Groups in regard to the various direc-
tions in which the work of the House could
be improved or organised on better lines,
the Speaker constituted a General Pucposes
Committee on the 26th November, 1954.

The Committee consists of the Speaker
as Chairman, and the Deputy Speaker,
members of the Panel of Chairmen, Chair-
men of Parliamentary Committees and
Leaders of the various Parties and Groups,
as members.

As the Speaker stated at the first sitting
of the General Purposes Committee held on
the 26th November, 1954 the functions of
the Committee are generally to advise the
Speaker on matters, not appropriately
falling within the purview of any other
Parliamentary Committee, which he places
before them from time to time. The
Speaker did not lay down any hard and fast
terms of reference to the Committee and
felt that the matter should be left to be
settled by a process of evolution in the light
of experience gained from time to time. He

4- May's Paliamentary Grsciice, 15th Bd p, 3s9.
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explained that primarily the idea was to
give an opportunity to the House through
the Committee to express their feelings on
a particular matter before a decision was
taken. The discussions in the Committee
could provide a background on which the
decisions of the Speaker could be based, so
that such decisions could eventually
command general acceptance,

During the two years of its existence, the
Committee held eight sittings and consider-
ed various subjects, which inter alia includ-
ed the duration of sittings of the House,
adjournment of the House on the death of
a sitting member, automatic voting system
for the House, holidays to be observed by
the Lok Sabha and arrangements for proper
and speedy printing of Parliamentary
papers.

The Committee does not present any
Reports to the House or to the Speaker,
who is himself the Chairman of the Com-
mittee. A record of minutes is kept and
circulated to the Members.

The Committee may appoint sub-com-
mittees as and when considered necessary,
for detailed examination of any matter
placed before it and a subCommittee
presents its report to the whole Committee,

During the life of the first Lok Sabha, five
sub-committees of the General Purposes
Committee were appointed, one each to
consider questions of duration of the sittings
of the House; adjournment of sittings of the
House on the demise of a Member, ex-
Member or an outstanding personality;
printing of Parliamentary Papers; proposal
for constructing a new building for the
Constitution Club; and accommodation for
M.Ps. and staff of the Lok Sabha Secretariat
and Maintenance of  Parliamentary
buildings. The subcommittees presented
their reports to the whole Committee.

° [ o

Truman Committee (U.S.A.)*

Duding World War II, the US. Senate
set up a special committee on the mitiative
of Senator Harry S. Truman (Later Presi-
dent of the United States) to investigate

the national defence programme of the U.S.
Government. The Government was at that
time rapidly expanding the national defence
machinery and making contracts and
purchases involving billions of dollars and
charges were being made that these contracts
and purchases were "handled through
favouritism.”  As a result, Mr. Truman,
submitted to the Senate a resolution on
February 10, 1941, calling for a special com-
mittee to investigate the national defence
effort.

When the Committee was set up, Mr,
Truman, as the author of the resolution,
became its Chairman. He selected six
Senators, four Democratic and two Re-
publican Members, to serve on the Com-
mittee. Mr. Hugh Fulton, a well-known
lawyer, was selected as the Committee
Counsel. later on, as the work of the
Committee increased, the number of
investigators was increased to fifteen in
addition to the original members of the
Committee.

The Committee was authorised to
examine every phase of the entire war
rogramme. Its purpose was to conduct an
mvestigation  into the defence effort
simuitaneously with the war programme, in
order that “mistakes could be remedied
before any irretrievable damage was done."

With a view to preparing a proper back-
ground for its investigations, the Committee
first interviewed the Secretaries of War and
Navy, the Director of the Office of Produc-
tion Management, the Chief of Staff and
other officials and thus established a working
relationship with the Executive branch of
the Government.

The investigations were first conducted in
respect of the camp construction programme
and later cxtendc(r to the other segments of
economy involved in the war effort. The
Committee made on-the-spot studies and
interviewed several unofficial witnesses such
as labour representatives, lobbyists, manu-
facturers, industrialists, small business

cople etc. The hearings were conducted
n Washington and dozens of other cities

*Based o the “Manoin of Harey §. Tranas" Vol I.
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around the country. All the hearings were
public and the several reports of the Com-
mittee submitted to the Senate from time to
time were made available to the Press.

The Committee found that *the war
efforc was bogging down because of red.tape
and bureaucratic waste, because of over-
lapping jurisdictions and the failure to
delegate authority and because of conflices
between military and civilian agencies.”
Many of the reports contained definite
recommendations for legislation to correct
defects that had been brought to light. A
number of suggestions were enacted into
legislation by the Congresss The War
Department also took steps to remedy many
of the defects pointed out by the Committee,
as a result of which there wasa "more
concerted effort toward wianing the war, a
tightening of effciency between civilian and
military programmes and the reduction of
losses in materials, time and man-power".

Some of the subjects into which the Com-
mittee  conducted investigations  were,
besides camp construction, automobile
industry, aluminium, rubber, copper, plane
engines, shipping losses, small business,
labour, Government administration of war
production programme etc. “In all, the
Committee made recommendations result-
ing in thé estimated saving of 15 billion
dollars to the American tax-payers. This
was accomplished at a cost of approximately
400,000 dollars, the amount of total appro-
priations granted for the Committee's work.
Savings in efiviency, man-hours and lives
could not be calculated, of course, while the
preventive influence wielded by the Com-
mittee kept countless problems é&rom ever
developing” The Committee .filed a total
of 32 reports since i% creation on March I,
1941, and there was no dissent to any of
these.

. ] e
PROCEDURAL MATTERS
Privilege

Motions of Privilege not to be moved
unless the Speaker gives consent

On the 28th May 1957, a Member of the
Lok Sabha, Shri Anthony Pillai sought
permission of the Chair to move a motion

of privilege given notice of by him on the
previous day. Thereupon, the Speaker
observed:

“Notice of any motion for raising a debate
or elllini attention or privilege first comes to
the Speaker. He exercises his judgment whe-
ther to bring it before the House or give his
consent for its bein, brought before the
House........ Any notice that i1s given to the
House will be disposed of and the result will
duly be communicated to the Member if I
disallow it or it will be brought up dbefore the
House, if I allow it

The next day, the Member enquired from
the Speaker the ground on which leave had
been refused to him to move the privilege
motion. The Speaker thereupon observed:

“Under the Rules, I have to give consent for
raising any qQuestion of privilege in the House.
I did not give my consent. If the Hon. Mem-
ber is not satisfled or wants further elucidation,
he may come and see me in my Chamber
between 3 and 4 p.m.*

When the Member referred to the
ractice in the British House of Commons
in support of his contention, the Speaker
clucidated the point further and said:

“We have framed certain rules suitable to
our own needs and conditions. In other
respects where this Parliament has not made
any rule or € any law, the general
guetxce prevalent in the House of Commons

efore the date of commencement of the
Constitution will prevail Here there is a
specific rule, that is, the Speaker has to give
his consent and if he does not give consent
the ‘matter cennot be raised. I have refused
to give conaent...... The particular rule says:

‘A Mamber may' with the consent of the
of privilege either of a Member or of thﬁ
Speaker, raise a question involving of breac
House or of a Committee thereof’ [Rule 232}

*“The consent of the Speaker is a condi-
tion precedent to raising a question of
privilege............ the Speaker has the
right to find out prima face whether there
is a case to be brought before the House. If
I find that there is no such prima facie case
I will not bring it before the House. There-
fore I have disallowed it."

[ [ L )
Qath

.Qbjection to the Language of the Oath
taken by a Member: Speaker’s Ruling

(Meadhya Pxadesh Vidhan Sabba).

On 2nd July, 1957, Shri V. Sakhlecha, a
Member of the Madhya Pradesh Vidhan
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Sabha, raised a point of order in the House
stating that the oath taken by Shri Shakir
Ali Khan, another Member, was different
from the .prescribed form and that the
Member had used in his oath several words
of his own choice which were different from
the words of the oath as stated in the Consti-
tution. Shri L. N, Gupta, a third Member,
also said tbat the oath taken by Shri Shakir
Al Khan was different both i1n language
and substance from the oath taken by other
Membess and that, therefore, he should be
admiaistered the oath once again, without
which he would not be entitled to take a
seat in the House.

The subject was raised again in the
Vidhan Sabha on the 3rd and 4th July, to
which the Speaker replied that he was
enquiring into the matter and that until he
gave his ruling, the Member should be
deeméd to have taken the oath in the

proper form.
Giving his ruling on the 8th July,
Speaker Observed:

"The House is already aware that the
Honble Member from Jawad Constituency
¢(Bhri Virendra Kurnar Sakhlechs) raised a
point of order on the 2nd July, 1957 to the
effect that the Hon'ble Member from Bhopal
Constituency (Shrj Shakir Ali Khan) made
the oath in different from the words con.
tained in the form supplied to Hon'ble Mem-
bers of hte House by the Vidhan Sabha Sec-

t. e form of oath supplied to the
Hon'ble Member the Vidhan Sabha secte-
tariat

An enquiry was made from the Hon'ble
Member from Bhopal Constituency whether he
had msde any e in wording of the
form of oath supplied to him by this Secretariat
and eccortling to ‘the irformstion received from
him, he made the oath in the following words:—

q, aTiT ot &t, AN feqw w0 € fag
dmt fnfwn gwr f, aE§ (@ FOE
fF e ofeg emm wTar & TR &
T i quEow w@'m an e oigi e d
Ufee &0t s 5. OR¥ T W cgEaw
¥ @9 xS *

XUnder Article 188 of the Cot;,set‘iitu‘}lun, ilhe

oath bas to b de and =0 al
{0 the fumm set cuts in the third Schedule

the

the Constitution. That form is in English and
has also been translated in o nguages
mentioned in the Eighth Schedule of the Con-
stitution. What is most necessary is that the
oath must conform to and satisfy the essentisls
mentioned in Article 188 of the Constitution,

The essential ingredients, in my opinion are
that the words used in rnni:ing the oath must—

(i) denote the fact of awearing of affirmation:

(i1) convey that the person making the oath
has pledged himself to ‘“ear true faith and
allegiance to the Constitution of India”; and

(iii) convey that the person making the oath
has g[edgeﬂ himself to “faithfully discharge
the duty” upon which he is about to enter.

Applying these tests to the wordin% used
by the Hon'ble Member from Bhopal Consti-
tuency (Shri Shakir Ali Khan) in msking the
oath, I will indicate whether In my op
they do or do not fulfil these essentials.

(i) The Hon'ble Member has for the words
“solemnly afirm" used the word
“gq 4 WER TGT § The word ‘'UgZ”
means “Vow” and therefor the expression
“gaT § U F7O1 £ conveys the same

meaning as is conveyed by the words “solemnly
afirm”. The first esvential has been complied

with:

(ii) Then for the words “I will bear true
faith snd allegiance” the Hon'ble Member has

used the words “ARE WX TERE

1 have been advised that the word '‘meta’
merely means ‘“beliet” and the word
“qga ™"’ means  ‘“respect”. The words

“g@w’ and “UgETR cannot, therefore,
be deemed to cenvey what is intended by the
words “true faith” and “allegiance”, To owe
allegiance to the Constitution of India is of the
highest importance in the oath to be made and
must be strictly complied with. I am there-
fore, of the opinion that this essential has

not been fulfiiled,

(iii) Then for the words *“I will faithfully
discharge “the duty" the Hon'ble Member

hss used the words‘TREEO & qgATA & qrq”

etc. Here also the words ‘ggacg”
cannot be deemed to convey the sence of “Salth-
fully”. This word ia very significant In the
wvrdlngegttbe oath. In the context in whi
ithl;:; o n pgsed. it z:guy tx{‘\mna": that fal
w e person makm e oal lodged
himsel! to bear to the mdmiiﬂn".% word
use! by the Hon'lle Member in this doied
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what is intended
ezsential also

not, therefore, correctly conv
by the English word The
has thus not been complied with.

The position, therefore, is that the Hon'ble
Member cannot be deemed to have made an
oath as required under Article 188 of the Con-
stitution. 1, therefore, rule that the Hon'ble
Member must, before further sittminor voting
in this House, again mske the oath a proper
form.”

The Member thereafter took the oath in

the proper form.

Ofhcial Gallery

Officials Sitting in the Official Gallery may
Take Down Notes of Proceadings: Speaker's
Ruling (Madhya Pradesh Vidhan Sabha).

On the 13¢h July, 1957, Shri Jagdish
Chandia Joshi, a member of the Madhya
Pradesh Vidhan Sabha raised a point of
order and sought the Chair's ruling whether
officials in the Official Gallery could take
down notes of proceedings of the House.
The Speaker overruled the objection and
said that the officials were part of the Gov-
emment, and could, therefore,
notes.

take down

[ ] ® L ]
Financial Committees

Presentation to (Lok Sabha) of Rc?oru of
:xinam:inl Commiittees on Disolution of
ouse.

The Estimates Committee (1956.57) of
the Lok Sabha, at their sitting held on the
29th March, 1957, apgroved, subject %0 fac-
tual verification, the 67th and 68th Reports
of the Ministty of Defence dealing respec-
tively with the Hindustan Aircrafe (g;-
vate) Ltd. and the Ordnance Factories
(Stores, Plant and Machinery and Produc-
tion). Since the Lok Sabha had already
been adjourned sine die on the 28th March,
1957, the Committee authorised the Chair-
man to present the Reporw to the Speaker
and to request him to carry out any aorrex-
tions that might be necemary as a result of
factual verification as well as to order their
printing, publication and circulation under
Rule 280 of the Rules of Procedure.®

The 68th Report was accordingly factually
verified and after the necasary corrections
were carried out under the orders of the
Speaker, was ordered to be printed and cir-
culated.

As regards the 67th Report, which was
sent to the Ministity of Defence for factual
verification, certain changes therein were
desired by the Ministry of Defence. As a
result, discussions were held on the 20¢th
Auguset, 1957, between the Chairman, Esti-
mates Committee and the representatives of
the Defence Ministry, as a result of which
certain changes in the Report were agreed
to. The Speaker agreed that the changes
which were agreed upon by the Chairman,
Estimates Committee and the representatives
of the Ministty of Defence might be incor-
porated in the Report and got formally
checked by the Ministry. The revised draft
was then sent to the Ministry for checking
and thereafter necessary final corrections
were carried out in the draft under the
orders of the Speaker.

Since, however, the House had been dis-
solved on the 4th April, 1957, it was not
possible to present the Reports to the House
during its next session &’ required under
Rule 280 of the Rules of Procedure) as the
next session was that of the new House. It
was, therefore, decided that the requirements
of Rule 280 would be met if the Report was
laid on the Table of the new Lok Sabha by
the Secretary, Lok Sabha.

The 68th Report was accordingly laid on
the Table by the Secretary on the 2’;)111 May,
1957 and the 67th Report on the 11th Sep-
tember, 1957.

A similar procedure was followed in the
aase of the Repott of the Public Accounts
Committee as well. At their sitting held on
the 22nd March, 1957, the Public Accounts
Committee (1956-57) had authorised the
Chairman 1o finalise its 25th Report on the
“Import and Sale of Japanese Cioth.” The
Chairman approved and signed the
on the 3rd April. 1957, by which time she
House had adjourned sine die. The Report

*Bads 4he of bz A whe of Procadure saye ¢
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was presented ¢o the Speaker on the same
day soliciting his orders for is printing,
publication and circulation under lfulc 280
of the Rules of Procedure. As the House
had been dissolved on the 4th April, 1957,
it was decided to have the Report laid on
the Table of the new House, which was
accordingly done on the 20th May, 1957.

The Speaker has since issued a direction

. on Ist June, 1957 laying down a procedure

on the above lines for future guidance in

connection with the presentation of reports
after che dissolution of the House.

Public Acoounts Committee (Parliament
of India): Constitution of Working Groups.

With the constitution of the Public
Accounts Committee for the year 1957-58, an
idea was mooted that some Working Grou,
of the Committee might be set up to study
in detail the mass of material submitted to
the Committee by the Ministries relating to
the various Accounts and any other matter
referred to them so that the examination of

1t

Accounts by the Committee might be fadi-
litated. It was felt that the Working
Groups had an advantage over the Sub-
Committees inasmuch as they would not be
subject to rules applicable to the Sub-Com-
mittees and would be helpful in s{pecdmg
up the work. The Groups could informally
discuss matters and submat their conclusions
to the Committee for consideration.

The Public Accounts Committee approv
ed this proposal and decided to set up the
following four groups from amongst the
Members of the Committee:

(i) Working Group on the Defence
Services Accounts.

(ii) Working Group on the Railways
and Posts and Telegraphs Accounts.

(iii) Working Group “A” on Civil
Accounts,

(iv) Working Group “B” on Qivil
Accounts.
. » a



Decisions from the Chair

Adjournment Motions

It is a parliamentary convention that
before the President addresses Parliament,
no business other than the taking of oath or
affirmation by Members and the election of
the Speaker should be taken up in the
House. Consideration of adjournment
motions tabled on the opening day of the
first session of a new House before President
addresses Parliament would, therefore, be

postponed.
(L.S. Deb. Pt. II, 11.5-57).

Amendment of Bills

The usual period of notice of amendments
to Bills may be waived in cases where the
Bill is taken up for consideration with
shtl)rter notice than is required “tinder the
rules.

(L.S. Deb. Pt. 11, $1:5.57).

List of Business

An item of business not included in the
list of business for the day may, be allowed

for discussion by the Speaker on that day, i
he considers it urgent.

(L.S. Deb. Pt. II, 30-5-57).

VI I AP - cp—— -

by TR
Calling Attention Notices
More than one calling attention notice
may be admitted by the Speaker on the last
day of a session, although according to Rules,
only one such notice canr be ordinarily wken
up on any particular day.

(LS. Deb. Pt. II, 31-5-57).

Ordinance

A resolution seeking to disapprove an
ordinance cannot bar the progress of a Gov-
ernment Bill which seceks to replace that
ordinance.

(LS. Deb. Pt I, 24-5.57).



Privilege Issues

Narasimha Rao Case: Failure to Inform
Speaker of the Arrest of a Member, a Breach
of Privilege

Hyderabad and Andhra

[On the 18th June, 1952, Shri V. D. Desh.
pande, a Membcer of the late Hyderabad
Legislative Assembly raised a question of
privilege in the Assembly stating that the
arrest of another Member, Shri K. L. Nara-
simha Rao on the 25th May 1952 by a sub-
inspector of police was not brought to the
notice of the Speaker immediately after the
arrest.

The Committee of Privileges, which con-
sidered the matter, found the sub-inspector,
Shri V. Seetharamiah, guilty of breach of
privilege and recommended that he be
brought before the Bar of the House and
admonished. Sincc in the meantime the
officer had gone over to the service of the
newly-created Andhra State, an approach
was made to that Government who replied
that they would themselves communicate the
admonition to the person concerned, if so
desired by the Hyderabad Legislative
Assembly. e

As this was, however, difterent from what
the Committee of Privileges had recom-
mended, the issue was again referred to
another Committee which recommended
that the Andhra Government should be
again requested to cause the appearance of
Shri Seetharamiah before the Bar of the
Hyderabad Legislative Assembly to receive
the admonition. The report of this Com-
mittec which was signed on 22nd September,
1955, was adopted by the Hyderabad Legis-
lative Assembly on' 6th March, 1956,}*

The Hyderabad Govermnment accordingly
wrote to the Andhra Government on 20th
March, 1956, to send Shri Seetharamizh to

the Bar of the Hyderabad Legislative Assem-
bly for receiving admonition. After some
correspondence, the Andhra Government
fnally reported on 25th September, 1956
that in their opinion public admonition of
Shri Seetharamiah before the Bar of the
Assembly on the eve of the integration of
Andhra with a part of Hyderabad under the
States Reorganisation Act was not advisable
for various reasons and that therefore the
question might be taken up after integra-

tion.

On Ist November, 1956 the Hyderabad
State was disintegrated and a part of its
territory including the constituency of Shri
Narasimha Rao, the arrested member, was
transferred to the State of Andhra to form
the new State ,of Andhra Pradesh, which
thereupon unggr the provisions of the S.R.
Act became the princtpal successor State to
the Hyderabad State. The sitting members
of the Hyderabad Legislative Assembly re-

resenting that part of Hyderabad also
ame members of the Andhra Pradesh
Legislative Assembly on the same date.

On the 5th March 1957, the Speaker of
the Andhra Pradesh Asiembly issued a war-
rant addressed to the Inspector General of
Police requesting him to produce Shri
Seetharamiah bciore the Bar of the Assem-
bly on the 23%1d March 1957 to receive
admonition. Thereupon, the Secretary to
the Government of Xr?dhra Pradesh in the
Home Department addressed a letter to the
Secretary of the Andhra Pradesh Legislature
on 2Ist March 1957 stating that his Govern.
ment had examined the question as to whe-
ther the present Andhra Pradesh Legislature
could be a successor to the Hyderabad
Assembly and competent to enforce a dedi-
sion saken by the latter and that they bad
obmined legal opinion thereon,

’ weiool
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The lega! opinion was to the effect that
that as the M.E.A.s of that part of Hydera-
bad which had merged with Andhra Pradesh
had ceased to be members of the Hydelabad
Assembly, their locus standi as members of
the Hyderabad legislature had eome to an
end. It maintained that the alleged con-
tempt involved in the case was the contempt
of the Speaker and the Assembly of the
Hyderabad State which had ceased to exist.
There was thus no Speaker nor members of
the Hyderabad Legislature who could
administer the admonition decided upon by
the Hyderabad Assembly and its Speaker.
It was also argued in the legal note that the
members of the Hyderabad Legislature,
whose contempt had been allegedly commit-
ted by the sub-inspector, had now become
members of the Andhra Pradesh, Bombay
and Mysore Legislatures (to whose States
the different parts of Hyderabad had been
transferred) and if he was to be admonished,
he would be required to appear before the
Bars of all the three Legislatures for receiv-
ing admonition, which would be rather fan-
tastic. It was, therefore, urged that the
most logical course would be to consider the
proceedings as having become extinct by
virtue of the fact that the Hyderabad Legis-
lature and its Speaker had ceased to exist as
such. It was also contended that the States
Reorganisation Act, which made certain pro-
visions for the transfer of pending proceed:
ings to the corresponding court, tribunal,
authority etc. in the successor State, did not
include the proceedings initiated by and
pending before a Legislature.

The letter of the Home Secretary added
that the subinspector concermed was on
medical leave, and if he beame fit enough
to travel, he would be present on the date
specified in the warrant. The letter also
suggested that as the matter had become
sufficiently old and was bound ‘' to attract
unusual publicity,, it might better be drop-

ped.

On the 23rd March, 1957, Shri Seetha-
ramiah, the subinspector, did not appear
before the Bar, as he was still ill and unable
to tiavel The Speaker of the Andhra
Pradesh Assembly made a statement recapi-

tulating the facts of the case and said that
one of the important privileges of the House
was that when a Member of the House was
arrested on a criminal charge, the arresting
authority should immediately intimate the
fact, together with the reasons therefor, to
the Speaker, who would read the communi-
cation in the House. Failare to give such
intimation to the Speaker on the part of the
arresting authority comstituted a breach of

privilege and contempt of the House, he
added.
On the 25th March, 1957, the Speaker

gave the following ruling:—

‘T hold that as the Andhra Pradesh State is
the principal successor State to the Hyderabad
State under section_2 clawse (m) su use
(il) of the States Reorganisation Act 1956,
the Andhra Pradesh Legialative Assembly is
the principal successor to the Hyderabad
Legtslative Aaaembly. All laws, tﬁguhma
resolutions etc., passed by the 'Iydcnba
Legislative Aasembly in respect of Telangana
area (part of bad with
Andhra Pradesh) are binding on and en-
forceable by the Andhra Pradesh Legislative
Assembly until and ubless the latter chouse
to amend or repeal them. In ticular
case re us the offence of breach of privilege
and contempt committed by the said
V. Seetharamiab, Sub-Inspector of Police,
relates to a constituency in the Telan-~
g‘mn area and to a member of a constituency

that area who i8 now a member of the
Andhra Pradesh Legislative Assembly....
In May's Parliamentary Practice, 15th edition
at page 133, it is stated that it is clear that
breach of Frivilege in one Parllament may
be punished in another succeeding. Here
it is a mere case of execution of the sentence
assed b{ the former Legislative Assembly.

e legal opinion obtained by the Govemn-
ment has erred in not examining the Iaw on
the contempt or breach of privileges of the
House of Commons _and the egislative
Assemblies in India. I have no hesitation in
holding that my warrant issued to the Ins-
Q;ctor General of Police to produce the sald

. Seetharamiah, Sub-Infpector of Poli
before the Bar of this Aasembly, on 23-3-198
to receive the punishment of admonition is
perfectly valid.... But on that day I cﬁ“e a
ruling that if a petition of unconditional
aspolo admitting the gullt b%é!u accused

ub-Inspector of police is filed ore me on
28.3-13S7 I am prepared to accept it and
withdraw the Case. But as the consensus of
opinion of the House was that the said
Sub.-Inspector of Police should pers
come before the Assemnbly and présent

to me and as thst much is necemary
on account of the prolongn! ot the case
for four years and three montha caused by him

or on his behalf. I hereby order that the sald
V. Seetharamiah, Sub-! of Police

should be present in person on 28-3-1g87°

‘MH?-MUI‘H“.&Mm&hdhwruhu‘hhﬂlﬂn.
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at $-30 p.m, before me in this Legilative

Assembly. f! he then presents a petdition

of unconditional apolo admitting hys guilt

I sball accept it end withdraw the case

t him. Otherwise, he will be admoni-
before the Bar of the Assembly by me.

The warrant is suspended till 28-3-57 es the

Inspector General of Police promised to pro-

duce him on the date I Ax.”

On the 15th April, 1957, Shri Seetha-
ramiah, the sub-inspector, appeared before
the Bar of the Assembly. The Spmker
announced that the Hyderabad Legslative
Assembly, of which the Andhra Pradesh
Legislative Assembly was the principal suc-
cessor, had adjudged him guilty of breach of
privilege and contempt of the House for not
reporting the arrest of Shri K. L. Narasimha
Rao, M.L.A. to the Speaker and had award-
ed him the pumshment of admonition
before the Bar of the House. The Speaker
asked him if he had anything to say. Shri
Seetharamiah thereupon tendered an un-
conditional apology. The Speaker accepted
the apology and ordered him to withdraw.

Breach of Privilege by the Editor and the
printer of “Piabhat”,. BOMBAY

On the 2Ist June 1957, the Chief Minis-
ter of Bombay raised a question of privi-
lege in the Bombay Leglative Assembly
stating that the ‘Prabhat’ a Marathi Daily of
Poona, had published in its issue dated the
14th June 1957 an editorial entitled
“Bombay Legislature and Samiti Members”
in which it had attempted to induce or pro-
cure the Members of the Assembly belonging
to the Maharashtra Samiti:

(a) to commit acts of disrespect to the
House, and in particular to the
Hon. Speaker;

(b) to commit acts calculated to inter-
fere with the procedure of the
House:

(c) to commit acts of disobedience to
the lawful orders of the House, and
i:;farticular of the Hon. Speaker;

(d) generally to disregard and flow
parliamentary decorum and pro:
cedure and the rulings of the Hon,
Speaker and thereby to create
utter confusion in the conduct of
the business of the House.

The matter was referred to a Committee
of Privileges by the Speaker for examination
and report. The Committee issued a notice
to the editor (Shri V. R. Kothari) and the
printer and publisher (C. H. Gandhi) of the
paper asking them to explain their conduct
either by appearing before the Committee
or through written statements. They sub-
mitted written statements to the effect that
they could not be held guilty of breach of
privilege inasmuch as on the 14th June 1957,
when the editorial in question was printed
and published, the Legislative Assembly, the
breach of privilege of which was alleged, was
not duly and lawfully constituted and was
not in existence; and that the subject matter
of the breach of privilege was not a matter
of recent occurrence as contemplated in the
rules of the Bombay Legislative Assembly.
The printer and publisher of the paper
turther added that he, not being the editor,
had nothing to do with matters of policy
or editorial articles, and as such hago no
intention which could be attributed to him.
The editor, however, affirmed that he wrote
the editorial advising the Samiti Members to
behave in that particular manner, only with
the desire and motive of ushering in real
democracy and popular administration in
the State.

The Committee considered these replies
and examined first the question whether the
Legislative Assembly was duly constituted
on the 14th June 1957, when the editorial
appeared in the paper. It found that the
Bombay Legislature had already been con.
stituted on the 5th April 1957 when the
necessary Gazette notification in terms of
Section 73 of the Representation of the
People Act, 1951,* was issued after the
second General Elections.

*Buctiam 79 of the AFpro®iios of tbe Pouple Act. 19310 0aV ¢

*Where & ffRera) ¢laction s heid foe thir o o 3W-a«um¢nh¢,?::ﬂur£z:t& Cayul hm&y,h "‘::“3
R PR e O R Y T
Mﬂmua—&!m&hwuh comatituted .
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As regards the question whether the con-
tents of the editorial constituted a breach of
privilege, the Committee found that the edi
torial, while exhorting the Samiti Members
of the Legislature to behave in a particular
way, also contained inter alia the following

passages:

(i) “There is no reason to care even
for what is called parliamentary
practices and etiquette.”

(ii) “There is absolutely no reason of
feeling any qualms about parlia
mentary practices.”

(iii) "Our M.L.As should raise a
clamour. .. ... transforming the
Legislature into a vegetable or fish
market."

(iv) "There is no need to care for par-
hamentaly or any other sort of
etiquette.”

(v) “They should flout...... whatever
the ruling that is given by the
Speaker. Even if they are order-
ed to leave the House, that order
should be flouted.”

The Committee, therefore, held that “the
editor is guilty not only of breach of privi-
lege of the House, but also of contempt of
the House and its Hon. Spcaker.” As re
gards the printer and publisher, it held
that “he also is guilty of the breach of privi-
legs and of contempt, as he cannot under
the law escape the responsibility for matters
which are printed and published by him.”

The Committee, therefore, recommend-
ed that;

"In respect of the printer and pub-
lisher. .. . the ends of justice would
be met by administering to him a
stern  admonition after calling
him at the bar of the House.

In respect of the editor, it said:

r’;tttgto posilt'ion ts different. Evmllgegh
w statement, far from being o
he h:‘ tried to aggravate the mm whm%

he has committed by writing the articls fn
question.... The editorial in question seeks
to undermine the very foundations of pariia-
mentsry system of government. In the cir-
cumstances, we are inclined to view this
matter very  seriously. W therefore,
recommended that the editor Shri V. R. Kothar}
should be called to appear at the Bar of the
House and should be further asked % give
an unconditional apology for hls acta and
should publish the same in all the daily news-
papers of this State at his ooat and until he
does so he should remain in imprisonment
till the House is prorogued.”*

The Report of the Committee was taken
for consideration by the House on 20th
July 1957. Before the motion for -con-
sideration was moved, the Speaker stated
that the editor and the grmccr and pub-
lisher of the paper had been asked to be
present in the House and that they might
make a plea before the House, if they so
desired. The editor, Shri Kothari, who
was present, then made a statement. The
printer and publisher, Shri Gandhi, was
not present in the House. After the editor
had withdrawn, the Chief Minister of
Bombay, Shri Y. B. Chavan, moved the
motion that the House “accepts the findings
ot the Committee and accordingly resolves:

(i) that Shri C. H. Gandhi, printer
and publisher and Shri V. R.
Kothari, editor of the daily
‘Prabhat’ of Poona are adjudged
guilty of breach of privilege and
of contempt of this Hon. House
and of the Speaker; and

(ii) that they may, therefore, be called
to appear at the Bar of the House
and be administered a stern ad-
monition by the Hon. the
Speaker.”

Explaining the motion, the Chief Minis-
ter said that although the punishment re-
commended by the Committee was justified
and appropriate, the House might take a
lenient view of the matter in the case of
the editor, in view of the fact that he was
an old gentleman and a former Member
of the Bombay Assembly and also because it
was the first breach committed by him and

C i A ding to one Minute of Dissent, no breach of

*Twe Minutes of Dissent wert u; to the Report by three Members of the
hdhuu-h a8 the ‘was not in existence as a ‘duly and legsally functioning Amhi-r‘wm 14th June 1957, uhln the
“:dlhe u'nlf'du odm:_hl asa were - ":l:d.:ﬁn:t&em;nm% ux‘nol l.l.hlll pn mug
-amndumm whﬁmhﬂdﬁb&
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ic the ltte of the Bombay Assembly. The
leader of the opposition who spoke on the
motion, suggested an amendment that the
word “stern’” might be deleted from the
motion. This amendment was accepted
and the motion as amended was carried by
210 votes to 86. The editor was then call-
ed again to the Bar of the House and the
Speaker admonished him as follows:

“Shri V. R. Kothari, the House adjudges
you gullty of the breach of its privilege and
also gulty of contempt of the House and it
Speaker for writing the editorial article under
the caption “Bombay Ieﬁislature and Samitl
Members"” in the issue of the daily 'PRABHAT'
dated the 14th June, 1857. The editoria: m
question interferes with the due and proper
procedure of the House and shows complete
disregard and disrespect for partiamentary
decorum, practice and procedure; it also seeks
to lower, in the estimation of the public, the
authority and dignity of the House and lts
Speaker. I, therefore, in the name of the
House administer you an admonition for the
offences conunitted by you.”

On 24th July, 1957, Shri C. H. Gandhi,
the printer and publisher of the paper was
also summoned before the Bar of thc House
and admonished by the Speaker in the same
manner as the editor.

[ ] * L]

Leakage of the Budget. KERALA

On 7th June 1957, before presenting the
State’s budget for the year 1957-58 to the
State Legislative Assembly, the Finance
Minister of Kerala made a statement in the
House referring to the alleged leakage of
the budget by a local Malayalam daily
Kaumudi, which had published in its issue
of 5th June, 1957, what purported to be a
summary of the budget estimates for the en-
suing year. The Minister said that vigor-
ous investigation of the matter had been
ordered by the Government and a case had
been registered under the Official Secrets
Act against the printer and publisher of
the paper and that further information as

and when available would be farnithed to
the House whenever required. A member
of the House, Shri Narayana Kurup, there-
upon represented that since a prima facie
case of breach of privilege had been made
out, the Speaker should refer the matter to
a Committee of Privileges, The Speaker
who gave his ruling on the 10th June
observed as follows:

.“Iihe tm?l:‘ uli on ai matter &.H
similar to this is the one given
Ananthasayanam Ayyangar, Spelxn. Lok
Sabha, in 1886.°........ 000000

The circumstances here make it still less a
question of privilege. In order to teke the
House into confidence the Finance Minister bes
utilised the earliest opportunity that wes cap-
able of being used to lay before the House ail
available facis stating also the steps taken
Government to investigate into the matier
bring the offenders to book  For a determina-
tion of the question as to whether there hes
been a breach of privilege necessitating a refere
ence to the Committee of Privileges, precedents
of the Mother of Parliaments, and that of our
Lok Sabha which should guide us, do not allow
me and present before me a case justifying an
order by the Speaker, for _reference of this
matter to the Committee of Privileges. I fall
to understand that special advantage i3 going
to be gained it the matter is referred to a Com-
mittee excegt that to a large extent the Com-
mittee will have to cover again the same
which had already been gone into by the Gove
erpment. Further, from the point of view of
propriety also, a parallel enquicy to the one that
1s already being made by the Governsnent will
be out order.

1 am sure that the Finance Minister will keeg
the House informed of the further developméen
at the appropriate time.

In the circumstances that I heve adverted to
in detail and in the interests of the due enfosce-
ment of law, I hereby give this g:n'ble Hou:g

my considered ruling t the mmitsee
Privileges need not be seized of this matter,

because it is Quite unnecessary.”

* L] [ ]
Lok Sabha
Premature publication of an Answer to
Question

On 26th July, 1957, Shrimati Renu
Chakravartty, a Member of Lok Sabha, rais-

Shn A.K. G

*On rd Marchs 1936, two Members of Lok Sabha Shri A.K. O
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ed a point of privilege that the Press Infor-
mation Bureau had released to the Press an
answer to an Unstarred Question which was
originally put down on the Order Paper
for answer on the 23rd july, 1957, but was
laser converted into a Starred Question for
answer on the $lst July, 1957,

The following day, the Speaker observed:

“This matter was raised as a breach of pri-
vilege. The n Information Oficer
mtra ltnui'bo{&cmtny ae(l [ :?hlhahm
Fo) o the an v
% the Sarewmry”

The Speaker then read out the contents
of the letter to the House, whereupon the
matter was not proceeded further, as no
€urther action was considered necessary.

(House of Commans)

U.K. Demand for Definition of Parliamen-
tary Privilege

On the lith April, 1957, in the House of
Commons, U.K. Mr. Iremonger, M.P,
stated that there was considerable public
doubt and anmsicty on the general question
of the nature and extent of Parliamentasy
Privilege and requested the Leader of the
House to grant some time for discussion of

a Motion put on the Order Paper in the
name of six Members including hinself.

The Motion read as follows:

“That it be an instruction to the Com-
mittee of Privileges, in view of the
prevailing public uncertainty and
anxiety on the matter, to prepare
and submit to the House a report
which shall define the nature and
clarify the purpose of Parliamen-
tary Privilege; and recommend a
procedure designed to secure its
equitable protection.”

Mr. Butler, Lord Privy Seal and Leader
of the House promised to give due con-
sideration to the motion, but advised the
Member to take his chances through a
ballot for the Private Members’ Motion.

He also recommended to the House to
consider some very valuable statements con-
tained in the Report of the Select Commit-
tee on the Official Secrets Acts of 5th April,
1989, which included the following weighty
words of Sir William Blackstone:

“The dignity and independence of the two
Houses are in great megsure preserved
keeping their privileges indefinite”

The matter was not discussed any further.

The Legislature tries to keep pace with
the changing order by making fresh laws
and amending old ones; it is, however, for
the Court to carty out what the Legislature
lays down and to interpret it in a way
which brings out the understanding of the
social forces at play, so that the interpreta-
tian may make things smoother in a chang

ing world.

—SHRI JAWAHARLAL NEHRU

in his address to the Conference
of Law Ministers in New Delhi
on 18th September, 1957.



Constitutional Developments

CONSTITUTION OF INDIA: SCOPE OF ARTICLES 2, 3 AND 4 PETITION
AGAINST THE DISINTEGRATION OF HYDERABAD STATE: JUDGE-

MENT OF THE ANDHRA PRADESH HIGH COURT.*

The validity of the States Reorganisation
Act, 1956, and the disintegration of the
former State of Hyderabad under that Act
were questioned in a recent petition filed in
the Andhra Pradesh High Court by one
Shri Srikishan, a resident of Hyderabad.
The petition prayed for a declaration by the
Court that the Government of India had no
legal or constitutional jurisdiction or
authority to introduce the draft Re-organiza-
tion Bill in Parliament which aimed at the
disintegration and trifurcation of the
Hyderabad State and for the Parliament to
decide things that way and that the Act
passed was wltra vires of the Constitution
and was illegal.

The main contention of the
was that:

petitioner

(i) The continued existence of the
State of Hyderabad was'guaranteed
by the Constitution, and Article
3°® was not intended to abolish
States but only to make alterations
in their area or boundaries;

(ii) Article 3 presuppased the existence
of States and the provisions of that
Article could not be invoked to
implement the scheme of integ-
ration or disintegration of States;

(iii) The conditions peecedent laid down
in the proviso to Article 3 were not
complied with, é.e., neither the
Bill was introduced on the recom-
mendation of the President nor
the views of the concerned States
were ascertained; and

~ iv) The constitutional procedure pre-
scribed for amending the (gm
stitution under Article 868¢ was
not strictly followed.

The learned judges (Chief Justice Subba
Rao and Justice Jaganmohan Reddy) who
heard the petition, did not accept the  con-
tention of the petitioner that “the Coneti-
tution gave any inviolable and immutable
guarantee for the continued existence of the
State of Hyderabad".

*Srikishan Vs the Swmie of Andbre Pradesh—Writ Pasition No. 1081 of 1936,

**Asdclm 2 and § of the Constitution eteses ®

“3. Perliament may by law ndwit into the Uniom, or eadlish, new szl 0u ruch terme and ennditions s ¢t Glnds #t.

“3. Pasliaoedt sy by law—

(a) Earm a new State by teparation ol tervitorT{rom any State or BY unidag hwo or csses ta (@ or 295 of § el or by waitiag xay mviesy

10 a purt of any State ;
(3) iocrease the arca of any State ;
(s} diminisb the ares of any State ;
{d) at &z the boundaries of sey State ;
{¢) nitor the name of a0y State :
tl-h.:;‘éf 2:}5.:,'2‘11‘:.‘.‘5..‘.4 To the Bill aflocts the arca
A

e Legisiatare o
expieexd.”

tArticle 368 of the Constitution sta tes :
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Regarding point (i) in the petitioner's
contention, they said:

“There is no expreae provision In the Con-
stitution guaranteelng the continued existence
of the State. Indeed, Article 368 of the Con-
stitution provides for the amendment of the
Constitution in the manner prescribed there-
under....That apart, Article 4* of the Con-
stitution enables Parliament %0 make laws
referred to in Articles 2 and 8 providing for
amendment of the First and the Fourth Sche-
dules and for making supplements), incidental
and consegquential provisions. ,. It is, there-
fare, abundantly clear that not only #s there
no constitutional guarantee to continue the
State of Hyderabad for ever, but the provi-
sions of the Article recognising it could be
amended or deleted in the manner presciib-
ed by the Contribution.”

accordingl{ did so. There is, therefore, no
substance in this connection.”

Regarding point (iv), the judges said:

“The argument that the Hyderabad State
was omitted in the First Schedule of the Con-
stitution without followi the prescribed
procedure laid down in Article 368 camnot
also be sustaincd in view of Article 4 of the
Constitution. Under Article 4, any law
referred to in Article 2 or in  Article 8
shall contain such provisions for the amend-
ment of the First Schedule and the Fourth
Schedule as may be necessary to give effect
to the provisions of the law and may also
contain such supplemental, incidental and
consequential provisions as Parliament may
deem necessary, and np such law as aforesaid
shall be deemed to be an amendment of the

Constitution for the purposes of Article 368...
The amendment authorised to be made under
Article 4 shall be deemed to be taken away
from the category of amendments provided
under .eréicle 368, tahnd 1ﬂzttzreioxet.tlie procsdurf
““The petitioner contends that Article 3 pre- LA L o L L gl il S
suppases an exming State and the cont?nu- e;.gfgboﬁd‘pams:g;m lizn ofexg_::isel\c:t '{;:
x_‘g‘l"f‘“ "id wha i; °°g:‘°mf1°tf‘zh i“b the power conferred on it by Article 4 of the
dar‘c e ia onyl a ’E't‘ ’“s,n erf: “° * ef oun- Constitution, If so, it, _therefore, follows
oth:-' Sotratme 2 "'.2 ?l‘:atp:}: by Xrticl R "i‘; :;'tm‘l’r‘l’_! that the deletion of the State of Hyderabad
tended to do away with an existing State frc:‘m the First Schedule was valid.
altogether. It is true that Article 3 operates Further, presumably in  super-abundant
on an existing State But there is nothing in caution, the Constitution (Seventh Amend-
the Article which precludes Parliament from ment) Act, 1956, was passed by Parliament...
€ awny the entire oveq of 8 Sutle o S meqie ot the oo stitntion  and the. subsit:
. u N
::g?hear %ﬁ:’te,%tate or to increase the area of tuted Schedule omitted the Hyderabad State"”
“The Constitution (Seventh Amendment)
Act, 1956, was passed by Parliament follow-
ing the procedure laid down by Article 368
of the Constitution.”

As regards point (ii) of the petition, the
Judges observed:—

Regarding point (iii) they said:

“Nor are we satisfied that the Bill was
introduced in Perliament in disregard of the

roviso to Article 3 of the Constitution Noth-

g has been placed before us to show that
the Bill had been introduced without the re-
conmendation of the President. That apart
Article 255°® of the Constitution precludes
Courts from questioning the valldity of an
Act on the ground that such previous sanction A
was not gtven...... In view of this Article . L
the Act cannot be questioned on the ground
of want of previous recommendation of the
President. The proceedings of the Andhra
Legislative Assemblv. the Mysore Legiclative
Assembly and the Bombay Legislative Assem-
bly _ established that the Bill had been refer-
red the President to the Legislatures of the
respective States for expressing their views
thereon within the prescribed period, and they

In view of these the learned Judges
concluded:

“For the foregoing reasons, we hold that
the disintegration of the State of Hyderabad
was constitutionally valid.”

CONSTITUTION OF THE F¥FEDER-
ATION OF MALAYA

On 3ist August, 1957, the Federation of
Malaya became an independent State with-

SArticle 4 of the Constitution states 1
*g. () Any lew referred to in Article 2 or Article 3 shall in such provhi for the d of the First Schedule and the Fourth
Bchadule as may be necesary to give effect to the provisions of the law and also contain such ugplam-nul. Incidental and conse-
islons ( provisions as to rep lon in Parli ml.nthu' ol or Loghl of the State or States
by ruch law) as may deem necessary.

(i} No such law as af: id shall be d d to be an of this Constitution for the purposes of Article 468."

N.B.—Tha First Schadule tains the and territories of Kk ad il ins th o
. _..’i;w $0 och Biote I:ﬂl'bl Z !'l:-' the States forming the Indian Union and the Fourth .

S8 Article 233 of the Constitution states 1

“No Act of Pasll or of the Leglhl of a State and no provision in uch Act shall be invalid by reason onl some recommend-
ation or previ el q 'h’ﬂ:h"" Trutios w-n:tnﬂ'm.mthhtm'udm" iy
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in the Commonwealth. The Bill granting
Malaya independent sovereign $tatus was

ed by the British Parliameift on  $lst
uly, 1957, and received the Royal Assent on
August 1, 1957.

Important provisions

The Executive:

The new Malayan Constitution provides
for a Head of State who would be known as
the Yang di-Pertuan Agong. He would be
elected for a five year term by the Malay
Rulers from amongst their number and
would be succeeded in rotation by the
Rulers of other States on a basis of seniority.
In matters other than those within his dis-
cretion, he would act in accordance with the
advice of the Federation Cabinet or of a
Minister acting under the Cabinet's general
authority. He would appoint the Cabinet
which would be collectively responsible to
Parliament, on the advice of the Prime
Minister (Perdana Mantri). Al Cabifiet
Ministers would have to be members of one
or other of the two Houses of Parliament.
The Head of State would appoint as Prime
Minister a member of the House of Re-
presentatives, who, in his opinion. was cap
able of commanding the confidence of that
House.

The Legislature:

The Federation Parliarm-nt  (Majlis)
would consist of a Senate (ldewan Negara)
and a House of Representatives (Dewan
Ra’'ayat). The Senate would have 38 mem-
bers of whom 22 would be elected (two
from each State), and 16 would be appointed
by the Yang di-Pertuan Agong. The
Senate would be presided over by a Presi-
dent  (Yang di-Pertua Dewan Negara)
chosen from among its members. The

Senators would have to be not less than 30
years of age.

The House of Representatives would have
eventually 100 members (at first 104) elect-
ed in single-member constituenédies by cii-
zens who must have attained the age of 21,
which is also the minimum age for election

to the House. The Speaker of the House
(Yang di-Pertua Dewan Ra'ayat) would be
chosen from among its own members.

The Judiciary:

There would be a Supreme Court whose
judges would be appointed by the Head of
State in consultation with the Rulers, the
Prime Minister, and a Judicial and Legal
Service Commission.  judges would hold
office until they attain the age of 65 years.
They can be removed from office’'on grounda
of misbehaviour or inability or infirmity of
body or mind, only on a representation
made by the Prime Minister, or the Chief
Justice in consultation with the Prime Min-
ister, to the Head of State and after a re-
ference by the Head of State to an indepen-
dent judicial tribunal.

Important Articles®* of the Constitution
relating to the Federal Legislature are given
below:—

Federal Legislature

Constitution of Parliament

44. The legislative authority of the
Federation shall be vested in a Parliament,
which shall consist of the Yang di-Pertuan
Agong and two Majlis (Houses of Parlia-
ment) to be known as the Dewan Negara
(Senate) and the Dewan Ra'ayat (House of
Representatives).

Composition of Senate

45. (1) Subject to clause (4), the Senate
shall consist of elected and appointed mem-
bers as follows:

(a) two members for each State- shall
be elected by the Legislative
Assembly of that State.

(b) sixteen members shall be appointed
by the Yang di-Pertuan Agong.

(2) The members to be appointed by the
Yang di-Pertuan Agong shall be persons who
in his opinion have rendered distinguished
public service or have achieved distinction

'ﬂcmbmdmnmedaﬂmwwmanﬁMMhmmn
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in the professions, cmmerce, industry, agyi-
culture, cultural activities—or sacial service
or are representative of racial minorities or
are capable of representing the interests of
aborigines.

(3) The term of office of a member of
the Senate shall be six years and shall not be
affected by a dissolution of Parliament.

(4) Parliament may by law—

(a) increase to three the number of
members to be elected for each
State;

(b) provide that the members to be
elected for each State shall be so
clected by the direct vote of the
electors of that State;

(c) decrease the number of appointed
members or abolish appointed
members.

Composition of House of Representatives

46. (1) The House of Representatives
shall consist of one hundred elected mem-
bers except that the first House of Re-
presentatives shall consist of one hundred
and four.

(2) After the completion of the &nt
census to be taken after Merdeka Day
Parliament may by law alter the number of
members of the House of Representatives.

Qualificativns for membership 'of Parlia-
ment

47. Every citizen resident in the Feder-
ation is qualified to be a member—

(a) of the Senate, if he is not leas than
thirty years old,

(b) of the House of Representatives, if
he is not less than twenty-one years
old.

Absence of a member.

52. If a member of either House of
Parliament is without the leave of the House
absent from evexy sitting of the House for a
igriod of six months the House may declare

is seat vacant.

Carugl veeancios

54. Whenever there is a casual
among the members of ecither House of
Parliament it shall be filled within sixty
days from the date on which it occurs, and
an election shall be held or an appomtment
made accordingly.

Summoning, prorogation and dissolution of
Parliament

55. (1) The Yang di-Pertuan Agong shall
from time to time summon Parliament and
shall not allow six months to elapse between
the last sitting in one session and the date
appointed for its first meeting in the next
session.

(2) The Yang di-Pertuan Agong may
prorogue or dissolve Parliament.

3) Parliament unless sooner dissolved
shall continue for five years from the date
of its first meeting and shall then stand dis-
solved.

(4) Whenever Parliament is dissolved a
general election shall be held within sixty
days from the date of the dissolution and
Parliament shall be summoned to meet on a
date not later than ninety days from that
date.

President and Deputy President of Senate

56. (1) The Senate shall from time to time
choose one of its members to be Yang di-
Pertua Dewan Negara (President of the
Senate) and one to be Deputy President of
the Senate, and shall transact no business
while the office of President is vacant other
than the election of a President.

%) A member holding office as President
or Deputy President shall cease-to hold his
office on the expiry of the term for which he
was clected or appointed a member or on
otherwise ceasing to be a member of the
Senate and may at any time resign his office.

Speaker and Deputy Speaker of the House
of Representatives

57. (1) The House of Representatives
shall from time to time choose one of it
members to be Yang di-Pertua Dewan
Ra'ayat (Speaker) and one to be Deputy

, and shall transact no  business
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while the office of Speaker is vacant other
than the election of a Speaker.

(2) A member holding office as Speaker or
Deputy Speaker shall vacate his office on
ceasing to be a member of the Housg of Re-
presenratives and may at any time resign his

office.

Oaths by members

59. (1) Every member of either House of
Parliament shall before taking his seat take
and subscribe before the person presiding in
the Hotuse an oath, but a member may be-
fore taking that oath take part in the election
of a President of the Senate or Speaker of
the House of Representatives.

(2) ¥ a member has not taken his seat
within three months from the date on which
the House first sits after his election or such
further time as the House may allow, his
seat shall become vacant.

Address by the Yang di-Pertuan Agong

60. The Yang diPertuan Agong may
address either House of Parliament or both
Houses jointly.

Parliamentary procedure

62. (3) each House shall, if not
unanimous, take its decision by a simple
majority of members voting; and the person
presiding shall cast his vote whenever neces-
sary to avoid an equality of votes, but shall
not vote in any other case.

(4) In regulating its procedure each House
may provide, as respects any decision relat-
mg to i proceedings, that it shall not be
made except by a specified majority or by a
specified number of votes,

Privileges of Parliament

. 63. (1) The validity of any proceedings
w either House of Parliament or any com-

mittee thereof shall not be questioned in any
court.

(2) No person shall be liable to any pro-
ceedings in any court in respect of anything
said or any vote given by him when taking
gutjn any proceedings of either House of

arliament or any committee thercof.

(3) No person shall be liable to any pro-
ceedings in any court in respect of anything

published by or under the authority of
either House of Parliament.
Clerks of Senate and House of Re-

presentatives

65. (1) There shall be a Clerk to the

Senate and a Clerk to the House of Re-
presentatives.
(2) The Clerk to the Senate and the

Clerk to the House of Representatives shall
be appointed by the Yang di-Pertuan Agong
and, subject to clause (3), each shall hold
office until he attains the age of sixty years
or such oiher age as Parliament may by law
provide unless he sooner resigns his office.

(3 The Clerk to the Sepate and the
Clerk to the House of Representatives may
be removed from office on the like grounds
and in the like manner as a judge of the
Supreme Court, except that the represen-
tation shall be a representation made by the
President of the Senaie or, as the case may
be,” the Speaker of the House of Re-
Presentatives.

Exercise of legislative power

66. (l? The power of Parliament to make
laws shall be exercised by Bills passed by
both Houses (or, in the case mentioned in
Article 68, the House of XRepresentatives)
and assented to by the Yang di-Pertuan

Agong.

(2) Subject to Article 67, a Bill may
originate in either House.

(3) When a Bill has been passed by the
House in which it originated it shall be sent
to the other House; and it shall be present-
ed to the Yang di-Pertuan Agong for his
agsent when it has been passed by the other
House and agreement has been reached bet-
ween the two Houses on any amendments
made in it or when it is required to be s
presented under Article 68.

(42 The Yang di-Pertuan Agong shall
signify his assent to a Bill by causing the
Public Seal to be affixed thereto, and after
assenting to a Bill he shall cause it to be
published as a law.



Journal of Parliamentary Information

(3) A Bill shall become law on being
assented to by the Yang di-Pertuan Agong,
but no law shall come into force until it has
been published, without prejudice, how-
ever, to the power of Parliament to post-
pone the operation of any law or to make
laws with retrospective effect.

Restriction on introduction of Bills and
moving of amendments involving tax-
ation, expenditure, etc.

67. (1) A Bill or amendment
provision for—

making

(3) imposing or increasing any tax or
abolishing, reducing or remitting
any existing tax, or

(b) the borrowing of money, or the
giving of any guarantee by the
Federation, or the amendment of
the law refating to the financial
obligations ot the Federation;

(c) the custody of the Consolidated
Fund, the chaiging of any money
on the Consolidated Fund or the
abolition or alteration of any such
charge;

(d) the payment of moneys into the
Consolidated Fund or the pay-
ment, issue or withdrawal from
the Consolidated Fund of any
moneys not charged thereon, or
any increase in the amount of such
a payment, issue or withdrawal;

(e) the compounding or rémission of
any delt due to the Federation;

(f) the assignment of a tax or the mak-
ing of a grant to any State;

(g) the receipt of moneys on account of
the Consolidated Fund or the cus-
tody or issue of such moneys or the
audit of the accounts of the Feder-
ation or a State;

shall not Le introduced or moved except by
a Minister, and a Bill making provision for
any such matter shall not be introduced in
the Senate.

(2) A Bill or amendment shall not be
deemed to make provision for any of the
said matters by reason only that it provides—

(a) for the imposition or alteration of
any fine or other pecuniary penalty
or for the payment or demand of a
licence fee or a fee or charge for
any service rendered; or

(b) for the imposition, aiteration or
regulation of any tax or rate by
any local authority or body for

local purposes.

Assent to Bills .passed .by .House of Re-
presentatives only

68. (1) Where a money Bill is passed by
the House of Representatives am{: having
been sent to the Senate at least one month
before the end of the session, is not passed by
the Senate without amendment within a
month, it shall be presented to the Yang
diPertuan Agong for his assent unless the
House of Representatives otherwise directs.

(2) Where—

(a) a Bill which is not a money Bill is
passed by the House of Represen-
tatives and, having been sent to the
Senate at least one monith before
the end of the session, is not passed
by the Senate or is passed by the
Senate with amendments to which
the House of Represencatives does
not agree; and

(b) in the following session (whether
of the same Parliament or not) but
not earlier than one year after it
was first passed by the House of
Representatives the same Bill, with
no other alterations than those
mentioned in clause (3) is passed
again by the House of Represen-
tatives and sent to the Senate at
least one month before the end of
the session and is not passed by the
Senate or is passed by the Senate
with amendments to which the
House of Representatives does not
agree,

the Bill shall, unless the House of Re-
presentatives otherwise directs, be presented
to the Yang di-Pertuan Agong for his assent
with such amendments, it any, as may have
been agreed to by both Houses.
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(3) The alterations referred to in clause
(2) are alterations certified by the Speaker
of the House of Representatives to be neces-
sary owing to the time which  has elapsed
since the Bill was passed in the earlier session
or to represent amendments made in that
session by the Senate.

(4) When a Bill is presented to the Yang
di-Pertuan Agong in pursuance of this

Article it shall bear a certificate of the
Speaker of the House of Representatives,
that the provisions of this Article have been
complied with, and that certificate shall be
conclusive for all purposes and shall not be
questioned in any court.

(5) This Article does not apply to any
Bill for making any amendment to  this
Constitution.*®

dﬂll- Vwmn_ndﬁg votes of not less than
¥ Constitution,

imendment of & State

133¢ 1.8—9.
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INTER-PARLIAMENTARY MEETINGS AT NICE (APRIL 1957)

On the invitation of the French National
Group of the InterParliamentary Union,
the Inter-Pariiamentary Council, the Execu-
tive Committee and the seven Standing
Study Committees of the Union met at
Nice (France) from the 23rd to the 28th
April 1957. The meetings were attended
by representatives of 39 out of the 49
National Groups. An outstanding feature
of this spring session was the attendance of
a number of Asian countries—Iraq, Pakistan,
India, Ceylon,” Thailand, Laos and the
Philippines.

The Indian delegation to the meetings
was composed of Pandit H. N. Kunzru,
M.P. (Leader), Shri Kotha Raghuramaiah,
M.P., Shri B. C. Ghose, M.P. and Shri S. L.
Shakdher, Joint Secretary, Lok Sabha (Sec-
relary of the delegation).

Inter.Parliamentary Council

The following subjects were put down by
the Inter-Parliamentary Council on the
agenda of the Inter-Parliamentary Confer-
ence to bc held at London in September,
1957:—

(i) The Refugee Problem;

(ii) The Influence and Control of Par
liament over the Government; and

(iii) The Stabilisation of Prices of
Primary Products.

Pandit Kunzru and Shri Raghuramaiah
took rt in the deliberations of the
Council.

Standing Study Committees

The Standing Study Committees held
individual meetings. The subjects discuss-

ed by them included (i) The Means of
Strengthening Collaboration between the
I.P.U. and the United Nations; (ii) The
Principles guiding the Development of
Regional Activities within the Framework
of the L.P.U.; (iii) The Functions of Parlia-
ment; (iv) Adoption of a Uniform System
of Weights and Measures; (v) The Techni
que and Problems of Planning in Under-
Developed Countries; (vi) The Develop-
ment of Trade Unions and the Organisa-
tion of Labour in Non-SSelf Governing
Territories; (vii) The Possibilities of Setting
up an International Police Force; (viii)
The Responsibility of Parliament in the
Solution of Disarmament Problems; (ix)
The Problem of Refugees; and (x) The
Removal of Barriers o the ¥ree Exchange of
Information between Countries,

Pandit Kunzru attended the meetings of
the Political and Organisation Committee
and the Judicial Committee.  Shri Raghu
ramaiah attended the meetings of the
Committee on Social and Humanitarian

uestions and the Committee on Reduction
of Armaments, while Shri Ghose attended
the Committee on Economic and Financial
Questions. Pandit Kunzru was re-elected
Vice-Chaitman of the Political and Oigani
sation Committee.

Sub-Committees

The following three Sub.Committees also
met from the 18th to the 20th April 1957:

(i) Juridical ~ Sub-Committee: Thk
Sub-Committee was entrusted with
the conduct of enquiry into the
different types of Parliament
existing in the world.

(ii) Social Sub-Committee: This was
set up by the Executive Commit-
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tee during the Bangkok Confer-
ence in November 1956. It studi-
ed the various adpects of the
Refugee problem,

(iii) Economic Sub-Committee: The
question before this Sub-Commit-
tee was the stabilisation of prices
of primary products. India was
represented in this Sub-Committee
by Shri B. C. Ghose.

All the three Sub-Committees submitted
their Reports to the main Committees.

Execucive Committee

Shri Shakdher, Secretary of the Indian
Delegation, attended the meeting of the
Executive Committee of the Autonomous
Section of the SecretariesGeneral of Par-
liaments.  His report on “The Rudgetary
System in Various Countries” was discussed
at the meeting. It was decided that there
should be a full discussion of the whole
subject at London and thereafter a final re-
port should be drafted



CHAIRMAN'S ADDRESS TO THE CONFERENCE OF PRESIDING
OFFICERS, JAIPUR®

Friends,

I join our friend, the Hon'ble Speaker of
Rajasthan, in welcoming you to this ancient
and historic city of Jaipur. More than three
years ago, the then Speaker of Rajasthan
extended an invitation for holding the Con-
ference of Presiding Officers in Rajasthan.
But others pressed for holding the Confer
ence in their States and we had to put off
holding the Conference here.

Glory of Rajasthan

Rajasthan, as you all know, is the collec-
tive and classical denomination of that por-
tion of India which was the abode of Rajput
princes. Known as Rajwara in the familiar
dialect of these parts, Rajasthan is the land
of legends—legends which inspired the people
of this country for ages past. Here ruled
Virat of Matsya, at whose court Arjun, the
Pandava hero, disguised as Brihannala,
taught dancing and music to his would-be
daughter-in-law, Uttara. Through Rajas-
than flowed the river Sarasvati on whose
banks sages and seers worshipped and com-
posed their inspiring hymns.

From the eighth century onwards Raj-
putana played a conspicuous™ part in the
history of northern and western India. Dur-
ing the Mughal period the Rajputs fought
stubbornly to preserve their independence
and culture. Todd has paid eloquent tri-
bute to their heroism. To quote his words:
“Rajasthan exhibits the sole example in the
history of mankind of a people withstanding
every outrage barbarity can inflict or human
nature sustain, and bent to the earth, yet ris-
ing buoyant from the pressure and making
calamity a whetstone to courage.”

On the 30th March, 1949 the State of
Rajasthan was inaugurated by the late Sar
dar Vallabhbhai Patel and a new integrated
State thus came into being.

Jaipur is not only a city of palaces but a
city in the ancient Indian culture. We are
grateful to the Speaker of the Rajasthan
Assembly for the opportunity that he has
given to us to visit this historic city. I hope
the Presiding Officers will immensely enjoy
their stay here and time permitting wvisit
other places of historical importance for
which Rajasthan is famous.

Reorganisation of States

Since we met in Madras in September last
year, many changes have taken place in the
national field. The political map of India
was redrawn with the implementation of the
States Reorganisation Act. As against the
hitherto 28 constituent units comprising the
Indian Union the Reorganisation Scheme
provided for only 20 units—14 States and 6
Centrally-Administered Territories,  The
new States and Territories are grouped
together in five different Zonal Councils
which would discuss and make recommenda-
tions to the Centre with regard to matters of
common interest in the field of economic
and social planning, border disputes, linguis
tic minorities, inter-State transport and any
matter connected with and arising out of the
reorganisation of States.

Although the task of redrawing the politi-
cal map of India has been completed, the
more exacting task of consolidating and
stabilising these administrative units remains.
As I said in the last conference, the major
problem before the country, Parliament and
Legislatures, is one of national consolidation.

The Conference of Presiding Officers by
holding its annual sittings in different
States of the country plays a significant role
in this respect and helps to serve this cause
of national consolidation. Valuable per-
sonal contacts are established and a spirit of
comradeship is created which is carried to

*Full text ofth¢ Address delivered by Shri M. Ananthssaysnsm Ay¥enger; Spesker, Lok Sabha;to the aonfmnce
of Presiding Officers held at Jaipur, on 14th October, 1957.
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the respective States by the Presiding Offi

cers attending the Conference.
Second General Elections

An imporiant national event of recent
occurrence is the Second General Elections
following the dissolution of Parliament and
the State Legislatures. On the 4th April,
1957 the First Parliament of India elected
on the basis of universal adult franchise was
dissolved. The various State Legislatures
which came into being aftet the first general
elections also ended on various dates so as to
%rcpare for the second General Elections.

he working of the Parliamentary system in
this country has earned unanimous acclaim
from experienced parliamentarians.

While welcoming all the Presiding Off
cers who have been elected after the Gene
ral Elections from the various States, 1 shall
be failing in my duty if I do not pay a tri-
bute to the good work done by the erstwhile
colleagues, who came into being after the
First General Electioas in 1952. They work-
ed the Constitution in the real spirit of
democracy and tried to establish strong
foundations of parliamentary democracy in
their own sphere of activity contributing
thus to the general growth of democracy in
India as a whole.

For a long time past, we have been consi-
dering the desirability of setting up a con-
vention by which the Speakers seat ought
not to be contested. But a general agree
ment in regard to the establishment of this
convention was not reached and was left to
grow in the natural course. I hope and
trust that by the time of the next General
Elections, the parliamentary system would
have so well developed and the Presiding
Officers would have conducted themselves in
such a manner that the establishment of the
convention could no longer be delayed.

Democratic Way of Life

The task of the Presiding Officers’ Con
ference from year to year is not merely to
discnss the points of procedure, but to consi-
der and devise means for the growth of
democracy in the country and also to instil
the spirit of the democratic way of life in the
minds of the masses and make them lead

such a life. The substitution of discussion,
deliberation, persuasion and decision as the
means of settling differences between indivi-
duals, parties and States, for decisions by
force, is the very essence of democracy. This
atmosphere should pervade not only in the
Parliament and the Assemblies, but in every
other Assembly including local administra-
tions and Panchayats.

The most distinguishing feature of the
First Parliainent in India has been the
expression of a singularly tolerant spirit
based on the tradition and temperament of
the Indian people. It is a matter of gratifica-
ton that the parties in Parliament and the
State Legislatures have on many occasions
subordinated their party considerations in
the interest of the nation at large. It is a
happy augury for the future of democracy
that in our Legislatures respect for the
Constitution has not been confined to iny
one party, but is shared by all the parties «nd

groups.

Parliamentary Demacracy

Parliamentary democracy no doubt meanas
a paryy system of Government. But dea
sions ought not to be purely on party bzsis.
The governing party must as far as ible
carry Opposition with them except in vital
matters. Likewise the Opposition should
also make healthy and responsible criticism
and contribute to the decision by construc-
tive suggestions. The Opposition must con-
duct itself in such a manner that in r2se
there is an offer to them to take charge of riac
administration, they may be able to imple-
ment the suggestions that they make in the
Assembly.

The proceedings of the Legislatures and
Parlixment are being watched carefully bv
the country at large. The Parliament for
the country as a whole and the Assemblies
and Councils for the States are the biggest
and most powerful institutions for guiding
human aftairs. The Parliament and the
Legislatures should, therefore, establich a
prestige for themselves and so conduct them
selves as to make every citizen feel that in
the ultimate analysis the Parliament and the
Legislatures could be looked upon for
redress of their grievances.
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The legislature must become the supreme
tnstrument for the expression of people’s
will. T am not tired of saying that there
ought to be no wrong without a remedy in
the country. If no rcmedy is obtaired
through all the other channels, the Parlia-
ment and the Legislatures must get the griev-
ance redressed. It is only then faith in Par
liamentary democracy will increase and the
Parliament and the Legislatures will become
ever increasingly the binding force and the

central authority around which the whole

country will revolve.

A healthy opposition is a sine qua non for
the growth of parliamentary democracy. 1
am glad that during the past elections, at
least so far as Parliament is concerned, the
seats of the leaders of the various groups in
many cases were not contested by members
belonging to other organised parties. I
hope that such a convention will grow in
the years to come. Consistent with this con-
vention, it is also necessary that the Opposi-
tion should abide by the decisions taken in
the legislatures where they function and
never take to direct action themselves or
encourage direct action when their view-
points are not accepted by the legislatures
where they function. Otherwise parliamen-
tary democracy will become a farce.

The prestige of Parliament also depends
upon the strength, calibre, and integrity of
its members and the manner in which they
are guided by the Presiding Officers. There
is sufficient human material both in the
Parliament and in the Legislatures. .It is
ugto you to draw them out by giving cap-
able men opportunities to exhibit their
talent and to become great statesmen and
parliamentarians. Leaders are not born, but
many of them are made.

You must induce members to specialise
themselves in various branches of adminis-
tration, so that with authority they can speak
in Parliament and shed light on the various
topics that come up for discussion and deci
sion.

Our activities during the past five years
have been diverse and varied. There has not
been any field which bas not been touched
upon by Parliament or the Legislatures in
India. The responsibility of the State for

promoting economic development and eco
nomic justice has become a firmly establish-
ed tenet of State policy. We have already
completed the First Five Year Plan and have
embarked on the Second Plan. A number of
industrial plants, both in the public and
private sectors, have been set up.

Parliamentary Committees

In keeping with the increase in the activi-
ties of the Welfare State, increased respousi-
bilities have devolved on the Legislatures.
Parliament—and this must also be the experi-
ence of the State Legislatures—is hardput tc
find adequate time for discussion of matters
of general importance. In order, therefore,
to save Parliamentary time, the discussion in
the House should, generally speaking, deal
more with policy and principles than with
details. The Committee procedure should
be made use of to a greater extent to discass
the details and the House should arrive at
conclusions after careful consideration has
been given to the details by the appropriate
Committees. 1 mentioned last year, that
this procedure was in fact adopted when the:
Parliament discussed the Second Five Year
Plan. The constitution of a large number
of Committees would enable the Parliament
to concentrate on important matters and at
the same time enable Members of Parlia
ment to familiarize themselves with the
details of administration.

Executive Encroachment

The threats to the proper functioning of
parliamentary democracy arise from the Exe
cutive who even unintentionally encroach
upon the power of Parliament and Legisla-
tures. In the matter of financial control, the
Parliament and Legislatures should mnever
lose their grip. In recent years funds have
been voted to autonomous badies and provi-
sions have been made to audit their accounts
by authorities other than the Auditor Gene
ral. I feel that wherever the Government
funds flow, the Auditor General should have
the right to examine that expenditure incur-
red by the institutions which solely depend
on the Consolidated Fund or even those who

get subsidies and grants from the Govern-
ments.

Another field of encroachment is the legis
lative field where owing to pressure of work
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and for want of time, many things are rele
gated to the rulemaking power. Stricter
watch both before and after the passing of
the Bill containing provisions for delegated
legislation has to be made by Parliament
through its standing committees.

In the matter of judicial administration
also the constitution of administrative tribu-
nals and their working should be watched.
Speed alone should not be the criterion for
the establishment of such tribunals which do

away with the jurisdiction of the normal
courts effectively.
Financial Committees

In the field of finance the House should

discuss questions of principle rather than
details. With Government entering more
and more into the economic affairs of the
country, the responsibilities of the Parlia-
ment are increasing every day. Methods
have, therefore, to the devised so that Parlia-
mentary control over the affairs of the coun-
try, particularly in the field of economic and
financial affairs, becomes more effective. At
resent we have two financial committees—
Cstimates Committee and the Public
Accounts Committee~which consider and
scrutinise the estimates and accounts in
detail. These Committees have developed a
system of working through sub-Committees.
This practice should be systematically resort:
ed to, so that Members can specialize in cer-
tain subjects. There should also be working
groups of two or three Members of the Com-
mittees to study ad koc matters in an infor-
mal manner and thereafter submit their
findings to the main Committees.

The Estimates Committee of the Lok
Sabha has recently begun at my suggestion to
examine in an ad hoc manner matters affect-
ing governmental activities of topical inter-
est, which need looking into immediately
and which should not be postponed for a
comprehensive examination at a later date.
I feel that such ed hoc enquiries at a time
when the matters are still fresh will go a long
way in effecting economy and efficiency in
governmental working. 1 suggest that you
might examine whether the Estimates Com-
mittees of Assemblies could also do likewise.

Another point to examine is to secure a
continuity in the work of the Estimates Com-
mittee, the membership of which till now
has been changing every year. The General
Purposes Committee of the Lok Sabha has
decided that the parties may observe a con-
vention, while putting up candidates for
election of the Committee, that one third of
the sitting members may change by rotation
every year.

In my last address, at Madras, 1 had men-
tioned that delays had occurred in the imple-
mentation of the recommendations of the
Estimates Committee. In order to pursue
this matter effectively, a sub.committee of
the Estimates Committee has been appoint
¢d. The subcommittee did considerable
work last year and presented eleven reports
to the House on the state of recommenda
tions in the corresponding reports. I expect
that this procedure will make the Executive
implement the recommendations more
quickly.

Last year, the estimates of the Ministry of
Defence were taken up for examination by
the Estimates Committee of Lok Sabha. This
required a special procedure since the scru-
tiny of the Defence estimates involved exa-
mination of secret problems and handling of
secret papers. 1 am glad to say that the
procedure that was devised, has been found
successful in practice and that there has not
been any difficulty in obtaining the necessary
material and information from the Ministry.

In view of the increasing number of com-
mercial and industrial undertakings in the
public sector, the question of Parliamentary
control over them has been repeatedly rais-
ed. As the Legislature provides the money
for running these undertakings, it is entitled
to know that the money sanctioned is being
properly utilised. A sub-Committee of the
Estimates Committee is keeping a continu-
ous watch on the working of these under-
takings.

A new procedure was adopted by me in
connection with the presentation of the
reports of the Financial Committees on the
dissolution of the first Lok Sabha. Under
rule 280 of the Rules of Procedure the
Speaker may, on a request being made to
him and when the House is not in session,
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order the printing, publication or circulation
of a report of a Committee although it has
not been presented to the House. In that
case the report is to be presented to the House
during its next session at the first convenient
opportunity. The 67th and 68th Reports
of the Estimates Committee (1956-57) and
the 25th Report of the Public Accounts
Committee (195657) could not be present-
ed to the Lok Sabha under rule 280 of the
Rules of Procedure as the House had been
dissolved before their presentation. It was,
therefore, decided that the requirements of
rule 280 would be met if the reports were
laid on the Table of the new House by the
Secretary, Lok Sabha.

Budgetary Reform

The question of Budgetary reform also
requires closer examination not only at the
Centre but in all the States. Some of the
more important problems which should be
examined in this connection are the Budget
year, better presentation in such a way as to
clarify the policy and the objectives which
the expenditure is intended to further, exhi-
bitions of Estimates connected with the Five
Year Plans and developmental activities, and
adoption of the programme and perform-
ance system of Budgeting. There should
also be some Parliamentary control over
borrowings by Government. A sub-com-
mittee of the Estimates Committee of Lok
Sabha is currently considering these propo-
sals,

Committee on Government Assurances

You might have experienced that unless
the Administration is vigorously pursued,
the assurances, promises or undertakings
given by the Ministers on the Floor of the
House in response to the suggestions, criti
cisms, or questions of Members often take a
long time to implement. These assuranccs,
etc. by themselves are not and cannot be
sufficient unless they are fulfilled by the Gov-
ernment and that too in time. At the Cen-
tre, we have now developed a procedure
whereby a Committee of the House makes
note of all these assurances, undertakings
etc. and statements showing action taken by
Government thereon are placed before it.
The Committee scrutinizes these statements
to see that all assurances have been listed and
implemented in time. Reports are present-

ed to the House from time to time and consi-
derable improvement has been reported dur
ing the recent years.

Government Committees

An important question involving proce-
dure and propriety refers to the cases where
the Government may appoint a Committee
to consider matters which are already under
examination by a Committee of Parliament
or a Legislature, An incident happened at
the Centre when a Ministry appointed a
committce consisting partly of Members of
Parliament to look into certain aspects of a
matter which was already under the examina-
tion by the Estimates Committee of the Par-
liament. The whole matter was examined
in consultation with the Government and it
was decided that a convention should be
observed that a Ministry should not set up a
committee *: investigate or enquire into any
matter if auy committee of Parliament is
already engaged on an examination of the
same matter, unless the appointment of such
a committee by the Government is
clearly unavoidable in public interest. If
a committee has to be appointed, no Mem-
ber of Parliament should be appointed as a
member of such a Committee except after
previous consultation with the concerned
Parliamentary Committee. The report of
the Covernment committee is not to be pub-
lished without proper consujtation with the
Parliamentary Committee. If any difference
of opinion arises between the Ministry and
the Parliamentary Committee, the guidance
of the Speaker is to be sought. This proce-
dure, of course, does not apply to a purely
departmental committee composed entirely
of officials which may be set up to examine
specific questions and whose reports are not
intended to be published.

I need nat dilate upon the importance of
Question Hour in a Legislature. It is the
very breath of parliamentary democracy.
Questions help the Members to keep the day-
to-day administration under public gaze and
thereby contribute to the establishment of an
efficient and honest administration.

In order to help Members to prepare
notices of questions, etc. an officer has been
designated, and he is available in the Notice
Office to answer enquiries and to give infor-
mation and assistance.
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Indian Parliamentary Group

As you are probably aware, an autonomous
body composed of Members of both Houses
of Parliament, called the Indian Parliamen
tary Group, has been in existence since 1949.
The Group functions as the India Branch
of the Commonwealth Parliamentaty Asso-
ciation as also the National Group of the
InterParliamentary Union. The Indian
Parliamentary Group has constituted Study
Groups on six subjectsvez., Defence, Foreign
ABairs, Food and Agriculture, Commerce
and Industiy, Education and Shipping. Pro-

sals are under consideration for constitut-
ing .the seventh Study Group on Scientific
Matters. Through the Parliamentary grant
our relations with foreign Parliaments have
developed considerably in recent years. It
arranges talks by distinguished visitors and
prominent persons. Thus, during the last
year, the Prime Ministers of Indonesia,
Burma, Ceylon, China and Poland addres-
sed Members of our Parliament, as also Mr,
Aneurin Bevan, Member of the British
House of Commons.

While Parliamentaty Delegations from
Belgium, Norway, Syria, West Gemmany,
the Netherlands and Japan visited us, an
Indian Parliamentary Delegation consisting
of 25 Members visited China in October
1956, in response to an invitation from the
Chairman, Standing Committee of the
National People’s Congress of the People’s
Republic of China. Moreover, an Indian
Parliamentary Delegation attended the
Inter-Parliamentary Conference held in
Bangkok in November 1956. In addition,
an Indian Parliamentary: Delegation also
participated in the Inter-Parliamentary
Ees?ing held at Nice (France) in April,

Inter-Pariiamentary Union

The Indian Parliament is a member of
the Inter-Parliamentaty Union for the last
nine years. We have been sending Parlia-
mentary delegations to the annual confer-
ences of the Union regularly. The Union is
68 years old. 49 countries of the world are
its members.

The Union discusses matters of inter-
national interest and passes resolutions at the
annual conferences. The Union sets up
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Study Committees to rxvposz subjects for
discussion and to draft resolutions after
careful study of the subjects involved.

India has been making an effective contri-
bution to the work of the organization. On
accasions subjects suggested by India have
been taken up for further study and later
for discussion at the conferencess Members
of the Indian delegation have also sometimes
been appointed ViceChairmen of the Study
Committees and Rapporteurs for certain
subjects.

This year the conference took piace in
London and the subjects for discussion
were (I) Discussion on the International
Affairs based on the report of the Secretary
General of the Union; (2) The Refugee
Problem; (3) The Influence of and Control
by Parliament over the Government; and
(4) The Stabilisation of Prices of Primary
Products. Resolutions were passed on the
last three subjects. The third subject, viz.,
the Influence of and Control by Parliament
over the Government was proposed by India
sometime ago and it was studied by « sub-
committee of the Union and then, by the
full Committee, and later a resolution was
drafted for discussion at the London Con-
ference. 1t is only one of the series of
resolutions on the subject and in future

conferences further resolutions will come
up for discussion. In regard to the fourth
subject—Stabilisation of Prices of Primary

Products—one of our Members took an
active part in the Study Committee which
was appointed to study and frame a resolu-
tion on the subject.

The leader of our delegation, Pandit
H. N. Kunzru, was nominated by the Indian
Parliamentary Group as a candidate for
election to the office of the President of the
Union. But later on, he withdrew his candi-
ture as it was understood that the general
feeling in the Conference was that the acting
President of the Union should be elected
unanimously and the various contestants
accordingly withdrew their candidatures.
It is noteworthy that Pandit Kunzru had
the full support of the Asian and African
countries, the U.S.SR. and the East Euro-

pean’ countries.

U ]
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Ceinmonwealth Parliamentary Conference

The next Conference of the Common-
wealth Parliamentary Association will be
held in New Delhi from the 2nd to 10th
December, 1957. India, Pakistan and
Ceylon are the joint hosts. India will bear
the cost of preconference and post-confer-
ence tours in India, the conference at Delhi
and 459, of the cost of passage of delegates.
Our guests will visit Bombay, Madras,
Bangalore, Calcutta, Agra and Bhakra
Nangal during their stay in our country.

At our last Conference in Madras, we
considered the proposal to set up an Indian
Parliamentary Service and a Committee was
appointed to examine in detail the question
of constitution of this Service in all its
aspects and to make a report thereon to the
Chairman of the Conference as early as
possible. While appreciating the idea of
having such a Service,” the Committee feel
that for the present there are paactical
dilliculties in its execution. You will con-
sider the report of this Committee.

At our last Conference, we also decided
to set up a committee of Presiding Oflicers
to consider the draft constitution of the
Inter-Legislature Association. The constitu-
tion is ready and it is now before you for
final approval.

Time-saving Dcvices

With a change in the nature and activities
of governments, there has necessarily come
a corresponding change in the nature and
volume of legislative work. Time factor
has, therefore, become the crux of the
problem. Several time-saving devices have
been evolved to enable the House to com-
plete its work within the time-limit such
as, the Business Advisory Committee
charged with the function of planning the
business of the legislature, the setting up of
Subordinate Legislation Committee and
Select Committees on Bills. I think that
much of the time can also be saved by
formial or inforwnal discussions outside the
House through various Committees or
Groups reflecting the different shades of
opinions in the House. We have to think
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of new devices whereby the business of the
House can be conducted more smoothly,
efficiently and speedily.

In order to save Parliamentary time, an
automatic vote recording equipment has
been installed both in Lok Sabha and Rajya
Sabha. The whole process from the time of
ringing the Division bells to the time of
declaring the results docs not normally take
more than four minutes as against 15 to 20
minutes taken for a Division previously.

Research & Reference Serice

With a view to assisting the Members on
matters pertinent to their legislative work
and keeping them informed of the latest
developments in various matters of topical
interest, a Research and Reference Section
was constituted in the Lok Sabha Secre-
tariat in 1950. Members have been making
good use of this Service as is evident from
the fact that during the life of the First
Parliament, this Branch answered as many
as 1,105 references from Members. In
addjtion, the Branch brings out a large
number of publications such as Brochures,
Information Bulletins and Bibliographies on
important legislative measures. Among
brochures, special mention may be made of
those on Panch Sheel, Suez Canal, UNESCO,
Atomic and Hydrogen Weapons and
Souvenir on the achievements of the First
Parliament which attracted attention. It is
also bringing out some regular periodical
publications like the Journal of Parliamen-
tary  Information, Abstracting  Service,
Atomic News Digest, Abstracts of Reports,
Masik Lekh Saar (in Hindi) and Sansadiya
Patrika (in Hindi) .

I understand that some Legislature Secre-
tariats have also recently started their
Research & Reference Service. 1 wish them
all success. We should have regular arrange
ment for exchange of all of our publications
on a reciprocal basis. I would also suggest
that we should examine the question of co-
ordination of activities so that there may be
no duplication of work.

1 may say a word about the Journal of
Parliamentary  Information, which is a
unique publication of its type in the East
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and which brings together all the Parlia-
mentary procedures and piactices that are
being continuously evolved in the Parlia-
ment and the various Legislatures in States
and elsewhere. I am glad to say that the
State Legislature Secretariats are fully co-
operatmg m providing material for publi-
cation in the Journal and I would also say
that we must continue these elforts in order
to make the Joumnal a great success.

You will be interested to know that the
Lok Sabha Secretariat has started this year
a new quarterly known as “Privileges
Digest”, comprising not only news-items
about recent privilege cases hut also study
and examination of these cases in Parlia-
ment and State Legislatures and in foreign
countries. Articles of interest on the subject
are also included. It is hoped that this
Quarterly will serve as a useful and handy
publication for consulting privilege cases of
precedent value.

Information and Publicity

A matter which deserves some considera-
tion is public relations. Pcople must be
kept fully informed about the activities of
Legislatures and effective liaison should
subsist between the Legislaturc and the
Press. In the Lok Sabha Secretariat wc
have set up a small Information and Publi-
city Section which issues hand-outs and
communiques in regard to the activities of
the Paﬁiamcnt and its Committees.
Synchronizing with the conclusion of the
First Parliament an exhibition was held in
the Parliament House in March this year.
The exhibition consisted of a number
of photographs, charts, graphs, Parliamen-
tary publications and photostat copies of
some of the rare documents showing the
landmarks in the constitutional evolution of
democracy in India. 1 hope similar exhibi-
tions will be held in different States at
periodic intervals to acquaint the people
with the work and achievements of Legis-
latures.

Decoration of Parliament House

I might say a few words about the decora-
tion of Parliament House. The Artisw’
Sub-Committee has already approved about
50 smallsize coloured sketches and Fullsize
pencil drawings and the artists will soon be
painting them in full size on masonite
boards. \When the work is complete, a
visitor to the Parliament Housc will find
murals, portraits and statues depicting the
history of our country from ancient to
modern times. Four life-size portraits of
Dr. Dadabhai Naoroji, Lokmanya Tilak,
Lala Lajpat Rai, and Pandit Motilal Nehru
presented by various organizations have
alrcady been put up in the Central Hall of
the Parliament House. It has also been
decided to put up portraits of four more
national leaders, namely, Sardar Patel,
Dr. Rabindra Nath Tagore, Shri C. R. Das
and Pandit Madan Mohan Malviya as soon
as they are ready.

I am glad to know that some State Legis-
latures have also taken steps to decorate
their buildings with portraits of national
leaders. N

In its drive for effecting economy and
improving efliciency, the Lok Sabha Secre-
tariat has undertaken the task of simplifying
the procedure and methods of work. An
Organisation and Methods Team has been
constituted for evaluating standards of per-
formances and conducting job analyses and
ensuring quality and quantity control.

In conclusion, I wish again to convey our
sincere thanks to the Speaker of the
Rajasthan Assembly and the Rajasthan
Government for having made excellent
arrangements for the Conference as also for
the great hospitality extended to us. 1
thank you all for the patience and attention
with which you have heard me,



Editorial Note

With this issue, we complete three years
.of our Journal. During this period, it has
- been our endeavour to give as much infor-
mation as possible to our readers on all
aspects of Parliamentary practices and cclpro-
cedures that are being currently evolved in
the Legislatures in India and abroad. It is
our constant aim and endeavour to improve
the Journal so as to make it more informa-
tive and useful to all sections of our readers,
and any suggestions from them in this con-
nection will, therefore, be always welcome.

With the coming into being of the Second
Lok Sabha after the second General Elec-
tions, a number of Parliamentary Com-
mittees were re-elected. In this issue we
have included some of the speeches delivered
by the Speaker and the Deputy Speaker
while inaugurating these Committees. We
have also included the full text of the
Chairman'’s_address to the 23rd Conference
of Presiding Officers of Indian Legislatures
held in Jaipur in October.

We have reproduced in this issue an
article entitled “The Ten Minutes Rule”
by P.A. Bromhead, Lecturer in Political
Theory and Institutions, Durham University,
from the Parliamentary Affairs. Our thanks
are due to the author and the Editor of
Parliamentary Affairs for their kind permis-
sion to reproduce it in our Journal.

The Commonwealth Parliamentary Asso-
ciation is holding its Conference in New
Delhi in the coming December. With a
view to acquaint our readers with the aims
and activities of this Association and India's
participation and role in it, we have publish-
ed in this issue an article entitled ‘“Inter-
Parliamentary Relations” which, we hope,
will be of particular interest to our readers.

We take this opportunity of acknow-
ledging the assistance that we have received
from the State Legislature Secretariats in
compiling the material contained in several
sections of the Journal.
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Parliament tn (gdis 5y:-W. H, Morris Jones
(Longmans, Green-& Co., London, New
York, Toronto 1957; pp. 417.. Rs. 25/-)

The author who is at present Professor of
Political Theory;and Institutions in the
University of Durham, acted-~as a <onstitu-
tiongl adviser on Lord Mountbatten's staff
during the transfer of power in India in
1947 and bad thus occasion to study at first
hand the political and constitutional
developments during that period. He had
also paid a visit to India in‘1953-54 and
during his nine months' stay here collected
material on the working of the Indian Par-
liament and the State Legislatures, and his
work is based on this material and the direct
observations. made by him.

The work bpegins with the question
whether the Indian experiment .at Parkia-
mentary democracy, and institutions weuld

rove a success and deliver . the goods to.the

" Indian pcople. and with the reply concludes:

“The experiment is working and parlia
mentary institutions are more firmly estab-
lished in the way of life of the Indian people
than they are in that of many a country in
Europe.”

The book is divided into seven chapters
dealing respectively with the nature of
Indian .politics, the .coming ..of Parliament,
the House and the Memper, . pasties and
Parliament, - psocedure .and -privilege,
officers and committees and the. achievement
of Parliament. The first chaftcr deals, with

--the characteristia-features of Indian political
life and-discusses sthe complexity of Indian

~ politics. with-- reference to the several kinds
of diversity present in the Indian society.
the unity attempted to be forged . by  the
Constitution, the general attitude to
authority and :the secular and  religious
‘levels’ of Indian politics.

The second chapter proceeds to. gutline
-the several stages by which, during the jater
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period of British rule, parliamentaty insti-
tutions were introduced in India, the nature
of experience gained by Indians in Parlia-
mentary business in the pre.Constitution
days and the circumstances under which the
Constituent Assembly ultimately adopted
Parliamentary democracy for the Indian
Republic.

The nature of the relations between a
private member belonging to the ruling
party and. the government and between the
government and the opposition are discussed
in the third chapter. A number of tables
and charts have been added to it to illustrate
the age, educational attainments, legisla-
tive experience, occupation etc. of the
Members and the structure and composition
of the Central and State Governments
during 1947 to 1954

The next chapter deals with the different
political parties and cheir organisation in
the legislatures. The chapter on ‘Procedure
and Privilege' describes the evolution of
financial and other procedure, a typical
Parliamentary day and the relations between
the two Houses and also refers to certain
cases of privilege that have accurred since
1950. Tﬁlc office of the Speaker, and ' his
secretariat, the financial and other com-
mittees are described in the following
chapter, while the last one gives an account
of the achievements of Parliament in the

“field of iegislation and control of the Execu.

tive, and as a public forum drawing pepular
attention.

The book also contains five appendices
giving extracts from the Indian Constitu.
tion, the discussions of the farmer. Central
Assemblies after the Constitutional changes
of 1861, 1892, 1909, 1919 and 1952, the dates
of the sessions of the Central Assembly from
1921 w0 1955, the frequency of divisions and
voting figures and the Press Objectionable
Matter (Amendment) Bill, 1953, .as .a

-model.
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The work, as the author himself says in
the preface, is mainly concerned with the
period since the inauguration of the new
Constitution in 1950 and the first general
elections of 195152, although use has been
made of information rclating to the whole
period since 1947.

The Approach to Belf-Government by Sir Ivor
Jennings (Published by the Syndics of
the Cambridge University Press, Cam-
bridge, 1956, pp. 204, 16s.)

This work of Ivor Jennings is based on a
series of talks given by him over the B.B.C.
during 1956. The author, a well-known
authority on Constitutional Law had lately
been constitutional adviser to the Govern-
ments of Ceylon and Pakistan, and the
B.B.C. in asking him to give these talks
hoped that the experiences in constitution
making gained by him in these Asian coun-
tries would be helpful to other countries of
the Commonwealth approaching self-
government.

The book is principally concerned with
the practical problem of choosing the right
type of Constitution for a new country
which is about to govern itself for the
first time. The author has stressed the
fact that each country has its own special
problems which are the result of its history,
customs and population and that im framing
its Constitution, all these factors should be
taken into account. He adds that ‘“every
people is unique” and ‘‘every country mu::
have a Constitution to suit itself, a Co:sti-
tution made to measure, not one bought off
the rack.”

He says that in countries where there are
complex plural societies, it is necessary to
create a national patriotism which overrides
communal loyalties and that "“if prossible
one should avoid communal electorates,
though it is often politically necessary to
have them.” As a first step towards common
loyalty, he wurges inter.communal co-
operation where every community is allow-
ed to play its part in national development.

The conclusive test for the grant of self-
government in colonial territories is not
whether politicians of ability could be found
in these countries’ but whether the people
as a whole are ready for self-government
which means a good standard of civic res-
ponsibility. He is not in favour of providing
constitutional guarantees for minorities in
a Bill of Rights, but would have measures
to ensure democratic elections, such as the
institution of an Election Commission and
the existence of an independent judiciary, to
safeguard democracy.

The author has dealt with at some length
the problem of replacing “imported” officials
in the administration by suitable local
people and the allied question of giving the
right kind of education and training to the
local population with a view to equipping
them for the task. So far as the Executive
government is concerned, the Cabinet system
of government, as being more flexible, is
preferred to the Presidential type.

In the last chapter the transition from
representative to responsible government is
dealt with and the author expresses the
opinion that responsible government to be
given in the initial stages may be limited in
scope. Various methods of limiting self-
government have been discussed, viz., divi-
sion of subjects of government, legislative
control by the Head of State, association of
elected members of the legislature with the
processes of government, etc.

Behind the President: A Study of Executive
Office Agencles 4y Edward H, Hobbs
(Public Affairs Press, Washington, D. C.
PP- 248, § 4.50)

This is an account of the Executive
agencies of the President -of the United
States based on first.hand observation and
extensive research on the subject. The
author, who is Associate Director for Public
Administration Research and Associate Pro-
fessor of Political Science at the University
of Mississippi has given up-to-date informa-
tion about the growth, organisation and
functions of these agencies with particular
reference to the development in recent
years.
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The Executive Office of the President was
established by the late President Roosevelt
in 1939 soon after the outbreak of the last
War, in order to provide for himself "an
appropriate instrument to which he might
delegate authority and responsibility” so
that he can “reserve his time and energy
for the major responsibilities” of his office.

. The Bureau of the Budget is the largest
and the most highly organised, and is the

managerial backbone of the Executive
Office. Its main function is to review
departmental recommendations for legisla-

tion having a bearing on fiscal requirements,
to hold estimates hearings and to fix budget
ceilings for the departments.

The National Resources Planning Board
is the agency for surveying the natural
resources of the country and to recommend
to the President and the Congress long-
tertn plans and programmes for the wise
utilisation of these resources.

The White House Officc is meant to
attend to the personal and public relations
work of the President and takes precedence
over the other units in the Exccutive Office.
The Council of Economic Advisers advises
the President of national economic policies,
appraises the various programmes and acti-
vities of the Federal Government and gives
timely information regarding economic
developments and trends.

The National Security Council has the
important function of “advising the Presi-
dent with respect to the integration of
domestic, foreign and military policies
relating to the national security.”

The historical background to the develop-
ment of all these agencies, their organisation
and structure, their activities and inter-
relations are all dealt with in detail by the
author, as also a description of the various
offices of Emergency Mobilisation.

The last chapter is devoted to the
machinery under President Eisenhower who
*“has worked particularly hard to strengthen
and streamline the structure of the Executive
Office.”
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The book provides valuable information
about the Executive machinery working
behind the President and will be found
useful for both the layman and the expert.

The Dmltr{mmt of the Treasury—1660-1702
by Stephen B. Baxter (Longmans, Green
and Co., London, New York, Toronto,

1957, pp. 301, Price 45 sh.)

This is an account of the growth of the
British Treasury during the period 1660-
1702. It has been compiled from original
records like those of the Public Record Office
and the British Museum, the Reports of the
Historical Manuscripts Commission, the
Journals of the House of Commons and the

Calendar of Treasury Beoks and State
Papers.
The work is broadly divided into two

parts, the first part dealing with the Treasury
at the highest level, giving an account of the
Lord Treasurer, the Treasury Board and
the relations between the Treasury and the
rest of the administration, while the second
part deals with the agencies subordinate to
the Lord Treasurer.

The relations between the King and his
Treasury and those between the Treasury
and the other branches of Government are
discussed iz two chapters. The author
sums up these relations as follows:

“The degree of effectiveness of Treasury
control varied, and in no case
could the Treasury iself withstand
the determined wishes of the King.
The King's freedom of action
might be limited by statutes which
the Treasury had to enforce......
but on matters of policy and on
questions_of specific expenses every
rule depended ultimately on the
will of the King. If he wished %0
go bankrupt, the Treasury could
not stop him. The Treasury ob-
tained in relation to the depart-
menss the right of information and
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in relation to the King the right of
warning. It could play the role of
Cassandra, but nothing more.”

In conclusion, the author states that the
deve lopment of the Treasury from 1660 to
1702 was “undoubtedly administrative and
not constitutional.” The s:eady expansion of

the Treasury’s business counted for more in
the long run than the enlargement of its
formal powers. In its main features, the
Treasury system reached maturily in 1676
and any weaknesses discernible in it there-
after were to be attributed to the Govern-
ment as a whole and were not peculiar to the
Treasury.
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Stalvonn! showing the actiolties of the Houses of Parliooms)State Legislatwres in India during the pariod st Jonusry 1957
to 90th Fone, 1957.°

Legislation Questiona Committecs
Name of Session during No. of bills Starred Unstarred Short Notice Names No. Poinuis
the Houte/ the period pamsed of of in-
Legislature 1-1-37) ————-—— Me. terest.
to Gov- Pri- No. Ad- No- Ad- No- Ad. @b-
{30-6-57 ern-  vate tices mi- tices mi. tices mi- ers
ment Mem- recd. tted recd.  tted recd.  tted
bers
1 [ 3 ¢ [ 6 ? 8 9 10 [} 12 18
Lok Sabha . Two Sessions t . .
(i) From 18-357 =1 2411 986 150 3518 157 18 (i) Business 15
to 28-3-57 Advitory
(10 sittings) Comumittee
(i) Fromio.5-37 (ii) Committee 15
to 31-5-57 of Privileges.

(17 sittiogs)
{iis) Comumittee 13
on Absence
of Members.

(iv) Committee 1§
oo overn-
ment Anu-
rances.

(s) Committee 15
on Private
Membere

Bills  and Re-
solutions.

{oi)) Comumittee 15
on Peiitions.

{s3i) Comumitéce 13
on ubor-
dinate  Legis-
{ation.

(o0it) Estimates 30
Comamittee.

{ix) Public Ac- 45
counts Com.
mittee,

{x) General 15
Purposes

Comamittee

(x) Joiot 15

mmittee

on Salarics
and Allow-
Anced
Members of
Parliament.

*The Appendix includes information rectived upto 16t October from States.
$Tbe number includes starred questions admitted as unstarred.
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(sii) Library ¢
Commitice

(xiii) = Rules 13
Committee

(xiv) Parlia- 34
mentary
Committee

to fix Hindi
Equivalents

for Parliamen-
fary. Legal
and  Adminis-
trative Terms

(w) Commit- 4

te¢e on Ims-
cription in
Parliament
House

Rajya Sabba Two Seastons
(i) From 18-3.57 22 .. 1081 .. 57 18 .. (i)Business
Adviso

to 29-3.57
Commilttee,

{10 nittings)
(6i) From 13-5-57 (#) Rules Com-
mittee.

o 1-6-57

(17 sittings) (¢is) House
Committee.
(iz)Committee
on Petitions.
(o)Committee

of Privileges.
(v7) General

Purposes
Committee.
Andhra Legis-  Onre Seision . .
lative As- From 20-3-57 7 i 2056 1559 2% 27 L7} 29 (i) Businesy Ad-
acmbly. to 1-B-57 vi_:ory Com-
mittee.

(20 sittings)
(é)  Public Ac-
counts Com-
mitcee.
(i4i)  Estimates
Committee.

g} Privileges

mmittee.
(v) House
Commictee.
Bombay Le- Two Sessions .
gislative As- (i) From 14-3-57 35 .. 1635 1496 g2 28 309 158 (i) Estimates Py
sembly. to 3-4-57 mamitscee
(13 sittings)
(#i) From t7-6-57 (1) PuMic Ac- 21
to  5-8-57 counts
(40 vittings) Committee
(iii) Commit- 5
tee on Peti-
tions
(sv)Privileges 1o
mittee,
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(vi) Estimates
mmittee
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Accounis
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(oit)) Library
Advisory
Committre
M.P. Legislative  One session
Aurmbl';'u from 9-1°57 Lo 5 e 80 297 301 20 1 . ol
17-5-57
{7 sitiings)
Mysore Legistacive Two sessions
Amsembly (/) From 18:3¢57 12 w1490 1329 .. . 17 2 o~ ——
*© 77-3-57
(g sittings)
{¢t§) From 10.6.57
1022-6-57
(12 sittings)
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Mya:neflg:.. e (t) From 183-57 12 122 1¥F5 42 40 b4 6 b .
to 27 -3-57
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to 21-3-57 Committee
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tc)é:.7-§-57 on Estimases.
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on Government
Assurances,
(fr)Conuqittee ]
on Subordinate:
Legislation,
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(14 sittinge)
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. P. Cegitlative
Council.

Rajustban Legis-  Twe sessions
lative Amembly (i) From 18-3-57
to 21-3-57
(3 sittmgs)
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(a4 sitings,)
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s
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on Petitions
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on Public
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(¥) Committee 6
on Government
Assurances,

(i) Rules Com- 8

mittee,
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on Petitions.
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on Petitions
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Revision Com-
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Advisory Com-
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(¢) Business 5
Advisory
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(i) Public Ac- 10
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(ii#) Estimates 13
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on Government
Assurances.
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on Petitions
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on Privileges
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(i) Select
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1957)

il



APPENIIX I

List of Bills passd by $ha Houses of Parliarunt and asormiad (0 by $he Presdent during the poriad 551 F ernery to 3o Junes 1957.

5.No. Title of the Bill Date of
smen t by
?raiedcn(

1 The Appropriation Bill, 1957 . . . . . 18957
2 The Appropriation (No. 2) Bill, 1957 28.9-57
9 The Appropriation {Vote cn Account) Bill, 1957 28-3-57
4 The Kerala Appropriatioa Bill, 1957 28-3-57
5 The Funaace Bill, 1957 29-3-97
& The Appropriation (Railways) Ball 1957 s 29-3-57
7 The Prevention of Corruption (A d t) Bill, 1957 29:3-57
8 The Kerala Appropriation (Vo oa Aecount) Bill, 1957 . 30-3-37
9 The Appropriation (Railways) Vote oa Account Bill, 1957 90-9-57
10 The Sea Customs (Amendment) Bill, 1956 . . . . . 2-4-57
t1 The Forcigoers Laws (Amendment) Bill, 1956 i . . 2-4°57
12 The Provisional Collection of Taxes (Temporary Ammdment) Bill, 1957 29-5-87
19 TheE ial C dities (Amendment) Bill, 1957 : 46-57
t4 The Copyright Bill, 1953 . . : 4-6-57
15 The Appropriation (No. 9) Bill, 1957 i ) . . 5 . ’ x 5 4-6-57
16 The Central Sales Tax (Amendment) Bill, 1957 < T +6-57
17 The Life Insurance Corparation (Amendment) Bill, 1957 . . . . . . . 6-6.57
18 Thbe Industrial Ditpuses (Amendment) Bill, 1957 . . . 4 . f 6-6-57
19 The Restrve Bank of India (Amendment) Bill, 1957. . . . . . . 8-6-57
20 The Coal Bearing Areas (Acquisition and Development) Bille 1957 .. 86-57
21 The State Bank of India (Amendment) Bill, 1987 : 8-657




APPENDIX M
o Liss of Bills pessed by the Sselo Legisdotoe Assemblies during the period 151 Jasuery 1957 % the Joth Fume 1‘957.‘

Adeninigvetio
Bombay
1. ‘The Bombay Local Boards (Kulch Area).(Amendmem) Bill, 1957
2. ‘T'he Hyderabad District Buard (Bombay Amendment) Bill, 1957.
3. The Bombay District Municipal Corporation (Amendment) Bill, 1957.
4 The Bombay 1ocal Board (Kutch Area) (Second Amendment) Bill, 1957.
5. TheSir Sarson Jacob Boronetcy (Repealing) Bilt, 1957.
6, The Hyderabad Public Security Measures (Amendment) and Supplemental Provisions Bill, 1957.
7. The Sales Tax (Validation of Appointments of Officers and Proceedings) Bill, 1957.
8. The Hyderabad District Municipalities (Bombay Amendment) Bill, 1957.
9. The Bombay District Municipal and Municipal Baroughs (Saurashtra Avea) (Amendment) Bill, 1957.
Kerale
The Koodal i ‘- »m Dev Proclamation (A d t) Bill, 1957.
Madhyo Pradesh
M. P. Creration of CCommissions, Bill, 1956.
Mysore
The Bombay J.ocal Boards (Mysore) Amendment Bitl, 1957.
Punjeb
1. The I’)untjlh Puhlic Service Commission (Additional Functions) (Amendment) Bill, 1957 (Bill No. 8 =PLA o
1957).
2. The Punjab New Capital (Periphery) Control (Amendment) Bill, 1957. ¢{Bill No. g-~PLA of 1957).
3. The Punjab Court of Ward (Validation of Exercise of Powers) Bidl, 5957, (Bill No. 14—PLA of 1957),
Agricalture
Bembay
The Indian Forest (Bombay Amendment) Bill, 1957.
Kerala
The Kerala Private (orests (Assynaption of Managemens) Bill, 1957,
Rajasthan
The Rajasthan Reliel of Agricultural Indebtedness Bill, 1957.
Constitational
Bombay

The Bormbay Prohibition of Simultancous Membership Bill, 1957.

Medhya Pradesh
M P. i.egislative Amenbly Prevention of L)isqualification (Amendment) Bill, 1957.

Punjad
The Punjab State L.egislature (Vacation of Seats) Bill, 1957 (Bill No. 3~PLA of 1957)
Rajasthan
i. 'The Rajasthan Legislative Asembly (Oficers & Mcembers Emoluments) Amendment Bil), 1957,
2. ‘The Rajasthan Legislative Assembly (Officers & Membcers Emoluments) Bill, 1957.
g. TheRajasthan Ministers’ Salaries (Amendment} Bill 1957.

*The Appendix includes information received upt-o 3t Oct. from States.
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Unar Pradesk

Andhra

Bombay

Kerolo

Mysore

Punjabd

Rajasthan

Kerala

Punjab

Andbra

Rombay

-

_M
TPeeuonewn s .

Keosala

2.

U. P. State Legislature Meinbers (Prevention of Disqualifications) (Ameadment) Bill, 1957-
Eosnsoanic \ :

‘The Andhra Pradesh General Sales Tax 8ill, 1957.
‘The Saurashics Rent Control (Amendment) Bild, 1957.

The Kerala Surchargr: on Taxes Bill, 1957.

‘The Madras Medium Cutton Mill Cioth (Sales ‘Tax) Repeal Bill, 1957.
The fravancore-Cochin Ceneral Sales Tax (Amendment) Bill, 1957.
The Travancore-Cochin lusalvency (Amendment) Bill 1957.

The Mysure Sales Tax (Amendment) Bill. 1957.

l"l.ucl:':;?ilz;;;';-‘«»I’rsnioum Trades. Callings and Employments ‘Taxation (Amendment) Mil1, 1957 (Bill No. ¢ -

The Punjab Geneval Sales ‘Tax (Extention ) Bill 1157 (Bill No. 6—PLA of1957).
The Punjah Caoperative Land Morwgage Fanks Bill 257 (Bitl No. 2:4-PLA ol1957).

‘l;'l}f\l’upjah Profeasions, Callings and Employments Taxation (Second Amendment} Bill- 1057-(Bill No. 19—~
A oligs7)-

The Rajasthan Sales Tax (Amending and Extending) Hill, 1935,7.
Educatians)

The Kerala University Bill,
The Kerala Feluration Bill.

\

‘The Punjab Univenity (Amend:ment) Bill, 1957 (Hill No. 7—FLA of 1957).
‘The Press & Registration of Hooks (Pun jab Amendment) Bill, 1957 (Bitt No, 13—PLA of 1957).

Fimancial

The Andhbra Yradesh Apprupriation Bil), 1957.

The Anclhea Pradesh Consolidated Pund (Withdrawal of Moneyv) Bill, 1957.

l;‘ hlcl Andhira Pradrsh Payment of Salaries and Removal of Disqualifications (Andhra Peadesh Amendment)
ill, 1957.

The Bomliay Charged Expenditure Bill, 1957

Thae Hyderabad Agricultural {ncome Tax (Amendment) Bill, 1957.
The Bombay Sales ‘Tax Laws (Amendment) Bill, 1957.

The Bobay Appropriation (Vote on Aecount ) Bill, 1957.

. The Bombay (Supplementary) Appropeiation Bill, 1957.

‘The Central Provinces and Berar Sals Tax (Amendment) Bill, 1957.

The Hyderabad Agricultural Income Tax (S¢cond Amendment) Bill, 1957.

The Bombay Appropriation Bill, 1957.

The Bombay Sales Tax (Amendment) Bill, 1957.

The Boinbay Finance and the Bombay Iacrease of Stamp Duties {Amendment) Rill, 1947
The Bombsy (Second Supplementary ) Appropriation Bill, 1957.

The Kerala Appropriation (No. 1) Bill 1957.
The Payment of Salaries and AHuwances (Asendment) Bill, 1957,

B S
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3. The Kerala Contingency Fuad Bill, 1957.
4 The Kerala Appropriation (No. a) Bill, 1957.
s. The Kevala Appropriation (No. 3) Bill, 1957.

Medhya Prodesd

1. M. P. Appropriation Bill, 1956.
a. M. P. Contingcacy Fund Bill, 1956.

Mysors
1. The Mysore Contingency Fund Bill, 1957.
a. The Mysore Appropriatioa Bill, 1957.
9. Thbe Mysore Appropriation (Vote oa Account) Bill, 1957.

Punjab
1. The Punjab Appropriation (No. 1) Bill, 1957 (Bill No. 3—PLA of 1957).
a. The Punjab Appropriation (No. 2) Bill, 1957 (Bill No. aa—PLA of 1957).

Rujarthan
1. The Rajastban Appcopriation (Vote on A ) Bill, 1957.
2. The Rajasthan Finance (Agricultural Ineome tax) Bill, 1957.
s. The Rsajasthan Appropriatioa (No. 1) Bill, 1957.

U'tter Prodssh

1. U. P. Appropriation (Secoad Supplementary ) 1956-57 Bill, 1957.
a. U. P. Appropriation (Vote on Account) Bill, 1957.
3. U. P. Appropriation (Regulationof Eccessa 1953-33) Bill, 1957,

HEanlth

K erala

L. The Kerala Matecity Bill, 1957.

2. The Kerala Anatomy, Bill, 1957.
Ryjasthan

The Rajastban Vaecination Bill, 1957.
Land

Andhra

1. Tbe Hyderabad Tenancy and Agricultural Lands (Andbra Pradesh Amendment) Bill, 1957.
2. The Andhra Pradesb Mica Bill, 1957.

The Bombay Merged Territories and Areas ( Jagira Abolition) (Amendment) Bill, 1957.

The Bombay Tcnancy and Agricultural Lands (Amendmeat) Bill, 1957.

The Saurasbira Barkhafi Abolition (Amendment) Bill, 1957.

Thbe Hyderabad Agricultural Debtors Relief (Bombay Amendment) Bill, 1957.

The Bombay Merged Terrivaries (Ankhadia Tenure Abolition and the Bombay Mesged  Terrisosies Matdar)
Tenure Abolition) (Amendment) 8ill, 1957.

The Saurasbtra Eatates Acquisition (Amendment) Bill, 1957.

The Bombay Tenancy and Agricultural Lands (S dA d ) Bill, 1957.

Tbe Hyderabad Land Revenue (Amendment) Bill, 1957.

The Bombay Mevged Tertitories Miscellaneous Alienations Abolition (Amendment) Bill, 1957.

P ONe PP p

Kerala
The Travancore~-Comhin Land Tsx (Amcadment) Bill, 1957.
Mad\ye Pradesk
M. P. Reclamation of Land {Bxteotioo 3o Bhopal Region) Bill, 1956.

Mysore
The Bombay Tenancy (Suspeasion of Provisions and Amendment) Bill, 1957.

The Mysore Tenancy (Amendment and Continuance of Tenancies) Bill, 1957,

The Caorg Tenant Bill, 1957.
The Hyderabad and Madras Areas T y (Suspmsion of Provisions_and’Amend: ) Bill, 1957.
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The Punjab Consolidation of Land Proceedings (Validation) Bill, 1957 (Bill No. 4—PLA of 1987).
The Punjab Land Revenue (Surcharge) (Amendmen) Bitl, 1987 (Bill No. 12—PLA of 1957).
The Punjab Utilisation of Lands (Amendment) Bill, 1957 (&ill No. 18—PLA of 1957).

The Punjab Resumption of Jagits Bills, 1957 (Bill No. 3:1—PLA of 1957).

Marwar Patta Ordinane¢ (Repeal) Bill, 1957.
Uttay Pradesh
1. The U. P. Consolidation of Holdings (Amendment) Bill, 1957.
2. U. P. Land Reforms (Evacuee Land) Bill, 1957.

Kerala

1. The Kerala Stay of Eviction proceedings Bill, 1957.
2, The Code of Civil Procedure (Kerala Amendment) Bill, 1957.
3. The Kerala Stay of Evicton Proceedings (Amendment) Bill, 1957.

The Bombay General Clauses (Amendment) Bill, 1957.

1. The Punjab Lawa (Extention No. 1) Bill 1957 (Bill No. 3—~PLA of 1957).
2, ThePunjab Laws (Extention No. 2) Bill 1957 (Bill No. 11=PLA of 1957).

. The Punjab Laws (Extendon No. 3) Bill, 1957 (Bilt No. 20-PLA of 1957)
4. The Court Fees (Punjab \:nendment) Bill, 1957 (Bill No. 31—=PLA of 1957).

1. The Rajasthan Laws (Extention) Bill, 1957.
2. The Rajasthan Civil Courta Laws (Extention) Amendment Bill, 1957.

Oitar Pradesh N
Provincial Small Causes Courta (U.P.) (Amendment) Bill, 1957.

Laboar
Andhra
The Hyderabad Industrial Punds Rules (Andbra Pradesh Amendment) Bill, 1957
Punjab
1. The Punjab Qotton Ginning and Pressing Factories (Amendment) Bill, 1957 (Bill No. 10=PLA of 1957).
2. The Industrial Disputes (Punjab Amendment) Bill, 1957 (Bill No. 28—PLA of 1957).

The Industrial Disputes (Amendment & Miscellaneous Provisions) (Punjab Amendment) Bill, 1957 (Bl
No. 286—PLA of 1957).

Uttor Pradesh
1. U.P. Industrial Disp (A dment and Miscell Provisions) Bill, 1957.

8. U. P. Labour Welfare (Amendment) Bill, 1957.

Social
Bombay
1. The Bombay Comneal Grafting Kill, 1957.
2. The Bombay Abolition of Whipping Bill, 1957.

1. The Punjab Urban Rent Kestriction (Amendment) Bill, 1957 (Bill No. 16—PLA of 1957).
2. The Punjab Abolition of Whipping Bill, 1957 (Bill No. 15—PLA of 1987).
s. The Punjab Backward Classes (Grant of Laws ) Bill, 1957 (Bilt No. 17—PLA of 1957).
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ArpeNmix v
Sutistica) Anolysis of Bills Passed by Lagislative Assemblies in India®

Admi- Agti- Cons- Beo.  Edu- Fin- Hea. Land Legal Labour 8ocial Tren- Total
Name of the State nis- cul. titu- nomic cati. ial 1th spatt
tration ture tionsl onal

o s - 2 5 1 3% 7
Bombsy ¥ 9 1 1 1 - " = 9 1 = 2 ' [13
Rerala . 1 1 . 4 2 [3 2 ] s . = 19
Madhya Pradesh . 1 1 % [ 1 s
Mysore . B .. - 1 - s Y 1 1 10
Punijah s .. 1 4 2 ] 4 s s s s 29
Rajasthan . S 1 s ] s 1 1 [ 4 1 17
Uttar Pradesh . i ¥ R el 1 s 2 1 2 1 1 3]

*The Appeandix contains information received upto 31st October 1937 from States.
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